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HOUSE OF THE PEOPLE
Monday, 2nd March, 1953

The House met at Two of the Clock
[MR. DeEpuUry-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Per Capita INCOME

*395 Pandit Munishwar Datt Upadh-
yay: Will the Minister of Finance be
pleased to state what is the per capita
income in India in the year 1951-52
State-wise?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R,
Bhagat): Estimates of per capita in-
come in India in the year 1951-52 are
not vet available. State-wise esti-
mates are not being attempted on
account of technical difficulties.

Pandit Munishwar Datt Upadhyay:
May I know how is this per capita
income arrived at?

Shri B. R, Bhagat: It is a matter
of detail, Sir, but I think generally
it is arrived at by computing incomes
from wvarious sources and dividing it
by the number of population.

Pandit Munishwar Datt Upadhyay:
What is the latest figure of per cnfim
income that you have got ready

Shri B. R. Bhagat: fact
per capita figure 1948-49
Rs. 255,

the
is

In
for

Shri V. P. Nayar: The hon. Minis-
ter said that there are some difficul-
ties. May I know the precise
nature of such difficulties which pre-
vent the collection of these details.

Shri B. R. Bhagat: The difficulties
are many but the most important of
them is that when a ‘'national’ fur-
nishes factors for production abroad
or when factors for production owned
by foreigners are utilized in produc-
tion within the ecountry, the net In-
flow or ‘outflow’ of income resulting
from this is taken in the account of

498 PSD,

balance of payments statistics, but

in case of different States this figure

le not available and cannot be availa-
e.

Shri K. K. Basu: Ma
ther any attempt is
arrive at the national
1948-49?

The Minister of Finance (Shri
C. D. Deshmukh): An attempt is being
%&de to finalize the figure for 1949-

I know whe-
ing made to
income after
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U.N. E.5.C. O. SEMINAR ON STATUS OF
WoMEN

*396. Shrimati Remu Chakravartty:
(a) Will the Minister of Education be
pleased to state whether the Seminar
on the status of women called by the
UN.ES.C.O. was held?

(b) Who attended the
from ather countries?

(c) Who constituted the Indian De-
legation?

(d) What were the recommendations
of the Seminar?

(e) What steps are being taken by
Government to implement them?

The Deputy Minister of Natural Re-
tific Research (Shri

Conference

sources and Scien
K. D, Malaviya): (a) Yes.

(b)Y The following delegates attend-
erd from other countries:—

Burma:
(1) Daw Pwa Hmee.

25 6. e
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(2) Daw Than Than Nwai.
(3) Daw Kla Kyi.

(4) Daw Than Than.

(5) Daw Mya Mya Hmaw.

Indonesia:
(1) Mrs. S. Kartowijono.
(2) Mrs. E. Puradiredja.
(3) Mrs. Memet Tanumidjaja.

(4) Miss H. Tumbelaka Johanna
Maria.
(5) Miss Soeitinah.

Laos:
(1) Mon. Tay Keolouanghakhot.
(2) Mon. Quinim Pholsena.

Pakistan:
(1) Begum Khudeja G. A. Khan.
(2) Mrs. Akhtar Imam.

Thailand:

(1) Miss Sermsri Kasemsri.

(¢) The following constituted the
Indian Delegation:—

(1) Mrs. Hannah Sen.
(2) Begum Hamid Ali.
(3) Mrs. Mona Hensman.
(4) Mrs. Kamaladevi Chattopa-
dhyaya.
* (5) Mrs. Leela Roy.

" (d) The Seminar made no recom-
mendations, it being purely an ex-
ploratory Conference.

(e) Does not arise.

Shrimati Renu Chakravartty: May
1 know on what basis were these de-
legates irtvited to the conference?
Were they the delegates of Govern-
ments or were they representatives of
certain organisations?

Shri K. D. Malaviya: Various
women's and social science organisa-
tions were invited to send a panel of
names to the Government and out of
these panels a number of represen-
tatives were selected by the Minister
for Education,

Shrimati Renn Chakravartty: May
I know who were the organizations
approached .in. India for sending de-
legates. .

Shri K. D. Malaviya:
several '

Shrimati Renu Chakravarity: Among
them. were any representatives called
for from working class women or
from amongst the peasants’ women's
organisati

There are
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Shri K. D, Malaviya: I am not
aware cf any such organisation.

Shrimati Renu Chakravartty: May
I know what was the aim of this Semi-

nar?

Shri K. D. Malaviva: The aim of
this Seminar was to make a sociolo-
gical study of the problems involved
in the admission of women to the
exercise of political rights.

Sardar Hukam Singh: May I know,
since this conference was an explo-
ratory one as has been sdid in the
statement what were the factors that
were explored which led to the con-
clusion that though women every-
where evinced considerable interest
in political activities. the extent to
which  they actually participated
varied?

Shri K. D. Malaviya: As the hon.
Member has said, this conference was
of an exploratory nature. Certain
subjects were discussed in this con-
ference. such as the social and cultu-
ral factors. religion, family. caste. etc.,
the position of women in different
social =stratifications and oeccupations.
of the political rights of women, the
legal position and political rights,
women’s movements. and a survey of
the role of women ig the elections in
some countries of the region. All
these subjects were discussed and no
decisions were taken. Onlv g certain
procedure and subject have been
agreed upon. and based on these pro-
cedure and subjects further discus-
fimns will take place at a suitable

me.

Several Hon. Members -1se—

Mr. Deputy-Speaker: I am not going
to spend a whole hour on this single
question. Next question,

OPFICERS DEPUTED OVERSEAS

*397. Shrimati Renu Chakravartty:
(a) Will the Minister of Natural
Resources and Scientific Research be
pleased to state how many officers of
his Ministry. other tran the Sccretary,
T;ﬁr':" depu‘ed overseas during the year

_(b) What was the purpose of the
visit of each of them and to whick
countries did each go?

(ry How far was their ~ommission
successful?

{dy What was the expenditure in-
curred on each?

The Deputy Minister nf Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) Three.
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(b} To attend the initial meeting of
the Indus Basin ‘Working Party in
‘Washington. They visited the US.A.
only. . :

(c) An outline of programme of
studies was agreed upon which would
culminate in the preparation of a

’comprehensive plan for the develop-

-anent of the waters of the Indus Basin,
aken as a unit, for benefit of both
India and Pakistan.

(d) Rs, 10,144/13/-, Rs. 10,219/3/-
and Rs. 9,624/5/-.

Shrimati Renu Chakravartty: May
1 know whether there were also per-
sons attending from Pakistan?

Shri K. D. Malaviya: Yes, Sir, in
- 4his working party an Engineer
* from Pakistan was also represented.

Sardar Hukam Singh: Has the Sec-
retary been going each year since 19477

v Shri K. D. Malaviya: The Secretary
is not mentioned in this delegation.

Sardar Hukam Simgh: I agree the
question is whgther persons other
than the Secretary -were deputed over-
seas. But I want to know whether it

. is’'a fact that the Secretary hgs been
. Eoing out every year since 19487

Shri K, D. Malaviya: The Secretary
may have been going out and is
going out whencver Government con-
sider that there is something urgent
for him to do abroad.

Sardar Hukam Siagh: May I know
whether the Government  considered
it advisable to send him évery year
®ince 1948?

Mr. Deputy-Speaker: Order, order.
The hon. Member is going away from
' the question. The question relates to
officers other than the Secretary. He
has no information on .that, You can-
not take him by surprise. “Next ques-
tion. .
i

Sarexripic LiatsoN Ofricer in U, K.

. *398. Shrimati Renu Chakravarity:
ta) Will the Minister of Natmral Re-
sources and Scientific KResearch be
pleased to state what is the purpose of
maintaining a Scientific Liaison Officer
in UK.?

MY What are hig salary and allow-
ances?

fcy In which otker countries do we
maintain such Liaison Officers?
The Deputy Minister of Natural Re-

sources and Sclentific. Research (Shri
K. D. Malaviya): (a) and (b). A

statement giving the required infor-
mation is placed on, the Table of the
House. |[See Appefidix III,. annexure
No. 35.]

(c) Scientific Liaison Offices are not
maintained in any other country.

Shrimati Renu Chakravartty: After
reading the statement I find that many
of the jobs which ought to have been

- done by this Indian Scientific Liaison

Officer are again being redone. What
is the reason why the Secretary has
been sent abroad. I would like to
know why this was necessary. Is it
because this Liaison Officer is unable
to do his job or for any other reason?

Shri K. D, Malaviya: The 1.5.L.O.
as we call him has definitely assigned
jobs and so the Secretary has not
much to do with those specific jobs
for which L[S.L.O. has been deputed
there. The Secretary may have gone
there for some other work and as
such may have helped in giving ad-
vice on general . matters including
those that have to be ungdertaken by

Shrimati Renu Chakravartty: It says
over here that he has visited labora-
tories, research institutes, research de-
‘partments of universities in the UK.,
Europe and USA. May we Iknow
what are the  countries’ in  Europe
which this officer has visited during
the last two years?

. Shri K. D. Malaviya. For a portion
in the last two years the post was
nat filled. The new officer has taken
up his duties.only on the 19th Feb-
ruary. last month. Previous to that,
he had held the post in 1950 and 1951.
and early 19352 : :
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Shrimati Renu Chakravarity: In the
Secretary’s tours we find that he has
gone to study the working .of this
Indian Scientific Liaison office in 1949.
Again, he has gone in 1950. In 1_950.
he has made certain recommendations
about this office. May we know ex-
actly what the nature of these re-
commendations is?

Mr. Deputy-Speaker: That is not
part of the this question.

Shrimati Renu Chakravartty: That
is, because the question deals with
Liaison officer and Liaison office.

Mr. Deputy-Speaker: The hon.
Member is asking about the Secretary.
Why should there be over-lapping?

Shrimati Renu Chakravartty: There

is no overlapping. 1 asked, what are
the recommendations of the Secretary
on two successive visits to England
regarding this particular office and
officer.

Mr. Deputy-Speaker: That is not
part of the question here. The ques-
tion is, what is the purpose of main-
taining a Scientific Liaison Officer in
U.K.: what are his salary and allow-
ances; in which other countries do we
maintain such Liaison officers? If
there is a report dealing with all these,
not once but twice, and the contents
of that report are required. another
part dealing with the report might
bave been added or a separate ques-
tion might have been put. How can
the Ministers be expected to carry all
this information in their head? Next
question.

Shrimati Renu Chakravartty: If you
say that this is widening the scope
of the question, I shall ask another
question. Sir. During the whole
period that we have had this officer,
may we know whether he has tried
to obtain any information regarding
new methods in plant genetics called
the Lysenko method?

Mr. Depnty-Speaker: He has been
absent except from February.

Shrimati Renu Chakravarity: Dur-
ing 1950 he has been there.
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Shri K. D. Malaviya: This specific
information I will not be able to give
just now. If the hon. Member is in-
terested, she may table another ques-
tion.

AIR ARM WING OF INDIAN Navy

*399, Dr. Ram Subhag Simgh: Will.
the Minister of Defence be pleased to
state:

ta) whether the Air Arm Wing  of
tke Ind.an Navy has come into exist-
ence’

ib) whether India is having enough
naval oMcers aud men to man the air-
craft of the Indian Navy; and

(c) whether any naval air stations
exist in the country for operating the
paval s'rerafts? '

The Deputy Minister of Defence
(Shri Satish Chandra): (a) to (c).
Yes. In this connection I would in-
vite the hon. Member's attention to -
the answer to Shri B. S. Murthy's
Starred Question No. 1197 given in
the House on the 16th December 1952,

Dr. Ram Subhag Singh: What is the
present strength of aircraft in this
aviation wing of the Indian Navy?

Shri Satish Chandra: We are ini-
tially getting 10 Sea-land amphibian
aircraft out of which one has already
been received. The rest will arrive
at intervals of a fortnight and we hope
that the delivery will be completed
by mid July.

Shri Jaipal Singh; May we know
why all the naval airmen were train-
ad in India and U.K. also in numbers
exceeding their present requirements -
in fighter aireraft and why Sealands
have bought. Sealands being essen-,
tinlly a communication aircraft?

Shri Satish Chandra: Sealand apart
from being a communication aircraft
is also a training aircraft. Ne fur--
ther training could be possible with-
nut obtaining Semlnnds. We are pro-
posing to get fighter aircraft as and
when finances permit and aircraft are -
available. -

Shri N. Sreekantan Nair: May I
know whether we intend to train
naval officers for this piloting business
or borrow them from the Air Force?

Shri Satish Chandra: They will all
be naval personnel. Naval Air-crew
is being trained for this purpose.

Sbri Jaipal Singh: In a recent state-
ment of the Minister and Special Ad-
viser to our High Commissioner in
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it was said that these Sea-
iands would be used mainly for train-
ing Indian gunners and radar opera-
tors to strtke down enemy aircraft.
My hon. friend has just now admitted
that it is essentially a communication
aircraft. How do they propose to
train these? N

Shri Satish Chandra: The hon.
Member is trying to put in my mouth
what he has himself said. I said, in
addition to being a communication
aircraft, it is to be used as a training
aircraft. Because Indian pilots have
had no experience of amphibian planes
s0 far, they will be able to handle
these planes and get experience about
landing on sea. They will also be
used for air rescue operations at sea.
This unit forms only the nucleus of
further development. We are making
a start. It will be our atiempt to
ge:- fighter aircraft also at an early

ate,

Shri Jaipal Singh: In view of the
fact that Sealands have been there
from as far back as 1948 and they
have not been accepted by any Navy
in this world, and are not likely to
be, may I know the reasons why the
Indian Navy has thought it wiser to
arcept Sealands?

_ Shri Satish Chandra: I take that
information from the hon. Member.
He is actually giving out information.
As far as I know, they were being
used elsewhere,

SurrLy or FiLMs 1o TROOPS

*400. Dr. Ram Subhag Simgh: Wil
t::let Minister of Defence be pleased to
state:

(a) whether it is a fact that the
usual supply of films to troops tkrough
Government was recently stopped by a
decision of the Executive Committee of
the Indian Motion Picture Producers’
Association;

ib) if so, what was the reason there-
for; and

(c) whether that decision is still in
force?

‘The Deputy Minister of Defence
(Sardar Majithia): () to (c). The
supply of flims was not actually
stopped, but while negotiations for a
fresh contract were in progress, the
Indian Motion Pleture Producers'
Association intimated that, In view of
certain observations made by General
Cariappa in a speech at Madras, the
Association had decided not to enter
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into any fresh agreement. The Asso-
ciation later reconsidered the matter
and agreed to renew the agreement.

Dr. Ram Subhag Singh: What is
the nature of the arrangement for

showing films to the Indian Army
officers?
Sardar Majithia: There are two

ways. One, films are obtained direet
by persons who own theatres and the
other is, Government also have ob-
tained some films and shown in for-
ward areas.

Shrimati EKamlendu Mati Shah:
What are the films shown and who
censors the English and Hindi films
for the Defence forces?

Sardar Majithia: So far as Defence
forces are concerned, censoring does
not arise because we select the films
that we find suitable.

Dr. Ram Subhag Singh:
know whethrer any special arrange-
ment is made for showing films te
men in the operational areas?

Sardar Majithia: Yes, it is done.

May I

Fami~e InvesTiGaTiON COMMITTEE

“401. Shri A. N. Vidyalankar: Will
the Minister of Finance be pleased to
state:

(a) what were the terms of reference
of the Central Famine Investigation
Committee set uo under the Chairman-
ship of Shri S. V. Ramamurthy that
toured the famine-affected areas of
Deccan;

(b} the total cost incurred on this
Committee;

(c) the principal recommendations
made by the Committee; and

(d) the recommendations trat were

accepted by Government and imple-
mented?
The Minister of Finance (Shri

C. D. Deshmukh): (a) No Central
Famine Investigation Committee has
been set up but teams of officers were
sent to the famine affected areas of
Mysore, Hpyderabad, Bombay and
Madras to study the situation on the
spot. Shri S. V. Ramamurthy led
the team of officers to the first three
States. Their terms were to study in
detail the nature and extent of the
distress in the affected areas and re-
commend suitable measures of provi-
ding relief on a permanent and semi-
permanent basis.

(b) The expenditure incurred on
the visit of these official -tour is met
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:by.th-b indivli'dll:ial:-: Ministries J'.rom
whom the officers have been drawn.
The information is keing collected and
w‘lll be laid on thg Table.

(c) and (d). The recommendations
of the teams are under examination
and a statement on the aciion taken
will be laid on the Table of the House
in -due cdurse.

Shri A. N. Vidyalankar; May I know
the estimated loss suffered by the
farmers in the Deccan during this
period?

Shri C. B! Deshmukh: (a) T should
require mnotice of the Question. (b)
I. doubt whether information would
be available eveh in the report of
these teams in the form in which the
question is put. “Jt is true that as
an introduction to their recommenda-
tions they were expected to state the
extent of the famine and form an ap-
praisal of the situatjon..,

.

Shri Bogawat: May I know the per-
manent or semi-permanent measures
recommended by this Commission for
areas which are very liable to famine

--in Maharashtra?

Shri C. D. Deshmukh: If he is ask-
ing for details of the Report, I think
it would be better to lay it on the
Table of the Hquse together with the
orders on the subject when the re-
co endations have been cons:dered

accepted,

Shri Dabhi: May I know the names
of the areas in Bombay State which
these officers visited?

Shri C. D. Deshmukh: They went to
most of the districts affected by the
famine: Ahmednagar, Sholapur, Bija-
pur and. I think, the two Khandeshes
—East Khandesh and West Khandesh
—and part of Poona District. That
i so far as Bombay is concerned; in
Madras—the Rayalaseema Districts,
Mysore (I can’t quite name the area);
in Hyderabad. the areas-served by the
Tungabhadra Project and so on.

Shri K. Subrahmanyam: May 1
know theé' person who headed the team
of officers "going to Rayalaseema and
ts*:e r:’thér affected areas in Madras

tate? -

Shri C. D: Deshmukh: Mr. Bhatta-
charya led the- tearh that went to
Madras. Mr. Ramamurthy led the

team—as I said in my answer—that
visited the other parts.

" Shri'B. 8. Murthy;: May I know
whether the team that wvisited
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Rayalaseema has proposed any im-
mediate measures of relief. and whe-
ther the Government have laken any
steps i this connection?

Shri C. D. Deshmukh: I havent
got the reports here. I can't say whe-
ther they have recommended any
immediate action. Ag I have said, all
the recommendations are under con-
sideration.

Shri A, N. Vidyalankar: Were the
Committees asked to study the causes

and remedies of the famine or the
extent of the famine?
Shri C. D. Deshmukh: Principally,

Sir. how relief should be provided by
means of projects. and actually. in ..
advance of the acceptance of the re-:
commendations. sanction ©has been
given in regard to certain works.
There are about four in Mysore. one
in Bombay, and one in Hyderabad.
For instance, for the Tungabhadra -
Project, we have increased the alloca-
tion by Rs. 1 rrore in order to pro-
vide relief work. In Bombay. minor
irrization schemes to the exrent of
Rs. 111 lakhs have been sanclioned.

Dr. Suresh Chandra: ‘The Finance
Minister has stated that these teams
visited the Tungabhadra area in Hy-
derabad, whereas the most severely
affected area in Hyderabad Slate is
Aurangabad District, and I ihink this
team has not visited that at all.....

Shri C. D, Deshmukh: The team
visited the area to which attention
was drawn by the State Government.

Shri Altekar: May I know whethe.
they have studied the present situa-_.
tion only, or the long-range aspect of
ithe matter, and the causes for the
famine?

Shri C. D. Deshmukh: The principal
purpose was to provide works for re-
ileving distress caused by  scarcity
and famine, Incidentally, they might,
consider long-term measures, but ob-
viously it would not be possible either
for the Central Government or the
State Government to start long-term
development works for the purpose of
providing relief. for the obvious reasgn
that there might not be finance for
continuing those works once they are
started for the limited purpose of
providing relief

Dacorry 1N DELHI

*402. Shri Lakshman Singh Charak:
Will the Minister of Home Affairs be
pleased to state:

(a) what steps Government have
taken so far in checking dacoity, kid-
napping, murder etc. in Delhi:
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1) wkether Government are aware
Ll 1Nz case wiich occurred recently in
Delat near Y.M.C.A. where a man was
caugnt by a person wno took away all
his money cte. in kis possession; and

(c) the number of cases whiclkr have
been recorded with,  the Police since
1451 un to January 1953 and how many
arrests Fave been made?

The Deputy Min sier of Home Affairs
(Shri Datar): (a) The following mea-
sures have been adopted:—

(i) Day and night patrolling by
the unarmed police has been
intensified and extended to
cover all wvital points on the
outskirts of the city.

(ii) Special patra'ling by armed
angd unarmed  police g car-
ried on in the areas where
crimes are particularly ap-
prehended.

(iii) Mounted Police patrols in
the rural areas, unanproach-
able by motor vehicles, in
addition tp normal patro'ling

by  unarmed and armed
police.
(b' Yes. A Government peon re-

ported that on 2lst January 1953 he
was way-laid by two persons and re-
lieveq of Rs. 70/-. The investigation
revealed that the case was a fabricat-
ed one and lodged to avoid payment
0i debt to a money lender. Action is
being taken to prosecute the complai-
nant under section 182 of the T.PC.
for making a false report.

(c) T lay a statement on the Table
of the House. [See Appendix III, an-
nexurz No. 36.]

Shri Chattopadhyaya: May we know
the vital points in the City which we
might avoid in order not to be way-
'aid? We know about the outskirts.
What about the "in-skirts"?

Sh;i Vallatharas: How many cases
of kidnapping of young children have
come to light sn far?

Mr. Deputy-Speaker:
Ielates to dacoity.

Shri Vallatharas:
alsp included.

Shri Datar: I shall give the figures,
Now, so far as the total number of
persons reported to have been kid-
napped is concerned, it is like this:

The question

Kidnapping is

Below 10 yeara: Males—I11 Females—I8
Between 1 & 14 :  ,, —28 w —b58
Kidnapped 2

Shri Vallatharas: May I know how
many haves been recovered so far?
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Shri Datar: So far as the number
of restored persons is concerned, it
is 108. out oi the total number of
kidnapped persons which is 132

Shri Radha Raman: What punish-
ment have the culprits been given by
the Courts in these cases of kidnap-
ping and murders?

Mr. Deputy-Speaker: There are a
number -of cases.

Shri Datar: In a very large number
of cases. the acrused have been con-
victed. If my hon, friend is interest-
ed. I might give him some figures so
far as murder is concerned.

Mr. Deputy-Speaker: We need not
go into all those details. Next ques-
tion, Mr, Gidwani,

[5¥SURANCE CERTIFICATES

*403. Shri Gidwani: (a) Will the
Minister of Finance be pleased to state
whether Government have received
any complaints that the Foreign Ex-
change banks particularly of Britisk
origin refuse to accept Insurance
Certificates of companies working in
East Furopean countries?

(b) Do these banks delay transmis-
sion of letters of credit as much as
possible?

Th= Deputy Minister of Finance
(Shri M. C, Bhah): (a) No such com-
p'aints have been received by Gov-
ernment,

{b} Government have no informa-
tion.

Di1sPLACED PERSONS SHIFTFD FROM WEST
BENGAL TO CHARBATIA CAMP

*404. Shri Gidwani: (a) Will the
Minister of Rehabilitation be pleased
to state what was the number of dis-
placed Sersons shifted from West
Bengnl tn Charbatia Camp in  Orissa
State”

(h) Is it a fac' that one hundred dis-
placed persons died in a period of two
months in that Camp owing to disease
and other reasons?

{c) If sn. what steps have hbeen
taken to prevent suck a high incidence
nf mortality among the disnlaced per-

sons in the Camn?

The Depuoty Minister of Rehabili-
tation (Shri J. K. Bhonsle): (a) 3773.

(b) No.

() Does not arise,

Shri Gidwanl: Is it a fact that the
West Bengal Government themselves
admitted that 36 persons died?

Shri J. K. Bhonsle: Actually, 55
persons have died, Sir, through nor-
mal causes.
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Evasion oF INCOME-TAX

*405. Shri Tushar Chatterjea: Will
the Minister of Finance be pleased to
state whether it is a fact that reports
have come to the Government of India
about a particular practice indulged in
by certain foreign tirms to evade in-
come-tax, in which emoluments to
foreign employees are shown at a
much higher figure than what is
actually paid?

The Minister of Revenue and Ex-
penditure (Shri Tyagi): No such re-
ports have come tp the Government
of India in the Ministry of Finance.
If. however, the hon, Member has any
information on the subject, I shall
feel ob'iged if he is pleased to pass it
on to me. To be more accurate, I
might add, that long ago income-tax
officers had made enquiries and re-
ported to the Central Board of Reve-
nue to the effect that there were cer-
tain perquisites given by firms to
their employees by way of tiffin al-
lowances, boarding allowances, free
servants. free medical aid, electrie
charges etc. It is clear that ‘hese
perquisites shou'd be taxed, but ac-
cording to the Income-tax Act, they
could not be taxed, With a view to
cover these perquisites, last time a
Bill was moved, but it has lapsed.
If the hcn. Member hints at these
perquisites, surely there are certain
cases where these extra perquisites

are given by Arms to their em-
ployees.
Shri Tushar Chatierjea: May I

know whether the attention of the

Government has been drawn to a
news item which was published in
the press on 28-12-52 and whether

Government has contradicted it or

not?

Shri Tyagl: I am afraid, there are
news and news. My hon friend
should oblige me by pointing out
Ehlf:d and where the news was pub-

shed.

Mr. Deputy-Speaker: Not now,

Shri K. K. Basu: Have the Govern-
ment any intention to revive the
lapsed Bills in the future?

Bhri Tyagl: It all depends upopn the
programme of the Parllament. As
it has been very crowded, more ur-
gent Bills have been taken up, and so0
the previous ones had lapsed. But
surely the intention is to bring in such
an amending Bill ag to cover these
pgrquisites so as to make them tax-
able,
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Shri K. Subrahmanyam: Have the
Government studied the 30-page me-
morandum submitted by the em-
ployees of the firms outlining the
tactics adopted by the foreign firms
for evading income-tax? If so. what
action is proposed to be taken in the
matter?

Shri Tyagi: 1 am afraid I have no
impression of having received a me-
morandum my hon. friend refers to.
But I shall be obliged if he will kind-
ly give me a copy of the same.

Shri Tushar Chatterjea: May I
know whether the following news
item has been taken note of by the
Government of India or not?

Mr. Deputy-Speaker: The same
news?

Shri Tushar Chatterjea: The news
item which appeared on 28-12-52 in
the Hindusthan Standard.

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly pass it on to thehon.
Minister. He has already stated that
he has not heard of any such thing.
So there is no good putting the same
question again.

Shri Tyagi: May 1 clarify one point,
Sir? It is generally difficult for any
company to give higher pay and
thereby avoid taxes. because the tax
on a rompany is at a maximum of
As. B a rupee. whereas on individuals,
the maximum is As./13/3 per rupee.
So, if some higher pay is granted by
these foreign flrms to their em-
ployees, then the pay in the hands of
the employees is more heavily taxed.

LoaN 10 TITANIUM FACTORY, TRAYANCORE-
COCHIN

*486. Kumari Annie Mascarene: (a)
Will the Minister of Finance be pleas-
ed to state whether a loan has been
applied for by the Titanlum Factory
in Travancore-Cochin State to the
Industrial Finance Corporation?

(b) When was the application sent?

(c) What are the conditions of eligi-
bility for loans?

The Minister of Revenue ang Ex-
penditure (Shri Tyagi): (a) Yes, Sir,

(b) The app'ication was received in
the Head Office of the Corporation on
the 25th March. 1952,

(¢) Loans can be granted to In-
dustrial concerns as deflned in Sec-
tlon 2(c) of the Act Applications
have, however, to be judged for eligi-
bility of loan in any particular case
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on their own merits, One of the cri-
teria borne in mind is the feasibility
and economics of the scheme.

Kumari Annie Mascarene: May I
know whether the Government have
audited the accounts of this company?

Shri Tyagi: It is not for the Govern=-
ment to do it. In faet it is the In-
dustrial Finance Corporation that
deals with these investigations, I
have the information that they made
investigations regarding this firm. but
unfortunately their finding was that
their cost o, manufacturing the goods
was not low enough to compete with
that of foreign supplies. And so an
‘advance of such a big amount was
not thought feasible for this company,
unlesg it was assured that their goods
could compete with foreign supplies.

Now there comes the gquestion of
giving the industry some protection.
1 might also inform this House that
my hon. colleague the Minister of
Commerce and Industry hag already
made investigationg in  this matter
and has referred the case to the
Tariff Commission for their recom-
mendations as to whether the industry
does deserve any sort of protection.

Kumari Annie Mascarene: May I
know whether the Government had
enquired into the causes of the high
cost of production?

" —

Mr. Deputy-Speaker That will be

done by the Tariff Commission.

Shri N. Sreekantan Nair: May 1
know whether the Government are
aware that it was the Commerce and
Industries  Minister himself who
directed the Titanium Products Com-
pany not to resume production but
immediate'y to set up a ‘Routail’
Plant so that they may be able to
produce cheaper material and direct-
ed them to apply for a loan from the
Industrial Finance Corporation?

Shri Tyagi: According to my infor-
mation, the Ministry of Commerce
and Industry recommended a certain
method and a certain scheme to chea-
pen the cost of production, and that
scheme is under the consideration of
the irm. Negotiations are going on.
probably, and they have not accepted
that schema yet,

Mr., Deputy-Speaker: Next question.
Eumari Annie Mascarene: May 1

put one more supplementary on this
guestion? May I know why under
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similar situations the Industrial Fin-
ance Corporation gave a loan

Rs. 50 lakhs to the Orissa Textiles,
while we are not given any such
payment?

Mr, Deputy-Speaker: It is a matter
for argument.

Shri Tyagi: Each case stands on its
own footing.

Mr, Deputy-Speaker: The hon.
Minister is giving information, based
on which further questions are asked.
Next guestion,

ANTI-COMMUNIST LEAGUE

*407. KEumari Annie Mascarene:
Will the Minister of Home Affairs be
pleased to state:

(a) whether an anti-communist lea-
gue functions in India;

(b) by whom the league is financed;
and

_(c) the number of such units func-
tioning in Travancore-Cochin State?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Government
are aware of wonly one Anti-Com-
munist League, whose activities ap-
pear to be confined to Negercoil in
Travancore-Cochin State. It does

nfgtE seem to have branches anywhere
e .

(b) The Government of India have
ng information,

(c) Onme.

Eumari Annie Mascarene: May I
know whether the Government are
aware that this League in Travan-
core-Cochin  State is financed by
foreigners?

Shri Datar: No. Our information is
that it is not financed by any foreig-
ners.

Kumari Annie Mascareme: May I
know whether the Government are
aware that I myself was invited to
take up the leadership of this League,
and offered many lakhs of rupeeg at
my disposal, if I could carry it on?

Shri Datar: We shall take the in-
formation from the hon, Member.

Mr, Deputy-Speaker: The hon. Mem-
ber is giving information and not
seeking information.

EKumari Annie Mascarene: He has
been already informed on the sub-
ject, by myself,
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Shri N, Sreekantan Nair: Are the
Government aware that the Chief
Minister of Travancore-Cochin State,
is actively co-operating with and en-
couraging this organisation?

Shri Datar: We have np informa-
tion to that effect.

Shri Punnoose: May I w
whether the Government of India or
the Prime Minister has received any
communication from the hon. Member
Kumari Annie Mascarene with regard
to this subject. and that this anti-com-
munist league has been financed by
foreign interests in this country?

Shri Datar: The Home Ministry is
not aware of any such thing

Shrimati Renu Chakravartty: May
we know whether the Government
are aware that certain postal autho-
rities are allowing stamps written to
the order of ‘Beware of the Com-
munists’, ete.? Is it the Government’s
policy alse to a'low such propaganda?

Shri Datar: It is not Government's
policy to encourage any such thing.

Shri P. T. Chacko: Are the Govern-
ment aware that this League is led
by leftists who are now quarrelling
with the Communist Party?

Mr. Deputy-Speaker: Order, order.
Hon. Members are all giving informa-
tion. and not seeking information.

FLOOD-STRICKEN PEOPLE OF MANKIILR

*308. Shri L. J. Singh: Will the
Minister of Staies be pleased to refer
to the reply to the first supplementary
question raised on starred question
No. 376 on the 17th November, 1852
and state what relief Government pro-
pose to give to the flood-stricken peo-
ple of Manipur?

The Minister of Home Affairs and
States (Dr, Katju): The following
relief measures have been adopted:—

(i) Foodstuffs worth Rs. 7,943/-
were distributed free to the
flood-stricken people, in the
shape of maize, atta, salt
ete, Maize was distributed as
rice was not available local-
ly and import was not pos-
sible due tn landslides block-
ing the Dimapur-Imphal
Road. 5976 maunds of rice
imported from Assam were
sold to the public at the
subsidised rate of Rs. 15/-
per maund before and after
the floods.
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(ii) A sum of Rs, 10,000/- recent-
ly donated by the Indian Red
Cross Society is proposed to
be distributed in the form
of cash doles.

(iii) Repairs to the river bunds
which are maintained by the
villagers and which are
damaged during the floods
have been undertaken by
Government involving an ex-
penditure of Rs. 70,000/-,

The situation is now reported to be
normal and no further re'ief measures
are considered necessary. Remission
of land revenue will be granted in
deserving cases,

Shri L. J. Singh: May [ know whe-
ther any rrpair works have been done
in the flood-affected areas on the
banks o the Manipur rivers?

Dr. Katju: I require notice,

Shrimati Kamlendu Mati Shah: Is
it a fact that the district of Tehri-
Garhwal suffers from periodic floods
that wash away the agricultural land,
and if so what measures are being
taken in this line? If not, why not?

Dr. Katju: The hon. the 'ady Mem-
ber is aware that Manipur and Tehri-
Garhwa! are far awav from each
other. and so I am unable to answer
that question.

Shrimati Kamlendu Mati Shah: I
t}]muzht I could get the answer to that
also

STANDARD OF EDUCATION

*409. Shri Viswanatha Reddy: (a)
Will the Minister of Education be
pleased to state whether the Inter-
University Bourd has sent any recom=
mendations with regard to increas-
ing the standard of education in
Indian Universities?

(b) If so. what are the main fea-
tures of these recommendations?

(c) What action is proposed to be
taken on these recommendations?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shrl
K. D. Malaviya): (a) Yes, Sir.

(b} The Inter-University Board has
expressed the opinion that unless the
financial resources of the Universities
are improved by increased Govern-
ment grants for various purposes
no improvement in standards can be
expected, The Board has also em-
phasised the need for the 2stablish-
ment of a University Grapts Com-
mission for this purpose
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(c) Government are considering
the matter and propose to call a con-
ference of Vice-Chancellors and
Education Ministers in this connec-
tion.

Shri Viswanatha Reddy: May I
know, Sir, whether it is a fact that they
have also recommended an increase
in the standard of English in the Uni-
versitics. and if so. what the reper-
cussions of the implementation of
this recommendation will be on the
estabiishment of Hindi as the nationa!
language?

Shri K. D. Malaviya: Sir. the re-
commendations are under the consi-
deration of Government and it is pre-
mature for us to say anything about
it
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Mr. Deputy-Speaker: The whole re-

port is under consideration.
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[The Minister of Education and
Natuaral Resources and Scientific Re-
search (Maulana Azad): The fact s
that the whole matter is still under
consideration, Government have not

arrived at any final decision. A con-
ference will be called.]

Shri Veeraswamy: May I know, Sir
the reasons .or the deterioration in
the standard of Education in Indian
Universities?

Shri K, D Malavi;m: I cannot an-
swer that question.

Shri T, N, Singh: Is it true that the
Central Government make certain
grants to certain Universities which
are normally under provincial control
for this or that educational work?

Shri K. D, Malaviya: Government
do give grants to Universities as sug-
gested by the hon. Member,

Shri Veeraswamy: The hon, Minis-
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ter has not answered my guestion,
Sir,

Shri E. K, Basu: He does not know.

Mr, Deputy-Speaker: Yes, he has
answered. The hon. Member asked
whether the standard of University
education is not deteriorating?

Shri Veeraswamy: The reasons for
the deterioration in _the standard of
education in Universities.

Mr, Deputy-Speaker: We have got
the report of the University Commis-
sion. lion. Members must read that
It is for that purpose that the report
is placed here, I cannot allow ques-
tions and answers for which there is
recorded evidence,

MinT AxD CURRENCY PRINTING EsTABLISH-
MENT, HYDERABAD

*410. Shri Madhao Reddi: Will the
Minister of Finance be pleased to
state whal steps are proposed to be
taken to utilise the Mint and Currency
Printing Establishment in the Hydera-
bad State after the demonetisation of
the State currency?

The Deputy Minister of Finance (Shri
M. C. Shah): The Hyderabad Mint
which is in charge of the Central
Government is proposed to be conti-
nued as a stand-by mint even affer
demonetisation o. State Currency. A
surplus staff of 82 men will however
have to be discharged, These mewn
are temporary. Efforts are being
made to see if any of them could ba
employed in other Government under-
takings.

Some sixty-five men from the Cur-
rency Section of the Hyderabad State
Press where printing of the Hydera-
bad one rupee notes js carried out will
also become surb'us to the require-
ments It is learnt that all these posts
are temporary and that 17 of the men
have liens elsewhere. It will be for
the State Government to consider

what provision is possible for the 48
men,
Shri Madhao Reddi: May I know,

Sir. whether Government consider it
desirable to open a regular branch of
the Nasik Security Printing Press at
Hyderabad?

_Mr. Deputy-Speaker: It is a sugees-
tion for action,

Shri M. C. Shah: No such branch is
to be opened.

Shri B, 5, Murthy: May I know,
Sir. whether most of the people who
are now to be discharged have been
kept there Yor years under the plem
of not being regular servants?
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Shri M. C, Shah: No, Sir. As I have
already stated, at the time of the
federal financial integration, certain
items,—Mint, buildings etc.—went to
the Central Government and the
printing section remained with the
Hyderabad State Government, and
with the demonetization of the one
rupee currency, it wil! be for the
State Government to look into the
matter,

Shri Venkataraman: May 1 know,
Sir. the length of service of these #2
men in the Mint department and %5
men in the Printing department who
are now going to be retrenched?

Shri M, C, Shah: They are tem-
porary. [ have no information a- to
the length of service, 1 will ge~ that
information if the hon. Member wants
to have it.

Shri B, S, Murthy: May I xrow.
Sir, whether most of these peop'e are
not skilled labour and, therefore
whether they would be given alterna-
tive employment in other Government
Presses?

Shri M, C. Shah: As I have stated,
efforts are being made if puossinle tc
absorb these 82 men, With regord to
the 48 men, we have already written
to the State Government as far back
as in 1952, and we are trying lo see
i; there is any possibility of absorbing
them.

StaTE Forces ACCOMMODATION (HYDERABAD)

*411, Shri Madhao Reddi: Will the
Minister of Defemce be pleased to
state:

(a) whether it is a fact that the
Government of India had made avail-
able for the temporary use of the
Hyderabad Government all State For-
ces accommodation falling surplus as a
result of demobilisation; and

(b) if the answer to part (a) above
be in the affirmative, whether these
quarters have since been taken over
from the control of the Hyderabad
Government?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes; un condi-
tion that accommodation would be
vacated on one month's notice when
required by the Army.

(b) A portion of the acuommoda-
tion is now required for tke Army
and the Hyderapad Govermincnt have
alrgrsged to vacate the same in April

Shri Madhao Reddi: When did ihte
Government take possession of these
quarters?
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Sardar Majithia: As I have alrcarly
said Sir, the Hyderabad Governmsnt
has agreed 1o vacate these in April.
We will take them up a; soon as
they are vacated.

Shri Madhao Reddi: Is it a fact that
the Hyderabad Government by the
orders of the Governmeri of India
forcib'y evicted certain ¢!d ocvcupants
to provide accommodation tc the
Congress delegates g the Hyderabad
Congress Session?

Sardar Majithia: That iz .ot a fact,
Sir,

Dr, Jaisoorya: Is it not a tact that
they were evicted?

Mr. Deputy-Speaker: Hew dors that
arise?

Sardar Majithia: Not o iy know-
ledge.

Yida iy Javersity COMMITTEE

*412. Shri Madhao Reddi: (a) Will
the Minister of States be pleased to
state whether the Osmania University
Committee under the chairmanship of
Shri Acharya Narendra Deva, has com-
pleted its work?

(b) What is the specific date fixed
for the transfer of the University to
the Central Government's control?

The Minister of Home Affairs amd
States (Dr. Katju): (a) No.

(b) No specific date has been fixed.

Shri Madhap Reddl: What is the
nature of the work entrusted to this
Committee?

Dr, Katju;: To make recommenda-
tions about the nature of educatiom
and other allied matters,

Shri B, S. Muarthy: May I know, Sir,
whether retrenchment is also one of
the terms of reference of this Com-
mittee?

Dr. Katju: I suppose it is always in
the terms of reference of any Com-
mittee — whatever recommendations
they wou'd make,

Shri Velayndhan: May I know, Sir,
whether there is any proposal to change
the medium of instruction which the
University is using today?

Dr, Katju: All allied questions will
be considered, and it will be one of
the questions, as to whether simplified
Hindi shou'd not be there, But I can-
not make any statement at this stage.
It is all for the two Committees to
consider.
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Dr. Suresh Chandra: May I know,
Sir, the basis on which the Committee
was set up and how many times did
this Committee meet so far?

Mr, Deputy-Speaker: Are not the
terms of reference published in the
Gazette?

Dr, Katju: I have not got the terms
of reference here.

Mr. Deputy-Speaker: Are not the
names oi the members and the terms
of reference published in the Gazette?

Dr, Katju: Possibly not. This is a
State matter.

Shri Raghuramaiah: May I know.
Sir, whether any irrevocable decision
has been taken by the Centre to take
over the Osmania University?

Dr. Katju; A decision wil] be taken
after the reports of the two Commit-
tees have been received,

ComNcessions FOR OIL PROSPECTING

*413. Shri A. N. Vidyalankar: Will
the Minister of Naiural Resources and
Scientific Research be pleased to state:

(a) whether it is a fact that the
Standard Oil Company as been grant-
ed concession to prospect fgr oil in the
West Bengal delta;

(b) whether recently the Company
has asked for more concessions to be
granted and also for certain assuran-
ces from Government;

(c) what are the conditions on which
the company was allowed to under-
take the job. what are the new con-
cessions demanded. and whether Gov-
ernment have granted or intend to
grant the request of the Company; and

(d) whether Government have
made it obligatory for the company to
train a certain number of Indians
every year, and to keep a certain per-
centage of Indians in its employment?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D, Malaviya): (a) to (d). The
Standard Vacuum ©Oil Company have
submitted proposals for prospecting
for oil in West Bengal. These are
under consideration of Government,

Shri A, N. Vidyalankar: Has any
Indian Companv also approached Gov-
ernment for similar work?

Shri K. D, Malaviya: No, Sir.

Shrimati Renu Chakravartty: May I
know, Sir, whether they have asked for
any more concessions than what were
originally granted?
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Shri K, D, Malaviya: That stage has
not yet come.

Shri K. K. Basu: May I know whether
one of the conditions ior prospecting oil
ic that they should have the monopoly
if the results are favourable?

Shri K. D, Malaviya: The mining and
prospecting licences are granted by the
State Governments So far as the
Standard Oil Company of America was
concerned. it was only after the ap-
proval of the Government of India that
they were permitted to make an aero-
magnetic survey of certain tract of
West Bengal to find out whether there
are any prospects of finding oil.

AMERICAN TECHNICIANS FOR DAMODAR
VALLEY PROJECT

*414. Shri M. 5. Gurupadaswamy:
Will the Minister of Finance be pleas-
ed to state:

(a) whether American Technicians
to man the machinery bought in that
country for the Damodar WValley Pro-
ject are being recruited here at pre-
sent;

(b) whether the recruitment is being
done with the co-operation of U.S.
Technical Assistance Administration;
and

(c) what is the total number of
technicians to be recruited?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). Yes. Sir.

{¢) Fifteen. out of which seven have
been recruited and the remaining eight
are yet to be recruited,

Shri M. S. Gurupadaswamy: s it one
of the ronditions., Sir. that America
would supply the machinery on condi-
tion that India wou'd utilise the ser-
vices of these technicians?

Shri . D. Deshmukh: The Interna-
tional Bank from which the loan has
been taken had attached considerable
importance to the employment of ade-
aquate experts for the purpose which
they are financing,

Shri M, S. Gurupadaswamy: May I
know, Sir, whether there was any ex-
pert available in India to man this
machinery?

Shri C. D. Deshmukh: No. Sir, not
for the branches for which they were
importing experts from abroad.

Shri K. K. Basu: May I know whe-
ther tho selection of these experts is
left entirely in Indian hands or is i¥
made by the International Bank?
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Shri C. D. Deshmukh: The indent-
ing is the initiative of the Damodar
Valley Corporation aand the selection
is made by the Technical Co-operation
Organisation. The Bank is concerned
only with the broad general result
that an adequate number of experts,
wherever they are needed, are em-
ployed.

Shri M, 5. Gurupadaswamy: What
are the conditions of emp'oyment of
these technicians and how much
money is spent on these technicians
and for how long?

Shri C, D. Deshmukh: This is
governed by the usual practice, Sir.
‘We are meeting local costs. that is
to say, the expenditure relating to
the Secretarial assistance. accommo-
dation and the transportation of the
experts. All other expenditure is met
by the U.S.A, Government,

PoLiTicaL CowvICTs IN MIDKarve CENTRAL
Janw

*415. Shri Nambiar: Will the Minis-
ter of States be pleased to state:

(a) whether representations have
been received from the opolitical pri-
soners in Midnapur Central Jail con-
nected with the “Manipur conspiracy”
case for transfer to any jail in Calcutta;

(b) if so. the action taken thereon;

(c) whether representations are
received from prisoners for better
living. condition of diet. clothing, ac-
commodation, etc.;

{d) if so. what action has been taken
thereon:

(e) whether there are wuniversity
students among the prisoners who are
wmmg to appear for examinations:
and

(1) if so. what facilities are granted
to them to study and appear for the
examinations?

The Minister of Home Affairs and
States (Dr, Katju): (a) No.

(b) Does not arise,

(c) Representations have been re-
zeived from certain prisoners convict-
ed in the Manipur Conspiracy Case. at
present lodged in the Midnapur Cen-
tral Jal‘ for higher classification in
the jail

(d) The Government nf India have
carefully considered the requests of
the prisoners but do not see any justi-
fication for giving them any higher
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classification than what has Leen
awarded by the Court.

(e) Government are not aware of
any prisoner wishing to appear for
examination.

(1) Does not arise.

Shri K. K, Basu: I: it true that
these prisoners were kept in stone
cells which were condemned by the
Jail Inquiry Committee?

Dr. Katju: [ require notire.

Shri Nambiar: May I know. Sir.
whether one of the prisoners kept in
the Manipur case has died in jail re-
cently?

Dr, Katju: This question was put
in the House and I then informed that
unfortunate'y he died of heart failure
owing to fatigued degenerdtion of the
heart.

Shri Nambiar: May I know. Sir,
whether any compensation was paid
to his family members?

Dr. Katju: 1 am not aware of any
man dying in jail because of fatigued
degeneration of the heart and any
compensation being given to anybody.

Shri R g Keishing: In view of
the fact that there was accommoda-
tion in the Imphal Jail, may I know
the reasons which led the Govern-
ment to transfer these prisoners to
Midnapur Jail from Imphal Jail?

Dr., Katju: According to my infor-
mation, when the prisoners were
transferred. there was shortage of ac-
commoration and there was also an
attempt on the part of these prisoners
to get away from the Jai' and there-
fore it was thought desirable that
they should go to a better atmosphere
in Calcutta.

Shri Nambiar: May I know, Sir,
whether these students will be per-
mitted at least on parole to go for
examinations. because they want to
attend examinations?

Dr. Eatju: 1 am informed that one
of the prisoners, Shri Ajit Singh, who
sat for the Intermediate examination
in 1950 was given all facilities to read
inside the jail but very unfortunately
he was unsuccessful. He appeared
again in the next year with the same
result,

Shri Rishang Keishing: In view of
the fact that the Imohal Jail has been
extended and now there is enough
accommodation. do Government con-
template to send these prisoners back
to Imphal?
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Dr. Katju: I shall make enquiry in
the matter.

Shri Rishang Keishing: May I know
whether Government also inform the
parents and relatives of these pri-
soners about their condition?

Dr. Katju: T am not aware of any
rule by which there is any bounden
duty of the Government to give such
information. But if it is asked they
will try to help.

Shri Jangde: How many persons
were arrested in the Manipur Cons-
piracy case?

Dr. Katju: 1 am not quite certain
about the details of the case. This
much I know that 16 persons who
were convicted were transferred from
Imphal to Calcutta. But the number
migit have been larger. It was a case
which attracted much notoriety at the
time. It was a very serious matter.

ExPERT COMMITTEE ON EXCISE

*417, Shri S. N. Das: Will the Minis-
ter of Finance be pleased to state:

(a) whe*her the report of the Ex-
pert Committee on excise has been
considered by Government and decision
taken thereon: and

(b} which of the recommendations
and suggestions made by the Commit-
tee have been accepted, rejected or
given effect to?

The Minister of Revenune and Ex-
penditare (Shri Tyagl): (a) and (b).
(1) The report of the Expert Com-
mittee (Excise) has been considered
by Government. who are in general
agreement with the recommendations
made by the Committee. As. how-
ever, a number of recommendations
of the Committee are. constitutionally.
for th» State Government. to imple-
ment. the Government of India are
not in a position to take a decision
themselves on surh recommendations.
In regard to these the State Govern-
ments concerned have. therefore, been
addressed The rhief recommenda-
tion in which the Central Govern-
ment is directly concerned is about
“Fixation of uniform rates of duty on
medirinal and toilet preparations con-
taining alcohol” regarding which the
question of formulating legislation is
already under Government’s consi-
deration. I might also mention that
practically a'l the State Governments
have already fixed. in nursuance of an
interim recommendation of the Com-
mittee. uniform rates of duty for the
“restricted” and "unrestricted” cate-
goriec of medicinal and toilet pre-
parations containing spirit. and no
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rhanges can be made in the list of
preparations falling under each of
these categories without the approva!
of the Government of India.

OVarsgrg SCHOLARSHIPS

*418. Shri T. 5. A. Chettiar: (a)
Will the Minister of Education be
pleased to state how many people were
given Overseas Scholarships in the
current year and for what courses?

(b) How many of the recipients of
these Scholarshins were Government
servants and how many belonging to
private institutions?

The Deputy Minister of Nataral Re-
sources and Scientific Research (Shri
K, D. Malaviya): (a) and (b), A
statement giving the information is
laid on the Table of the House. [See
Appendix III, annexure No. 3T]

s Tifaw ave: WTE T A
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Shri T. S. A, Chettiar: In view of
our past experience that many of the
scholarships have been wasted. may 1
know whether these people who hawe
been awarded scholarships been ear-
marked for posts so that thev may be
utilised when they return?

Shri K. D, Malaviva: In the new
scheme, consideration has been given
to this aspect also.

Shri Velayudhan: Mav I know whe-
ther these scholarships given by the
Government will cover the total ex-
penditure of the students there?

Shri K, D, Malaviya: No. Sir.

Shri K, Subrahmanyam: How many
foreigners are given scholarships in
India by tha Indian Government?

Shri K, D. Malaviya: I have not got
the figures.

Mr. Deputy-Speaker: This does not
arise.

Shri Velayudban: May I know, Sir,
whether. when the students had some
difficulty. the partial  assistance
scheme which was in vogue was abo-
lished?
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Shri K. D. Malaviya: A.cording to
the new schemes offering scholarships
to students who are going abroad.
generally 50 per cent, of the expendi-
tur: i met by the fiovernment and
50 per cent. by the sponsors, whether
individuals or associations,

Dr. Suresh Chandra: From the
statement I find that one student has
been sent abroad for studying Hindi.
May I know whether there are no
tacilities for higher studies of Hindi
in this country?

Shri K. D. Malaviya: Yes, Sir, it is
very much possible,

WRITTEN ANSWERS TO QUESTIONS
ASSISTANCE TO NAGPUR UNIVERSITY

*416. Shri K. G. Deshmukh: Will
the Minister of Education be pleased
to state:

(a) whether the Vice-Chancellor of
the Nagpur University has made a rep-
resentation to the Central Government
for financial assistance to the “Five
Year Plan” of the said university:;

(b) if so. whether the Government
of India have agreed to give this assis-
tance and if so. to what limit; and

(¢) what is the nature of the “Five
Year Plan" of this University?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) Yes, Sir.

(b} The matter is under considera-
tion.

(¢) The schemes can be classified in
two categories—

(i) plans pertaining to scientific and
technical subjects and

(ii) non-scientific and non-technical
subjects. These plans are further of
the nature of

(i) addition of some new depart-
ments;

(ii) expansion of some of the ex-
isting departments;

(iii) improvement of the medical
facilities for the students;

(iv) replenishment of the lib-
raries and laboratories of the
University,

NATIONAL SAMPLE SURVEY

*419. Shri Gidwani: (a) Will the
Minister of Finance be pleased to state
whether the attention of Government
has been drawn to the first report of
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the National Sample Survey, Conducled
under the guidance of Prof. P.
Mahalanobis, regarding food roduc-
tion in India. stating that India pro-
duces 10 per cent. of surplus food?

(b} Have considered
that report?

(c) If so, do they agree with the
conclusions of the report and if not,
why not?

Government

The Minister of Finance (Shrj C. D.
Desamukh): (a) Yes, Sir.

(b) The report is still under consi-
deration.

(c) Does not arise.

OUTSTANDING FINANCIAL ISSUES METWEEN
[NDIA AND PAKISTAN

*420. Shri L. N. Mishra: (a) Will
the Minister of Finance be pleased to
state whether recently some decisions
have been arrived at between the
Governments of I[ndia and Pakistan
on the outstanding financial issues
that were under dispute?

(b) If so. what are

t the chief fea-
tures of such decisions?

The Minister of Finance (Shri C. D.
Desamukh): (a) and (b). With your
permussion, Sir, | should like to make
a short statement in reply to this ques-
tion. The last conference between the
Finance Ministers India and Pakistan
was held in May 1951 and I made a
statement on this conference on the
floor of this House on the 30th May
1951. No overall agreement was reach-
ed at this conference and it was deci-
ded to adjourn the discussions and
resume the conference at a later date.
Owing to a variety of causes such as
the general elections, the heavy pro-
gramme of legislative work in recent
months, it has not been possible to
resume this conference. A number nf
outstanding matters was, however, in-
formally discussed with the Pakistan
Officers by two of our officers who
went to Karachi last April. I hope_ to
be in a position to resume these dis-
russions as soon as the current Parlia-
mentary session is over.

UnioN oF EMPLOYEES OF SURVEY OF INDIA
DEPARTMENT

*421. Shri Tushar Chatterjea: Will
the Minister of Natural Resources and
Scientific Research be pleazed to
siate:

(a) whether there is any recognis-
ed union of the employees of the
partment of Survey of India;
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(b) whether the Union named
Survey of India Karmachari Class IV
Union, Dehradun, has been accorded
recognition;

(c) whether there was any official

enquiry about the condition of the
union; and

(d) if so, what is the result of the
enquiry?

The Minister of FEducation and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) The
following four Associations of employ-
ees in the Survey of India Fave been
accorded recognition:

(1) Survey of India Class II Ser-
vice Association,

(2) Survey of India Class III Ser-
vice Association,

(3) Surveyors’ Associations,

(4) Southern Circle Class IV Ser-
vice Association.

(b) There is no statutory provision
making recognition of this Union com-
pulsory. The Union was informed that
the Government were prepared to con-
sider the question of according wolun-
tary recognition to il, provided out-
siders were eliminated from it. As the
union was unwilling to eliminate out-
siders, the union has not been accord-
ed recognition.

(¢) and (d). No official enquiry has
keen ordered either by the Govern-
ment of Tndia or the Survevor Gene-
ral.

FLYING OoF REPUBLIC FLAG

*422, Shri H. N, Mukerjee: Will the
Minister of Home Affairs be pleased
to state whether any instances of the
breach of rules for the flying of the
Flag of the Republic of India ..ave
been brought to the notice of Govern-
ment and if so, what action has been
taken in the matter?

The Deputy Minister
Affalrs (Shri Datar): Such instances
do occasionally nccur. The correct
position in regard te the flylng of the
National Flag has been brought tothe
notice of the general public by the
issue of press notes and pamphlets
from time to time. The public were
specifically requested in these com-
munications to uphold the dignity of
the National Flag and extend full co-
operation in adhering to the prescrib-
ed rules.

498 PSD,

of Home
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Amp To Ramesa CuaNora M. E. ScHOOL
UbyPur, TRIFURA

*423, Shri Dasarktha Deb: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that
Ramesh Chandra M.E. School of Udy-
pur, Tripura was at any time gramt-
ed any aid by Government;

{b) whether the aid
from April, 1952; and

(c) whether ali the
displaced persons?

The Minister of Education and Na-
toral Resourees and Scientific Ee-
search (Maunlana Azad): (a) Yes, in
1951-52,

(b) The grant-in-aid for 1952-5s
has only been withheld pending a
final decislon in the martter.

(¢) No.

STIPENDS TO SCHEDULED CASTES

*424. Shri N. Prabhakar: (a) Will
the Minister of Education be pleased
to state whether Government are tak-
ing any step to provide full fee con-
cession and stipends to Scheduled
Castes students studying in Delhi
University and in its colleges from
the 5th class to M. A., M.Sc.. Engineer-
ing. Medical and LL.B. classes?

(by If the reply to part (a) above
be in the affirmative, what is that
step and when it will come into force?

The Minister of Edocation and
Natural Resomrces amd Scicatific Re-
scarch (Manlana Azad): (a) and (b).
All  Scheduled Castes students in
Delhi upto the Higher Secondary
stage are exempted from payment or
fees, A large number of them are
also given scholarships in addition.
In Delhi University and Delhi Col-
leges, all Scheduled Castes students,
who applied, were given post-Matric
Srholarships during 1952-53 under the
Scheduled Castes and Scheduled
Tribes and other Backward Classes
Scholarships Scheme. These Scholar-
ships include payment of fees. Gov-
ernment have also asked the Delhi
University and Delhi Colleges to con-
sider whether it is possible to exemnt
all Scheduled Castes and Scheduled
Tribes students from payment of tui-
tion fees.

was stopped

students are

Punjas  UstversiTy Camp CoLLege

*425. Shri N. Prabhakar: Will the
Minister of Education be pleased to
state whether the Cemtral Govern-

ment are taking any step to take
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Punjab University Camp College,
New Delhi under Its jurisdiction and
if so, what is thap step?

The Minister of Education and
Natural Resonrces and Scientific Re-
search (Maunlana Asad): No. Sir.

Does not arise.

DEMOBILISATION OF JAMMU AND KASHMIR
STATE FORCES

*425. Gianl G. S. Musafir: (a) Will
the Minister of Defence be pleased to
state how many of the Jammu and

ashmir State Forces were demobi-
lised after the integration of State
forces with Indian my?

(b} How many of them have been
re-employed by the Indian Army or
otherwise, and how many of them are
still unemiployed?

The Depuly Minister of Deledce
(Sardar Mafjithia): (a) and (b).
Jammu and Kashmir State Forces have
Rot yet been integrated with the Indian

rmy.

BurMA's Dest

*429. Shrl Damodara Metion:  (a)
Wil the Minister of Finance be
pleased to state whether it is a fact
that the proposed visit of an Indian
Financial Official to Rangoon to dis-
cuss the repayment of Burma's debt
to Indla has been postponed indefinite-
1y?

(b) If so, what are the reasons for
the postponement?

The Minister of Finance (Shri C.D.
Deshmukh): (a) No, Sir; the Indlan
official is lkely to wvisit Rangoon in
the near future.

(b) Does not arise.

NATIONAL RESEARCH DEVELOPMENT
CORPORATION

*428, Shri K. C. Sodhia: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
the decision of Government regarding
the proposal of the Planning Com-
missfon about the establishment of the
National Research Development
Corporation of India and how do they
propose to implement it?

The Minister of Bducation and
Natural Resources and Scientific Re-
search (Maulana Azad): The pro-
posal for the establishment of the
National Research Development Corpn-
ration Is under the consideration of

the Government of India.
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Reviewma CommrrTes (CENTRAL UNIVER-
SITIES)

*429, Shrl K. C. Sodhia: (a) Wil
the Minister of Education be pleased
to refer to the reply to starred question
No. 4214 asked on the 16th May, 1951
and state whether Government have
since examined the fecommendations
of the Reviewing Committee appoint-
ed by Government to go Into the pro-
blems facing the Central Universities?

~ (b) I so, what are thelr declsions
about these recommendations?

The Minister of FEducation sapd
Natura]l Resourceg and Scientific Re-
search (Maulana Azad): (a) Yes.

(b) Government accepted the re-
commeéndations of the Committee, ex-
rept the reécommendation regarding
the remission of loans given to the
Universities. The question of remis-
ﬁion of leans s now under ronsideta-

on.

MisstoN OF EXPERTS FROM THE INTERNA.
TIONAL MONETARY FUND

*430. Shri Nanadas: Will the Minis-
ter of Finance be pleased to state:

(a) whether any Mission of Experts
from the International Monetary Fund
has come or is likely to come to India
to review our fiscal problems:

(b) whether Government have in-
vited such a Mission; and

(c) what is the specific purpose of
the Mission and whether any report,
has been prepared by it or rTecom-
mendations submitted to the Govern-
ment or to the International Mone-
tary Fund?

The Minister of Finance (Shrl C.
D. Deshmukh): (a) Yes, Sir. A Mis-
sion of technical experts from the
International Monetary Fund bhas
already arrived in India.

(b) Yes. Sir. Such visits are ar-
ranged by mutual consent.

(e) The purpose of the Misslon Is
to collect and study statistical and
other data pertalning to the flscal,
monetary and other economiec policles
of the Government of Indla. whizh
may include a broad assessment of
such policles in relation to the Five
Year Plan.

The Mission will eventually sub-
mit its report to the Fund. and the
Government of India will be apprised
of the same through its Executive
Director.
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LoaNs POR THE DAMODAR VALLEY PROJECT

*431. Shri K. K, Basm: Will the
l\fi;ﬂster of Finance be pleased to
state:

(a) the total loans grantem so far
by the International Bank for Re-
construction and Development for the
Damodar Valley Project;

(b) whether a loan has been grant-
ed recently;

(c) if so, the amount and purpose
of the loan;

(d) the terms of the loan; and

(e) whether the whole of the first
loan has been spent and if so, in
what manner?

The Minister of Finance (Shri
Deshmukh): (a) $ 38.00 million.

(b) Yes, Sir.

(c) The amount of the recent Da—
modar Valley Corporation loan
$ 19.5 million and has been obtained
for financing the foreign exchange
costg of the remalning projects of the
first phase of the Damodar Valley
Corporation.

(d) The loan is for a period of 25
years and carrieg an interest rate of
4} per cent. per annum,

(e) Out of the first D.V.C. loan of
$ 18.5 million, $ 13.19 million have
so far been drawn and the amount
has been spent on the purchase of
electrical equipment front the U.S.A.
for the Bokaro-Konar Project.

C. D

REHABILITATION OF DIsPLACED PERSONS

*432, Shri Barman: (a) Will the
Minister of Rehabilifation be pleased
to state what is the number of dis-
placed persons who came over to the
District of Cooch Behar in West Ben-
gal just before the introduction of
passport system?

(b) Has any money been allotted
as yet for the rehabilitation of such
displaced persons and if not, why?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle): (a) and
(b). The information is being col-
lected and will be laid on the Table
of the House in due course.

DEVELOPMENT OF TRIBAL AREAS OF MANIPUR

*433. Shri Rlslun: Kelshing: Will
the Minister of Home Affairs be
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pleased to state:

(a) v'hat amount was granted by
the Government of India to the Gov
ernment of Manipur for the develon
ment of the tribal areas of Manipur
during the financial year 1952-53:

(bY what the various schemes of
development submitted by the Gov-
ernment of Manipur arc and how far
those schemes have been carried out:
and

(¢) whether the Government of
Manipur ever invited public opinion
at the time of making the schemes?

The Deputy Minister of Home
Affairs (Shri Datar): (a) No areas
have specifically been declared as
Tribal areas in Part ‘C' States,
The Government of Manipur have,
however. been authorised to incur
expenditure not exceeding Rs. 6lakhs
during the flnancial vear 1852-53 on
the schemes for the promotion of the
welfare of the tribal population in
the State.

by A  statement showing the
various schemes approved by the Gov-
ernment of India Iz laid on the Table
of the House. [See Appendix III. an-
nexure No. 38]. Progress reports in
of these schemes have not

yet been received.

(¢} The information has beem call-
ed for and will be laid on the Table of
the Hcuse.

GEOLOGICAL SURVEY OF KANGRA AND OTHe_
AREAS

*424. Shri Hem Raj: Will the Minis- |
ter nf Natural Resources and Scienti-
fic Research be pleased to state:

(a) whether the geologiral survey
of the Kangra District. Kulu Vallev
and Himachal Pradesh has been com-
pleted: and

(b) if so. what minerals hrave been
discovered so far in these areas?

The Minisier of Edueation and
Natural Resounrces and Scientific Re
search (Maulana Azad): (a) and (b)
A statement giving the information re
auired is laid on the Table of the
Eous; [See Appendix ITI, annexure

a.

LoAN DUE 10 PAKISTAN

‘4351 Shri Krishna Chandra: Wil
the Minister of Finance be pleased
to state:

(a) the total amount of loan tha!
India has to pay to Pakistan;
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(b) whether the payment is to be
made in instalments and if so, what
are the details of these instalments
and when they are due; and

f'c) whether India has recently
paid any instalment to Pakistan?

The Minister of Finance (Shri C, D,
Deshmukh): (a) None, Sir.

(b) and (c). Do not arise,

MaNupacTURE OF CELLULOSE FROM BANANAS

*436. Shri B. N. Roy: Wil the
Minister of Natural Resources and
Selentific Research be pleased to
state:

(a) whether any research is going
on for extracting Cellulose from the
stallkk banana plants:

(b) if the answer to part (a) above
be in the negative. whether there is
a proposal tp start such research; and

(c) whether Government are aware
of the increasing demand of Cel'ulose
in some countrieg specially in Brazil?

The Minister of Education and
Natural Resources and Scientific Re-
search (Manlana Azad): (a) to (c).
The Central Food Technological Re-
search Institute, Mysore have developed
a process to recover starch from barana
stems.  Further research to develop
a method for extracting Cellulose
from the stalk of banana plants by
the Poplex process will be carried out.
The econcmics of the process will have
to be studied after the resear:h has
been completed.

SCHEDULED AREAS

324. Shri Bheekha Bhai: Wil the
Minister of Home Affairs be pleased
to state the total area of Scheduled
areas in different States of India?

The Deruty Minister of Home Affairs
(Shri Datar):

Name of State Scheduled area ir.

Square Miles,
Bihat 15,802+00
Bombay 11,884:70
Madhya Pradest 20,263+00
Madras 6,776-37
Orissa 21,825+80
Punjab 4,885:00
Madhya Bharat 10,011-22
Hyderabad 4,828°87
Rajasthan -5 601
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DELHI PolyTeEcH~IC

DeELH 1 Jeavs o0

325. Shri Bheekha Bhai: Will the
I‘E[i::lister of Education be pleased to
state:

(a) whether any seats have been
reserved in Delhi Pol!ytechnic for
Scheduled Tribes and  Scheduled
Castes; and

(bY if the answer to part (a) above
be in the affirmative, how many of
them have been filled and how many
are still vacant?

The Minister of Eduecation and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) Yes, 12}
per rent. seats are reserved for Sch-
eduied Tribes and Scheduled Castes.

(b) Fifty-four seats were reserved
n the new admissions for 1952-53, but
for want of candidates possessing
min‘mum admission qualifications only
four of these seats were filled hy Sch-
eduled Tribes and Scheduled Castes
and the rest were treated as onen
seats.

STUDENTS SENT ABROAD

326. Shri Earmi Singhji: Will the
Mi?ister of Education be pleased to
state:

(a) what proportion the number of
students sent abroad on Government
of India Scholarships from Part B
States during the years 1949-50, 1950-
51 and 1951-52 bears to the total num-
ber sent; and

(b) the amount of expenditure in-
curred in this behalf during the past
flve years for Part B States and in
particular reference to Rajasthan?

The Minister of Educatlon and
Natural Resources and Scieniific Re-
search (Manlana Azad): (a) Nil Io
195951 and 1951-52 there wer2 no
Government of India Scholarships ex-
cept 3 (over 2 years) for Part C States.
In w19-50, one of the 25 candidates
selected on merit belonged to a Part
B Stzte (Mysore) but he finally
declined to go.

(b) Approximate expenditure on

‘B’ State Scholars Rs, 3,36,000

Approximate expenditure on Rajas-
than Scholar Rs. 4,000.

BERYLIUM INDUSTRY

328. Shri Meghnad Saha: Wil the
Minister of Natural Resources and
Scientific Research be pleased to
state:

(a) whether any steps have been
iaken for the processing of Beryl to
metallic Beryuum and its oxide; and
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(b) if the reply to part (a) above
be in the affirmative, what steps have
becen taken for developing the Bery-
lium industry in this country?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) and (b).
Research work on  the processing of
metal Berylium and itg oxides from
Beryl has been carried out under the
auspices uf the Council of Scientific
and Industrial Research. The Atomic
Energy Commission is exploriag ‘he
possibilities of setting up a plant for
proc2ssing Beryl in India.

BoOKS PRESENTED TO OTHER COUNTRIES

329. Shri S. C. Samanta: Will the
Minister of Education be pleased to
state:

(a) the number and the cost of
books that were purchased and pre-
sented to other countries out of the
Budget provision for 1952-53,

(b) the names of countries to which
these books were presented;

(c) the names of couniries that
have presented books to India during
the same period; and

(d) whether there is any Bilateral
Exchange Agreement with any coun-
try?

The Minister of Education ard
Natural Resources and Sciemtific Re-
search (Manlana Azad): (a) and (b).
A statement is laid on the Table of
the House. [See Appendix III, an-
nexure Ne. 40]

(c) The United States of America
(through Co-operative of American Re-
mittances to Europe lne,), Itan and
Turkey. A set of books ig also ex-
pectea very shortly from Sweder.,

(d) Yes. With the US.A.

CavrraL Fo2o TecuvorosicaL ResEarcH
I4STITUTE . MYSORE

330. Sardar Hukam Singh: Will the
Minister of Natural Resources and
Scicntific Research be pleased to
state:

(a) whether wines and non-alcoholic
ginger cocktail have been _prepared
from local varieties of fruits in the
Central Food Technological Research
Institute, Mysore; and

(b) if so, whether these prepara-
tions are still in the experimental
stage or whether they are being pro-
duced on an industrial scale?

The Minister of Education and
Natural Resources and Scienlific Re-
search (Maulana Azad): (a) Yes, Sir.

.
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Besides tonic wine the following non-
alenholic beverages have been stan-
dariised at the Institute:—

(i) Ginger cocktail,

(ii) Passion Fruit Squash,
(iii) Cashew Apple Juice,
(iv) Jack Nectar,

(v) Pansupari Nectar,

(b) The processes for the prepara-
tion of several non-alcoholic Leverase
have been worked out and the ques-
lion of releasing these for production
on 4 manufacturing scale to the In-
dustry is under examination of the
Courncil of Scientific and Indwustrial
Resesrch,

REHABILITATION OF DISPLACED WOMEN

331. Shri B. K. Das: (a) Will the
Minister of Rehabilitation be pleased
to state whether a scheme of rehabi-
litating  displaced women through
horticulture and poultry has been
undertaken in West Bengal?

(b) If so, what are the provisions of
the scheme?

(¢) How many persons have so fm'-
been given the benefit of the scheme?

The Deputy Minister of Rehabilita-
tlon (Shri J. K. Bhonsle): (a) Yes,
threcogh horticulture only.

_(b) A statement giving the provi-
sions cf the scheme is laid on the Table
of the House. [See Appendix III, an-
nexsire No. 41]

(c) 25 women (each represeating a

.amily),

LiMITED COMPANIES MANAGED BY MESSRS
BirLA BROTHERS LTD.

332. Shri V. P. Nayar: Will the
Minister of Finamee be pleased to
lay on the Table of the House a list
of limited Companies in India manag-
ed by Messrs. Birla Brothers Ltd.?

The Minister of Finance (Shri C, D,
Deshmukh): A statenient is laid cn the
Table of the House. [See Appendix
111, annexure No, 42]

PENSION CONTRIBUTIONS

333. Shri 8, C. Singhal: (a) Will the
Minister of Finance be pleased to
state  whether Government con-
tribute to a fund from their revenue
nioney every year in fixed proportion
to the salaries of Government ser-
vants to pay pensions when they
retire?
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(b) If so, what Is the name of this
fund, how much amount is contributed
and what is the basis of the contri-
bution?

(c) What happens to the money
contributed for those who die before
retirement and who die early after
retirement?

The Ministér of Finance (Shri C. D.
Deshmukh): (a) No, Sir.

(b} and (c). Do not arise.
TRAINING COURSE FOR CENTRAL SECRETARIAT
SERVICE

334, Shri Punnoose: (a) Will the
Minister of Home Affairs be pleased
to state whether there is a training
course for flve weeks for the officials
of the Central Secretariat Service?

(b) What is the curriculum for the
course?

(c) On what basis are the trainees
selected for undergoing the course?

(d) How many officials have so far
been trained in the above?

The Mipister of Home Affairs and
States (Dr. Katju): (a) Yes.

fh; A statement is placed nn the
Table. [See Appendix III, annexure
No. 43]

(c) The intention is that all officers
serving as Assistant Supermtm.jonts
—Grade IIT of the Central Secretariat
Service, should be deputed by Minis-
tries to attend a Refresher Course in
one cr the other of the successive ha-
tch=z, for which a programme has
been drawn up by the Secretariat
Training School in consultation with
the Ministries, as and when individual
officials can be released from their
duties with due regard to the exigen-
cies nf work in the Ministry conrern-
ed. to attend the Course.

In the case of officials who #re As-
sistante in Grade IV of the Cuniral
Secreturiat Service, it is in the discre-
tion =f Ministries to depute such of
the Assistants to attend a Refresher
Couree for Assistants as in the opinion
of {he Ministry are in need of ard are
likaly to benefit from training in a Re-
. freshrr Course in the Schonl.

(d) The School is at present conduct-
ing Refresher Courses for officials of
Grade IIL. 49 such officials have so far
atteuded these Courses which began on
5th January 1953.

164¢ officials of Grade IV have at-

tended Refresher Courses for As:is-

tants which were conducted in preced-
years.
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CENTRAL SECRETARIAT STENOGRAPHERS
SERVICE

335. Shri Punnoose: Will the Minis-
ter of Home Affairs be pleased to
state what is the number of candi-
dates in the Central Secretariat Steno-

graphers service in (i) selection posts,
(ii) special duty posts and (iii) gene-
ral duty posts?

The Minister of Home Affairs and
States (Dr. Katju): The implications
ef 1he Question are not clear. As
explained in para. 9 of the Mmistry
of Hcme Affairs Report for 1931-52,
the Central Secretariat Stenogriphers
Service Scheme has been sanctioned
ani is being implemented. TLis in-
volves the following processes —

(a) Compilation of a Schedule of
Duty Posts and the determination of
the authorised sirength of the various
grades. This has been done.

The number of duty posts of diffe-
rent categories is as follows:—

Pormanent 9>mi- Temno. Total
Permanent rary

ategory A 35 23 15 " 73
itsgore B 83 58 3l 153
(Spaoial Duty

poa.)
Catazory 3 313 198 174 718
(Qonsral D 1ty

posts)

Total 447 279 220 948

The authorised permanent strength
of the Service is as under—

GRADE T e 47
GRADE II e 95
GRADE III e 50D

(b} Compilation of lists of eligible
candidates and their assessment by
the Union Public Service Commission
for appointment to t different
Grades. Lists of eligible candidates
are keing drawn up. Apoointments
to Grades T and II can be madz only
after the Union Public Service Com-
mis~icn have assessed their suitsbili-
ty fir appointment to those Srades.
Appointments are. however, being
macie to Grade IIT from amorng guali-
fiad candidates in order of snmority
as provided in the Scheme., This
expected to be completed shortly.

PAPER AND METALLIC CURRENCY IN CIRCU-
LATION

336, Eumari Annie Mascarene:
Will the Minister of Finance be pleas-
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ed to state:

(a) the unt of paper currency
with the $ head in circulation at
present;

(b) the amount of paper currency
stamped with the national design In
circulation at present;

(c) the amount of paper and
metallic currency in circulation at
present; and

(d) the date of withdrawing the
Travancore Metallic currency?

The Minister of Finance (Shri
C. D. Deshmukh): (a) and (b). ©On
the 3ilst December, 1952, the tutal cir-
culzrion of King's Head notes exclud-
ing rotes of the denominational value
of rupees hundred was about Rs, 5H6
crores and the total circulation of
Asoka Pillar design notes excluding
notes of the denominational vaiue of
rupees hundred was Rs. 39 crores.
The total circulation of notes of the
denominational value of rupees hun-
dred of both the designs was about
Rs. 488 crores. Separate figures re-
lating to notes of the denominational
value of rupees hundred of King's
Head design and of Asoka Pillar
design. are not readily availab'e.

(c) On the above mentioned date,
the total Paper currency in circalation
was Fs. 1113 crores and one rupee
notes and coins in circulation were
Rs, 127 crores. The particulars re-
dard)ng small coins in circulation are
not readily available,

®(d) The withdrawal of Travancore
Metallic currency started on 1lst Octo-
ber,.'!ﬁ.':ﬂ. and with effect from 1st
April, 1953, that currency will cease
to be legal tender in that State,

LiME HILLS IN MANIPUR

337, Shri L. J. Singh: Will the
Minister of Natural and
Scientific Research be pleased to state:

(a) how many lime hills there are
in Manipur;

(b) the extent of these lime hills;

(¢) the quantity of production from
these hills and whether they can
produce exportable quantities; and

(d) what steps Government have
taken to increase production from
these lime hills?

The Minister of Education ard
Natural Resources and Scientitic Ke-
search. (Maulana Azad): (a) to (d).
A statement giving the informition
required is laid on the Table «f Lhe
I&Iouﬁe] [See Appendix III, annexure

)
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COMPULSORY ELEMENTARY EDUCATION

338, Shri T. S. A. Chettiar: Will the
Minister of Eduutwn be pleased to
state in which States there is the
system of compulsory elementatry
education at present?

The Minister of Education sad
Natural Resources and Scientilic Re-
search (Maulana Azad): The ques-
tion concerns the State Goveramerts.

ArcHAEOLOGICAL FINDS AT RUPAR

339, Dr. Ram Subhag Simgh: Will
the Minister of Education be pleased
to state the nature of the finds un-
earthed by the Archaeological Depart-
ment at Rupar in the Punjab?

The Minister of Eduocatipn and
Natural Resources and Sciemtific Re-
search (Maulana Azad): The | finds
unearthed to date include copper and
lead coins, beads, clay sealings, bone
and ivory ob]ects and a large quan-
tity of pottery, belonging to different
periods. Among the structures re-
vealed are buildings of mud, mud-
brick, kiln burnt brick and stone.

ForergN MNATIONALS IN  GOVERNMENT
SERVICE

340. Shri Heda: (a) Will the Minis-
ter of Home Affairs be pleased to
state what is the total number of
foreign Nationals in the Defence and
Railway Ministries at the end of the
year 19527

(b) What is the highest salary paid
to any of them?

The Minister of Home Affairs and
States (Dr. Katju): (a) The num-
ber of Non-Indians serving in the Se-
cretariat posts in the two Ministries
is as follows:—

2fence Ministry. 1
Railway Minlstry. 13

Total 14

Iaf rmation relating to the =on-Se-
cretariat posts in the field organisa-
tions under these Ministries iz being
collected and will be laid on the Table
of the House,

(L) The highest salary is paid to an
officer in the Railway Ministry whe
gete { 3250 per annum.

ADVISERS IN PART * B ’ STATES

341, Shri Heda: (a) Will the Minis-
ter of States be pleased to state what
was the total number of advisers in
part ‘B’ States as on the 26th Janu-
ary, 19537



635 Written Answers

(b) What are the names of such
States and the number of advisers in
each of them?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). Ad-
visers in Part B States are now desig-
nated as Counsellors. On the 26th
January 1953, there were four Coun-
sellors attached to Part B Stales, one
each in Patiala and East Funjab
States Unior. and Rajasthan ani two
in Hyderabad

ToBacco EXCISE

342. Shri Nanadas: Will the Minis-
ter of Finance be pleased to state the
number of Inspectors, Deputy Superin-
tendents and Superintendents who are
engaged exclusively in Tobacco Excise
of the Central Excise Department?

The Minister of Revenue and Ex-
penditure (Shri Tyagi): The intor-
mation asked for is being cclierted
and will be placed on the T:ble of
the Heuse in due courge,

GRANT TO PuBLIC EDUCATIONAL INSTITU-
TIONS

343. Shri Sivamuorthi Swami: (a)
Will the Minister of Education be
pleased to state how much was paid
as grants to public educational insti-
tutions in India by the Central Govern-
ment last year?

(b) Has the Karnatak University
asked any financial help for any
schemes?

(c) If so, what action has been
taken?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) A sum
of Rs. 2,94,00,000 (two crores and nine-
ty-four lakhs) was paid during last
yea:.

(k) Yes, Sir.

_(c) The matter is under considera-
tion.

FINANCIAL ADJUSTMENTS BETWEEN RAJASTHAN
AND THE CENTRE

344. Shri Bheekha Bhai: Will the
Minister of States be pleased to state
whether any financial adjustments
have been arrived at between the State
of Rajasthan and the Centre with re-
gard to the expenditure incurred on
border force by Rajasthan?

The Minister of Home Affalrs and
States (Dr, Katju): For the year
1950-21 the Government of India rave
agrerd:
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(i) to issue to the State Govern-
ment arms and aminunition,
clotking, wireless equip-
ment, etc., availab'e [frem
Army stores or Dispa.als, on
loan, and

[N

—

w0 pay half the cost of equip-
men! purchased by thoem [rem
open market, and half of the
recurring expenditure, sub-
ject to a maximum of Rs. 25
lakhs, provided budgetary de-
ficit was due to the rausit g of
the Rajasthan Armed Consta-
bulary

2 Pending¢ receipt of final cerii‘jed
figures from the Accountant (Generul,
Rajasinan, it has been decided Ly the
Government of India to make
an ‘on account’ payment of
Rs. 7.5 lakhs to the State Govern-
ment,

CrammMs PorR TURBAN AND AGRICULTURAL
PROPERTY

345. Shri Gidwanl: (a) Will the
Minister of Rehabilitation be pleased
to state how many claims for urban
immovable property have so far been
rejected ex-parte by the Chief Claims
Commissioner?

(b) How many claims for agricul-
tural property have been rejected ex-
parte by the Chief Claimg Commis-
sioner? .

(c) Will any opportunity be given
to such claimants to have their claims
verified?

The Deputy Minister of Rehabilja-
tion (Shri J K. Bhonmsle): ra) Sepa-
rate figuros for urban proper
nnt availzble. The total numi
properly sheets relating to urban and
rural houses rejected ex-parte is
shout 29,000

‘b) Th2 number is not axpected to
be large but exact figures ave not
available. The hon. Member is re-
ferre. to Rule 6 of the rules framed
unde; the Act, a copy of which is lc°d
cn ike Table of the House.

(c) A copy of the press note issued
on the 12th November, 1952 giving
additional  facilities to those wtrse
claims have been decided ex-parte is
also lald on the Table of the House.
[See Appendix III, annexure No. 45.]

STATEMENT

Rule 6. Where a claimant after
a notice under rule 4 has been duly
erved wpon him, fails to appenr
either 1n person or through a duly
auzhorise?d arent on the dat: of
hearing the Claims Officer shall
determine the claim ex-parte.

Frovided that the Claims Offi-
cer may on application made to
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him within sixty days of the ex-
parte order re-open the case if he
is satistied that there was sufli-
cient cause for mnon-appearance
of the claimant on the appointed
date. In the said rules—

(a) to rule 6, the following fur-
ther proviso shall be added, name-
ly:—

Pryvided further that 'vhere
the Clams Officer is satisfied that
the notice was not duly served
upon the claimant, he may enter-
tain an application under the
preceding proviso after the ex-
piry of the period of sixty days
prescribed therein,

APPLICATIONS UNDER ;m INDIAN COMPANIES
CT

346, Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) the number of applications,
received by Government under Section
86J, 87AA, 87B, 87BB, 87CC of the
Indian Companies Act;

(b) whether all such applications
were referred to the Advisory Com-
mission;

(¢) the companies whose applica-
tions were granted; and

{d) which are such applicant com-
panies whose applications were refused
and the reasons for such refusal?

The Minister of Finance (Shri C. D,
Deshmiukh): (a) A total number of
645 applications were received up to
the 20th Feb. 1953 under these Sec-
tions of the Indian Companies Act.

(b) Yes, Sir.

(¢) and (d). It will not be in the
puhilc interest to give names of cm-
panies whose applications were not
granted on the reasons for such refu-
sal. Besides it will entail a dispro-
portionate amount of labour to com-
pile this information in respect of
214 applications which were granted,
26 which were refused and 305 which
have been referred back to the Com-
posals or for furrishing additional in-
posals or for furnishing addit’:-+sl in-
formation. Attention is invited 1o
the revi'w of the working wf 1he
Imdian Compenies (Amendmea®) Act
1851 publirhed on the 30th O. to%er,
14952 (of which cooies are avallable in
the Parliament’s Library) in which
the principles governing the disposal
of fhese arplications have been stot-
ed.

COMMISSION UNDER SECTION 289(B)
OF THE INDIAN COMPANIES ACT

347. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

498 PSD.
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(a) whether a Commission has been
set up under Section 289(B) of the
Indian Companies Act; and

(b) if the answer to part (a) above
Le in the affirmative,

(i) who are the Members of the
Commission;

(ii) what remuneration is paid to
the Members of the Commis-
sion; and

(iii) what is the official address of
the Commission?

The Minister of Finance
C. D. Deshmukh): (a) Yes, Sir.

_.‘JJ‘ (i The members of th: Coumn-
missicn are—

(Shri

(1) Shri C. H. Bhabha, Chairman.

(2) Swi N. Supdaresan, Mem der,

(%) Sk D L. Mazumdar, [iumber.

(ii) Only travelling and daily ex-
penses, on the approved rates, are paid
to them when they mc:et at any place
where they do not reside.

(iii) C/o The Ministry of Finanve,

(Department of Economic Affairs).
New Delhi

§F w1 -89 eTar

e ot rgam fag: (F) =0
faw Y a8 aowE S IO T fr
§9 QR4 9T 2243 H F3 OF AW
& N - g7 AT W & AT ame
9% 7 &Y fraw safal g g
ST T ?

(&) fead qea &1 9T THE
T ?

(m) og @ fea-fem i
¥ 9@ ¥ SH-g7 omr T aqr ?
Tle Mirister of Revenue and ®x-

penditure (Shri Tyagi): (a) to red
The information is being collected

and will be laid on the Table of the
House a® scon as possible.
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(%) ™ wemm # a7 # fead
g ¥ a9 ;

(@) w78 ¥ e faoge w0
BIOF TG (@ q9 I AqAAATE B
fod gTe 7 7 TR

(1) sim sfed & ¥ feat
afT w17 v T g ¥R i
! #T qF gL A w9 frwwwr
£ 15

(v) food am st wac 7

The Depu Minister of Defence
(Sardar thia): (a)—

Army ... 1,08,800
Indian Navy . 1,809
Air Force e 62
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(b) to (d). Informatiun is not readi-
available.

I ¥ T HF M@ AN FW T
o, o vgATe g w0 o
Y ag qme A T4 ST |
(¥) @ wgag & @s@we #
s AR d | T
(@) @& wad 4 fead @m
Xt gar / dfar ¢ g &
(7) fFas =mfedl A awrQ
agqar a¥-gETq fawarn & Asd
feard srawr g 7

The [hpoty Minister ot efence
(Sardar Majithia): (a) Roughly
18 1akhsz.

(b) Roughly 14 iakhs.
{¢: Roughly 3% lakhs.
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OFFICIAL REPORT

1183
HOUSE OF THE PEOPLE
Monday, 2nd March, 1953.

The House met at Two of the Clock.
[MR, DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(Se¢ Part I)

3 P.M.

RAILWAY BUDGET-—DEMANDS FOR
GRANTS

Mr. Deputy-Speaker: The House will
now take up the Demands for Grants
in respect of Railways for 1953-54.

1 find that T have not received a list
of the Demands un wiich hon. Members
propose to move cul motions, as was
done last time.

Shri Nambiar (Mayuram): Demands
9-A, 15 and 18 are to be discussed and
all the cut motions on them will be
taken to have been moved.

Mr, Deputy-Speaker: Only Demands
in respect of hon. Members who are
present in the House will be taken up
for discussion. The rest will be guil-
lotined.

SBhri K. Subrahmanyam’
nagaram): No 20.

Shri A. C. Guha (Santipur): No. 7,
and also No. 3 and No, 10,

Sardar Hukam Singh (Kapurthala-
Bhatinda): No. 9.

Shrl U. M. Trivedi (Chittor): No. 3,
No. 9 and No. 15.

Mr. ,Deputy-Speaker: The following

Demands will be taken up for discus-
;%on: Nos. 3, 7, 9, 9-A, 10, 15, 18 and

508 P.8.D.

DEMAND No.

(Viza- -

1164

Demanp No. 3—NMISCELLANEOUS
EXPENDITURE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,26,95,000 be granted to the
President out of the Consolidated
Fund of India, {o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of 'Miscellaneous Expenditure’.”

7T—ORnINARY WORKING
ExPENSES—OPERATION (FUEL)

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 22,78,37,.000 be granted to the
President out of the Consolidated
Fund of India, to defray the charges
which will come in course of pay-
ment durinT the wear ending the
31st day of March, 1954, in respect
of ‘Ordmmary Working Expenses—
Operation (Fuel).”

DEMAND No. 9—ORDINARY WORKING
ExPENSES—MISCELLANEOUS EXPENSES

Mr. Deputy-Speaker: Mution is:

“That a sum not exceeding
Rs. 40,60,65,000 be granted to the
President out of the Consolidated
Fund of India, to defray the
charges which will come in
course of payment during the year
ending the 31st day of March,
1954, in respect of ‘Ordinary Work-
ing Expenses—Miscellaneoua Ex-

(]

penses’."

DemanDp No. 9A~—ORDINARY WORKING

Expm;s-—l.mun WELFARE
Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 4.39.48.000 be granted to the
Pregident out of the Consclidated
Fund of India, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1954, in regpect
of ‘Ordinary Working Expenses—
Labour Welfare'.”
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.Demanp No. 10.—PAYMENTS TO INDIAN
. STATES AND COMPANIES

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 31,79,000 ke granted to the
President out of the Consolidated
Fund of India, t> defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Payments to Indian States and
Companies’."”

DEMAND No. 15—CoNSTRUCTION OF NEW
LiNEs—CAPITAL AND DEPRECIATION FUND

Mr. Deputy-Speaker: Motlon is:

“That a sum not exceeding
Rs. 1,68,23.000 be granted to the
President out of the Consolidated
Fund of India, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Construction of New Lines—
Capital and Depreciation Fund'.”

DeEMAND No. 18—OpeN LINF WORKS—
DEVELOPMENT FUND

Mr. Deputy-Speaker: Motion is-

“That a sum not exceeding
Rs. 13,78,27,000 be granted to the
President out of the Consolidated
Fund of India, to defray the charges
which will come in course of pay-
ment during the yvear ending the
31st day of March, 1954. in respect
g‘tu ;%?g_n Line Works—Development

Demanp No. 20—DivIDEND PAYABLE TO
GENERAL REVENUE:

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs, 34.76.94,000 be granted to the
Prerident out of the Consolidated
Fund of India, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954. in respect
of ‘Dividend payable tq General
Revenues'.”

Hon. Members who wish to move
cut motions on these Demands may do
80.

Construction of lLines already surveyed

Shrl B. C, Das (Ganjam South): I
beg to move:

“That the demand under the head
Miscellaneous  Expenditure. be
.reduced by Rs. 100.”
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Survey of new line to Arambagh

Shri K, K. Basu (Diamond Harbour):
I beg to move: )

“That the demand under the head
Miscellaneous Expenditure be
reduced by Rs. 100.”

Ganga Barrage Scheme Survey

Shri K, K. Basu: I beg to move;

“That the demand under the head
Miscellaneous Expenditure be
reduced by Rs. 100.”

Survey of Dohad-Indore Line

Shri U. M. Trivedi: I beg to move:

“That the demand under the head
Miscellaneous  Expenditure be
reduced by Rs. 100.”

Badi Sadri and Neemuch
Bhri U. M, Trivedi: I beg to move:

Mj‘Thﬁt the demag.d under the head
1scellanegus xpenditure
ieduced by Rs. 100‘?"?“ be

New Lines from Barabil to
Sambalpur ete.

Dr. Natabar Pande :
g b e ¥ (Sambalpur): 1

M'_‘Th ﬁt the demagd under the head
iscellaneous xpenditure be
reduced by Rs. 100.”

Survey of Line between Karwar and .
Raichur

Shri Sivamurthi Swami (Kushtagi):
I beg to move: ( &)

“That the demand under the head
Miscellaneous Expenditure be
reduced by Rs. 100.”

New Lines between Hospet to Harihar

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the head
Miscellaneous  Expenditure be
reduced by Rs. 100.”

Auctioning of Land

Shri Namblar: I beg to move:

“That the demand under the head
Miscellaneous  Expenditure he
reduced by Rs. 100.”
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Constryction of Extension Works and Bad condition of Labour in the
Ouverbridges : Railways
Shri Raghavaiah (Ongole): I beg to Shri Sivamurthi Swami: I beg to
move: move:
) “That the demand under the head

Ordinary Working Expenses—Mis-

“That the demand under the head
cellaneous Expenses be reduced by
Rs. 100.”

Miscellaneous Expenditure be
reduced by Rs. 100.”

State Railway Collieries

Shri Tushar Chatterjea (Serampore):
beg to move:

Medical Facilities for RaRway
Employees

Shri B, C. Das: I beg to move:

“That the demand under the head
Ordinary  Working  Expenses—
Operation (Fuel) be reduced by
Rs. 100"

Low Wages of Shift Chargemen

“That the demand under the head
Ordinary Working  Expenses—-
Iﬁ:b?g; " Welfare be reduced by

Curtailment of Medical Facilities
Shri Nambiar: I beg to move:

Shri K. K. Basu: I beg tu move:
[
5 ‘ghat the t‘l;min‘?d undEr the head Or dﬁ‘::y“‘e %eg_;?gg“ndg:;mﬁﬂ.
rdinary orking xpenses— .
gsperac%o’p (Fuel) be reduced by %R‘:b?:;; , Welfare be reduced by
. 100. . *

Medical Treatment of Family Members

Reduction of Rice Ration of Railway Servants

Shri Nambiar: I beg to move: Shri Nambiar: T beg to move:

Oty osmond AT B Btd  nat the demand upder the head

‘nanse o rdinary orking Xpenses—

Ll;fsl.ml%%?ys Expenses be reduced by Iﬁ'ab?gg ’ Welfare be reduced by
s. .

Gratuities to Discharged Staff Declaring of Staff Medically Unfit
Shri Nambiar: T beg to n.ove: Shri Nambiar: I beg to move:

“That the .demand under the head “
?riti!in:ry “éorkigg Egpenses.._émb,; Orgll;laa:ythe c‘lﬁg:‘i:ilggundgt;‘ :)2‘:1 sl;zig
ellaneous Xpenses e reduce
Rs. 100.” . Iﬁ;.bglﬁls." Welfare be reduced by

Schools for Employees' Children
Shri Nambiar: I beg to move:
“That the demand under the head

Restoration of Grainshop Facilitieg
Shri Nambiar: I beg to move:
“That the demand under the head

Ordinary Working Expenses—Mis- " Ordinary ~ Working Expenses—
cellaneous Expenses be reduced by Labour Welfare be reduced by
Rs. 100.” . Rs. 100.”
Increase in Railway Accidents Canteens in the hGoIden Rock Work-
shops

Shri K. K, Basu: 1 beg to move:

“That the demand under the head
Ordinary Working Expenses—Mis-
aegllalra%o}':s Expenses be reduced by

Inadequency of Passenger Amenlties

Shri Boovaraghasamy (Perambalur);
I beg to move:

Shri Nambiar: I beg to move:

“That the demand under the head
Ordinary  Working Expenses—
kﬁbcluoxg " Welfare be reduced by

Inadequate Amenities
Skri K. K. Basu: I beg to move;

“That the demand under the head “That the demand under the head
Ordinary Working Expenses—Mis- Ordinary Working Expenses—
cellatlxggt'a's Expenses be reduced by gbg%"\?eltm be reduced by

.
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Railway School at Bittragunta

Shri Nanadas (Ongole—-Reserved—
Sch, Castes): I beg to move:

“That the demand under the head
Ordinary Wourking  Expenses—
Labour Welfare be reduced by
Rs. 100.¥

Hostel at Bittragunta
Shri Nanadas: I beg tu move:
“That the demand under the head"
Ordinary Working  Expenses—

Labour Welfare be reduced by
Rs. 100.”

Inadequacy of Health and Welfare
Services Schemes

Dr. Natabar Pandey: I beg to move:
“That the demand under the head

Ordinary  Working Expenses—
Iﬁ?"?ﬁﬁ . Welfare be reduced by

Policy of Subsidy etc.
Shri K. K. Basu: I bez to move:

“That the demand under the head
Payments to Indian States and
Companies be reduced by Rs. 100.”

New Line from Cudivada

Shri Buchhikotalah (Masulipatnam):
I bheg 10 move:

“That the demand under *he head
Construetion  of New  Lines—
Caénta] and Depreciation Fund be
reduced by Rs. 100.”

Restoration of Kakinada-Kotipalli Line

Dr. Rama Rao (Kakinada): I beg to
move:

“That the demand under the head
Construction of New Lines—
Capital and Depreciation Fund be
reduced by Rs. 100.”

New Lines in South India

, Shri N, Sreekantan Nair (Quilon
oum Mavelikkara): I beg to move:

“That the demand under the head
Construction of New Lines—
Capital and Depreciation Fund be
reduced by Rs. 100/

Quilon-Ernakulam Railway

Shri N, Sreekantan Nalr: I beg to -

move:

“That the demand under the head
Construction of  New Lines—
Capital and Depreciation Fund be
reduced by Rs. 100."
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Line Linking Tellichery and Mysore
Shri Nambiar: I beg to move:

“That the demand under the head
Construction of New Lines—
Capital and Depreciation Fund be
reduced by Rs. 100.”

Line Linking Kumbakonam and
Virdhachalam

Shri Boovaraghasamy: [
move:

neg to

“That the demand under the head
Construction of New Lines—
Capital and Depreciation Fund be
reduced by Rs. 100.”

Line Linking Ariyalur and Sankaeridrug
Shri Boovaraghasamy:
move:

“That the demand under the head
Construction of New Lines—
Capital and Depreciation Fund be
reduced by Rs. 100.”

Policy re. Construction of New Lines
beg to

I beg to

Shri Boovaraghasamy: [
move:

“That the demand under {he head
Construction * of New Lines—
Capital and Depreciation Fund b»e

reduced by Ra. 100",
Line betwcen Renigunta and
Secunderibad

Shri Nanadas: I beg to move!

“That the demand under the head
Construction of New Lines—
Capital and Depreciation Fund be
reduced by Rs, 100.”

Line between Kavali ang Guntakal .
Shri Nanadas: I beg to move:

“That the demand under the head
Construction of New Lines—
Capital and Depreciation Fund be
reduced by Rs. 100.”

Line between Nellore and Cuddapah
Shri Nanadas: I beg to move:

“That the demand under the head
Construction of New Lines—
Capital and Depreciation Fund be
reduced by Rs. 100"

Line between Ongole and Cumbam
Shri Nanadas: I beg to move:

“That the demand under the head
Construction of New Lines—
Capital and Depreciation Fund te
reduced by Rs. 100.” \
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Line between Chittorgarh and Kotah

Shri Nanadas: I beg 1o move:

“That the demand under the head
Construction of New Lines—
Capital and Depreciation Fund be
reduced by Rs, 100"

Lines from Talcher to Sambalpur etec.
Dr. Natabar Pandey: | beg to raove:

“That the demand under the head
Construction of New Lines—
Capital and Depreciation Fund be
reduced by Rs. 100.”

New Lines in Karwar etc.
Shri Sivamurthi Swami. I beg to
move:

““That the demand under the head
Construction of New Lines—
Capital and Depreciation Fund be
reduced by Rs. 100."

Bringing of Kakinada on Main Line
Dr. Rama Rao: I beg to move:

“That the demand under the head
Open Line Works—Development
Fund be reduced by Rs. 100.”

Stations for Tambaram Sanatorium

Dr. Rama Rao: I beg Lo move:

“That the demand under the head
Open Line Works—Development
Fund be reduced by Rs. 100.”

‘Go-as-you-please’ tickets
Shri Nambidr: I beg to move:

“That the demand under the head
Open Line Works—Development
Fund be reduced by Rs. 100.”

Tanjpre-Nagore Train Service
Shri Nambiar: I beg to move:

“That the demand under the head
Open Line Works—Development
Fund be reduced by Rs. 100.”

Overbridge near Godhra Station
Shri U. M. Trivedi: I beg to move:

“That the demand under the head
Open Line Works—Development
Fund be reduced by Rs. 100.”

Refusal of Supplies

Shrii K. Subrahmanyam: 1 beg to
move:

“That the demand under the head
Dividend Pavable to General
Revenues be reduced to Re. 1.

Mr, Deputy-Speaker: The above
Demands and cut motions to them are
before the House for discussicn.
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Shri Punnoose: (Allepe): I beg to
speak on cut motions No. 387, 388 and
84 which have already been moved.
it is for two reasons that 1 move these
cuts. First, the hon. the Deputy
Minister in his speech, replying ‘to the
rriticisms and observations made in
the course of the Railway Debate made
one or two statements. He said that
the criticism or the allegation or the
complaint that South India has not
been receiving a square deal from the
Railway Administration and from the
Government of India in respect to rail-
ways does not hold -ood at present,
sinee the Ermakulam-Quilon rail link is
going to be a reality. Well this state-
ment he made in reply to Comrade
Sreekantan Nair's criticism, I want to
quote what one of his own followers
said on the floor of the House. He
gave facts and figures to show where
we stand in respect of railways. In
South India on an average for every
27 sqguare miles there is one mile of
railway line; while in Travancore-
Cochin for every 90 square miles we
have one mile of railway line only.
Even after the Ernakulam-Quilon line
has been completed—the latest mercy
from the gods in power has become a
reality—even then we will have only
one mile for every 50 square miles.
Therefore it is quite clear that in the
case of the rallways,—as it is so In
many other Departments of life—we
are neglected to a position which is
neither desirable from the point of
view of that part of India nor in the
interest of India as a whole.

It is not a matter of arithmetical
calculations or of geographical claims.
We have to see this in the perspective
of a policy, a consistent policy, that
has been followed by the Government
of India even before this Government
was taken charge of by the Congress,
This is the part of a policy of over-
looking the claims of Keraia and its
people, the old policy of the bureau-
cratic -Government of which the Con-
gress is now in power, This is the
part of a policy by which one of the
most fertile and resourceful areas of
this country has beer neglected to a
state of industrial backwardness. This
is the part cf a eriminal policy that
has been followed by the Governiment
of India by which our people, one of
the most resourceful. vigorous and I
claim one of the most useful and
energetic people in the whole of India
have been neglected into backwardness.
Even today, I, with a full sense of res-
ponsibility, lay that charge before this
Government and against this Govern-
ment that that policy has heen con-
tinued, not only with regard to rall-
ways, but in other respects as well.
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[Shri Punnoose]

The claim or the argument of equal
treatment advanced by the hon. the
Deputy Minister will not hold water,
or carry conviction to our people, and
the soener this lapse is made up and
South India and Travancore-Cochin
particularly, is brought on a par with
the other advanced parts of the country
the better it is for the development of
India and for the betterment of our
people.

. 'Then another observation was made
by the Deputy Minister. He sald that
the decision that the Ernakulam-Quilon
rail link should be metre gauge was
taken after due consultation with the
Members coming from Kerala—I mean
in both Houses. I was rather surprised
to hear that observation. It is a fact
that sometime towards the close of the
last session, a few of us were Invited
by the Deputy Minister into his room
and we went there. There were some
other gentlemen also there, and I was
told that they were high ranking specia-
lists in our railway hierarchy. Then
this question was taken up. It wus
told that we were there {o discuss
metre gauge or broad gauge. Ifelt
it then, and 1 feel it now, that we
were invited there not to discuss what
should be done, but that they came
r{,ﬂh a decision to have a metre gauge
ere.

May I ask the Deputy Railway
Minister and also the Railway Minister
how it was that this change has been
made? I say it is a change, because
I know from very reliable sources that
the late Shri Gopalaswami Ayyangar
had clearly decided at one time that it
should be a broad gauge line. Why
was it that this change was made?

And I say it was not a “discussion”,
and I expressed that view there .
because the top men of the Railways
placed before us a number of argu-
ments for the line being a metre gauge.
There is a big file on the subject;
several communications have been
made in the past, and several high
ranking authorities had recommended
broad gauge. But no portion of that
file was shown at that meeting. We
were only told the reasons for having
metre gauge, and nothing against it.

Then, being a layman, I said, and
said loudly “Why is it then that people
go in for broad gauge if the case is so
entirely for metre gauge?’ The Deputy
Minister said that it was not the Con-
gress Members but an hon. Member of
the Opposition from the Council of
States who was very strong in his
arguments for metre gauge. That is
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true. But the hon. the Deputy Minis-
ter did not tell the whole truth. As a
matter of fact, every Member of the
House of the People, and invariably
all the Members of the Congress Party.
his own party, were for broad gauge
at that time, and some of them very
vocifernusly demanded it. He did not
deen. it proper to tell that part of the
story.

Leaving aside the question whether
we were consulted or noi. the question
is what is best for us. They advanced
a number of arguments for the metre
gauge. One is that the line now con-
necting Madras and Trivandrum is
metre gauge, so if the new line con-
necting the Trivandrum line to
Ernakulam is to be broad gauge, that
will create certain transport difficul-
ties. that is, cargo that is being thrzen
from Cochin, especially oil ete., will
have to be {ransferred from one line
to anather, from the broad gauge to
the metre gauge, and that will be very
disadvantageous. That was the argu-
ment. At that time I had nothing to
say against it. But may I ask why
the Bombay-Poona line is broad gauge
which is feeding a vaster area than
Travancore-Cochin or even Tamil Nad
taken together, and to which is
attached a long-line of metre gauge?
Why is it that these railway experts
find no difficulty there, but when they
come to Travancore-Cochin and when
the question of the new raillway is dis-
cussed here—just because, for the
matter of that, some 45 miles of metre
gauge is there at the other end—how
is it that that becomes a very strong
argument with them? .

Secondly, we were told about the
future of the Cochin harbour. May I
ask this question to the hon. Ministers?
There are five major ports in India.
Are not all the major ports with the
exception of Madras—and I am tould
that Madras is suffering on that
account—fed by broad gauge? T am
also told that high ranking railway
experts who visited the area—I forget
the name—gave a report and said
that it will be more efficient 10 have
the same type of gauge in a port.
One of the strongest arguments ad-
vanced was that Caltex was going to
open an oil refinery in Cochin and
oll will begin to flow from Cochin to
Tamil Nad area. I do not know whe-
ther honey also is going to flow. But
the latest information I get is that
Caltex is not going to open it there.
Cochin port is largely an export port.
We get most of our .requirement
through rail from the rest of India.
Even if our Five Year Plan does not
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become a mere moonshine but be-
comes a reality, even then Travancore-
Cochin is doomed to be a deficit area
in the matter of food for long years
to come. If we are to believe the
words of this Government—it is
very dangerous—they are not going
to import food either from America
or China, much less from the Soviet
Union 1 hope. And then we have to
be fed from U.P., CP. elc. I ask
the question: which is better and
more efflcient? Is it not easier that
we have a broad gauge line ronuect-
ing the rest of India with our main
towns and villages”

The question has been badly
handled. I think prejudices have
stood in the way. Tuis bureaucratic
machinery, which makes decisions
without enquiring into the needs of
the people. without looking into the
historical background of a question,
and which has been behind the time,
has put thig proposal. The saving is
a paltry sum of Rs. 1i crores. Your
Government planning for the future is
denying this right to us, and your
Prime Minister coming to Travan-
core-Cochin with all the fanfare of
press publicity has announced a great
boon to us, while in fact we have
been denied what is our due. There-
fore, if it is not too late, please revise
your views. Let the pioper thing be
dne. Bedause when once this
mistake is done it is very difficult to
rectify it later on. We Malayalees
coming from that part of India will
be very prpud to have a broad gauge
line connecting one end of our home-
land with the other.

Also, we want the line connecting
Ernakulam to Mavelikkara. That will
bring our coir-producing area Allep-
pey into the open market. And then,
the other line connecting Trivandrum
to Cape Comorin. That will have the
effect not only of encouraging trade
but also atiracting a large number of
visitors and tourists from all parts
of the world to Cape Comarin. This
new line will be very useful and will
be attractively profilable to the Rail-
way Administration.
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(English translation of the above
speech)

sofi Mohd., Akbar (Jammu a‘nd
Kashmir): Mr. Deputy Speaker, the
partition of the country also resulted
in the partition of the railway system.
The riots dislocated and disrupted this
system all the more. Jammu and
Kashmir did not escape its repercus-
sions. The only railway line in the
State. the Jammu-Sialkot line, which
linked the State with the other States .
in India is now no more after the’
riots and the partition, and the resglt
is that the economic and commercial
well-being of the State has suflered
a serious set-back. Before partition
there were two major routes linking
the State with India and other coun-
tries. The first was the Jhelum Valley
Road which linked the State to Rawal-
.pindi wia Kohala. The second was
the Jammu route linking the State
with Sialkot. The trade and com-
merce and traffic flowed along these
two routes. But so far as the Jhelum
Valley Road is concerned, this has
been closed on account of the
Pakistani invasion and the riots, and
there is a heavy blockade on it. All
trade and traffic on this route «t a

standstill. There ‘is only one route
open now and that ls the Jammu-
Pathankot route. All trade and txaffic

is Howing along this route and this
constitutes the link between the State
and India and other countries. But
until a railway linc is constructed on
this route, the State cannot progress
economically. In the present age nNo
country can progress without a rail-
way system. Therefore, the construc-
tion of a railway line on it is extremely
essential for the economic and finan-
cial progress of the State.

So far as Jammu province is con-
cerned, it contains coal, iron and
other mines. With the introduction
of a railway line these industries can
be developed and a great fillip can be
given to the cconomic and financial
well-being of the people of this State.
It is also extremely essential from the
point of view of defence of the State.

I would have suggested the exten-
sion of the line from Jamnw to
Kashmir, but the railway line exist-
ing previously between Jammu and

Sialkot is also no more. No line
between Jammu and Pathankot has
been constructed and neither this

work has been taken in hand. There-
fore it is no use suggesting its exten-
sion to Kashmir. This thing was
repeatedly brought to the notice ot
the Government and the necessity of
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constructing this railway line was im-
pressed upon tae Government during,
the last debate on the Railway Budget
and on previous occasions also, but
we wonder why no attention has been
paid to it so far and why this work
has not been taken in hand, I would
once again urge the Government and
impress upon it the necessity of con-
structing this line as early as possible
in view of the changed conditions in

this State. I regret to note that there
is no provision for this in the present
Budget. I would request the Govern-

ment to make provision for it in the
Budget for 1853-54. and to start its
construction as early as possible.

This line would benefit not only
Jammu, but Kashmir province also.
Altheugh, so far as Kashmir is con-
cerned, this route is blocked in winter
on account of the blocking of the
Banihal Pass for a few months and
Kashmir is cut off from India and the
rest of the world for a few months, in
summer, in the greater part of the
year, the trade and traffic of this pro-
vince flow along this route. There-
fore the construction of this line will
prove very useful to the province of
Kashmir also and it would greatly
accelerate the economic progress of
this province. I would submit to the
hon. Minister to heed the oft-repeat-
ed request now and to take the con-
struction of this line in hand after
making provision for it in the present
Budget.

Shri ‘Kaktan (Madurai—Reserved
—Sch. Castes): I oppose all the cut
motions moved by the hon, Members
of the Opposition. The railway work-

ers especially the scavengers and
the gangmen are doing great and
essential services for the Railway

Department. The facilities given to
these workers are not enough. So, I
first request the hon. the Railway
Minister to give instructions to the
Railway Authorities to give all sorts
of facilities to these poor Harijans,
especially the scavengers who are
working in the Rallway Department:

I thank the hon. Minister for Rail-
ways who said the other day that he
would give more appointments and
facilities for the Harijans also. The
Government has done its best to give
appointments and promotions for the
Harijans but the actions which are
taken hitherto are not enough. I
therefore, request the hon. Minister
to take necessary action to see that
appointments and promotions given
to the Harijans who are wofking in
the Railway Department.
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As you know, Government are
taking necessary steps to improve the
conditions of the backward com-
munities and the Harijans but I regret
to say that Government have failed
to open an important railway line
from Madurai to Karaikudi via
Tirupattur and Melur. After consider-
ing the importance of this new line,
the South Indian Railway surveyed
the line and spent a lot. Even the
marking stones have been laid; but
hitherto that line has not been taken
up. Therefore, I would request the
hon. Minister and the Deputy Minister
to go through the survey records and
take the necessary action to open this
new line. .In this area, the majority
of the people belong to the backward
communities, especially Kallars -and
Harijans. By the opening of this new
line, the students of these backward
communities will be Dbenefited. As
you know our President has laid the
foundation stone of the Alagappa
Engineering College in Karaikkudi
and the Government of Madras are
going to open a Medical College in
Madura. The opening of this new
line would benefit the backward com-
"munities in this area, and enable them
to get their college education. Since
these people are poor, they are not
able to pay the hostel fees and stay
in the hostels. By this new line, the
students would be able to go and
get their education in these colleges.
As the hon. Deputy Minister knows,
there are three important temples in
that area: the great Meenakshi
temple in Madura, the Kallalgarkoil
in Alagarkoil and Subramaniaswami
temple at Kunnakkudi. From Adi to
Chitrai pilgrims are going to these
places from the whole of Tamil Nad.
This line will certainly bring a profit
and will not end in a loss; I can give
a guarantee for that. Three or four
companies are running buses in this
area. Even then, passengers have to
wait for hours to go to Madura,
Alagarkoil and Kunnakkudi. I would
request the hon. Minister, especially
the Railway Board to go through the
survey papers and take up this im-
portant new line. :

I would request the workers who
are working in the Railway depart-
ment to co-operate with the Govern-
ment and get their facilities in the
coming years. At the same time, I
appeal to my friends iTarijans and
scavengers and other workers work-
ing in the Rallway department to co-
operate with the Railway department
and the Government and not fall into
the trap of the communists and other
anti-social elements who are mis-
leading them. I hope and trust that
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the workers will co-operate with the
Government. With these words, I
conclude.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): I
have only to say a few words. and
that too regarding the new line that
was opened by the hon. Prime
Minister a couple of weeks ago in my
State, Travancore-Gochin. About this
particular line, my friend Mr. Punnooser
has sajd something and I was sur-
prised to see that he was not giving
facts to the Members of this House.
We had discussed this problem of
metre pauge or broad gauge Iin a
meeting presided over by the Railway
Ministerr and the Deputy Minister.
This controversy has been carried on
also in our State by parties who want
to exploit the people there, who do
not know what is metre gauge and
what is broad gauge. (An  Hom,
Member: Such an illiterate ' State!)
Regarding the construction of the
metre gauge line, I had given rr% full
approval in the same meeting. There
are reasons for this, We had some
technicians also in our midst. It is
after getting their advice that myself
and my colleagues agreed that we
should have the metre gauge for the
line that is being constructed and not
the broad gauge. It is a fact and
even a child knows that most of the
railways in South India aré metre
gauge lines. Therefore, In order to
advance our trade and industry in,
Travancore-Cochin, in order to deve-
lop the Cochin harbour, we accepted
this metre gauge system, That was
our primary objective. Some one
said here that it would bring the
millenjum if the broad gauge system
is introduced in the 91 mile rallway.
I am more concerned with my indus-
try; I am more concerned with the
development of the Cochin harbour
and the convenience of the people
there. *Travancore-Cochin is a thickly
populated State. We have a large
number of buses. This Railwav will
add to the convenience of the people.
Whether it is metré gauge or bkroad
gauge, as far as the travelling people
are concerned, it does not make any
difference at all,

I have got another suggestion to:
make to the hon. Railway Minister.
We have got only about 33,000 miles
of Railway in this vast sub-continent
of India. When I read the speech of
the hon. Railway Minister. I found
that there is going to be only 270 or
280 miles of new lines this vyear.
This, I think. i{s very insufficien. If
we go at this rate. I do not know how
many vears it will take for Indin to-
be self-sufficient in the matter af rail-



4185 Railway Budget—

[Shri Velayudhan]

way transport. There arc great diifi-
culties for the Government. Even in
the Five Year Plan, they have allotted
400 crores. Out of this I do not know
how much will be allotted to South
India, and especially to my State
Travancore-Cochin. New inventions
have come in; new mechanisms have
been devised. In order to reduce
expenditure, it is my humble opinion,
about which I spoke also on the last
year's budget, and on the previous
year's budget, that we must change
the Railway system as a whole and we
must introduce electric trains as far
as possible in the country. Within
the next five years, we will be most
probably finalising almost all the
hydro-electric schemes. In my State
also, there is one of the best hydro-
electric systems, the Pallivasal scheme,
which we had introduced a decade
ago. If that Pallivasal scheme is
developed, I think we will be able to
run all the railways in Travancore-
Cochin with electricity and electricity
alone. We are developing new engines
in the factories at Chittaranjan and
in the Bangalore Hindustan Aircraft
factory also. I do not know whether
the locomotives produced in these
factories would be able to utilise
electricity,. We can see in the world
as a whdle, especially in the western
world that they are changing from
«<oal to electricity,. When we have
8ot the natural facilities and the
resources in India, we must plan on
the basis that within 10 years we will
run all our trains on electricity, and
electricity alone.

In Travancore-Cochin, people wel-
<come this new railway line and they
are happy over this. For how many
years have we been clamouring for
this? 1 remember when I was a
student in the Fourth class, a survey
was conducted by the Travancore Gov-
ernment. At that time, there was a
European Dewan and he conducted
the survey. Then, another survey was
made after 2 or 3 years. And the
third survey has been conducted now,
and it is only after 20 years time that
this new l{ailway has come into
operation in our State. I agree with
hg-:. Punnoose in saying that there
anust be’'an extension of the Railway
from Trivandrum to Cape Comorin,
That is a very strategic point. And
the hon. Railway Minister himself
knows that. More than that. Kerala
has become one of the best industrially
developed areas in that part of India,
and therefore there must be another
Railway line between Alwaye, passing
through Kottayam, which will reach
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Kottarakara. When we discussed this
question of metrc gauge and broad
gauge with the Railway Minister, he

-himself said that meter gauge will

cost 50 per cent. And therefore I sug-
gested to the Minister to make use of
the other 50 per cent. to construct a
line from Alwaye to Kottarakara.
That will be welcomed because that
goes through Central Travancore,
which is now mostly an industrial
area, and it will also pass through my
humble dwelling.

Sardar Hukam Singh: Your palace!

Shri Velayudhan: Of course, it is
not a palace. Why should I have a
palljaee like you, am satisfled with
a hut.

There was demand for this parti-
cular Railway line from almost all
Chambers of Commerce. Almost all
the leading personalities of Travan-
core-Cochin_also demanded this Rail-
way line. It will not cost more than
Rs. 3 crores. After all, the present
92 mile line will also cost only Rs. 5
crores. Therefore, my humble request
to the Minister is that he must take
up this line as soon as possible.

qfen sTge Trw wniw (EiE)
e fedy effFt amgw, @ 1% 0%
% ff X a9z dw o 7 g7 faee
Sefeqa A FTa%T | SfeT ro vz o
9T ATT Y TATIT F QYT A7 TIT AT
T g

yEF A A s @ gew
¥ 7ar § ot g7 oF wY qaft it 2 fw
e fggem & #1€ QU AgAereee
w=a+ (Nationalised concern) &
ar WX § AT ITFT FIW qT F Fewav

g @ 9 ™ am w1 wifedw

(Confidence) #maré fr fggema
§ ot ff awwAr &1 wW gAm
ww ™ F afd 7d D awar
A fgrgeam & woft w1 & oy &
wragrar gt faaetr fe T A g€ &)
o ¥ BT F1 a9 AT qIAA H0AT §
F o FRATT ¥ I QEATART FY ALY N[O
a7 Y TR fgrgeam o< =t Nare aardy
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AT St 7 5 § s AR 92
# s faeft gz (Tribute) 37 &
fod g g1 a9 & 7w A
FT BIAST FST F7 AYAY FATHATE 59
fafreet wEa #1 i o @ & fog
Wt ¥ FAT srear § 96ifE SRl
AT F0 &7 =@ & for" & g
SeXT g7 waTy of 7Y 91 )

Y 2239-3¢ ¥ 9 ¥ ¥H gEH |
orqT 1 & 7 oF ganee (Movement)
e frar | gE Tgaw A e
o & foas waet T4 JR Fowar
Y § T qg ZH AT € HT & § av
T ®Y g AT AT & foai Ay
BT TG 9T A I & Arfowl w1 agy
w1 fFTrar swEr FAr qEAT 4T A
fir &vit & fod arwfes gar av
AT 7 AT 4t fF g & AL FIEEd
#1 g%z (slaughter) T fxar
ST AT AT fgrpea & 7 d Wl e
®T TW TIE T AFATT g J@T 97 | IH
TH FIOATA A gE—- aw e ag fae-
femr sy gam

qad ¥ 3 A FAHA ¥ w
feofad & ot fear sc & s
afrfegaa (appreciation) 1@ fie-
fa® F W s g g fs W
fafreet a1gm 7 &< amw 5T Wy O
¥ e foo afe T 7 agy o=
g o WX fear e o At
®  werwr ok @t ¥ A
¥ feqar gy & qEES A wTer
w9 &< faar o | o ¥ o ag Hiew
g A fr gfamT w7 A gt vt
TEE I EW FON W@ % | A
AT oy ¥ WA FT qOIeT T A
WATET |

ot @ F § w9 FT AEAT § R
7 ¥ gk o ¥ fafwes w2
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TSI AT g A foar §, #
wreT g i ferar w9 far @
A mest ®  feadr  fafegfeEr
(sincerity) #\v ¥ & fer &foR
mm#iﬁrw%};l A7 gH TT
T F IEArT AT fr wWifF  gw A
g fF aod a1 & o § g frawm
FH FT ST § AR A AT 9T 9%
¥ & daed (travellers) & fedt
feat agfous & & 1 a7 soiw 2
fe s o faadt agfous ag =
w2 g o7 & ey frofed F
¥ fgae T Sya F arr § @ A0
¥ A THfeR AT AME g, Mt
W a1 § oF Taeww ST (plat-
form shed) ar for mar & 1w
I A AT a9 Er WIS qr g 1 HT
A g g e fegar oft fafaeree
o efafedma ¥ s dammarge
T =T  fF o avg 7 fgae &
EETH AT AT TAT T4 ACZ A AT
St g 9 g 0 gy A E
fag wmgm ar wgar 2 i Jeaw & W
TAE | X T T AT FT Tg GG
gont P Qe st e ket oty
FEY # aTE A aavwg 9 M E 1
# wEifod gz e feadese
wréw (dismantled line) st Jgew
R qiefrae off oY § 39 & A qAR
T §9G AT AT )

g gww fag: sw @@ W
afe o Tl a7

gfew zreT qrg Wmw @ AR
@I q179 7 AgaarAr &y a1 vy
#t a7 s

# €9 A F @90 HA FAT AT AT
g fe 0g® 3 ag e o a7 A% S
g 2 5 39 & TeX § a¥ 7@ oy A
TeY 9 | 9 {fF ¥ @AY (survey
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[#721 arRT 2@ Aria]
TN FT QA 40 ¢, IT F AL @A
Fedrelr @ &7 & wrg iy o 78 92
‘T ¥ ag T & TR ¥ R forg |
f& v wiEl # o wraEr o e}
0 @ g s dar w1 faar ma
a7 qF TgT qRIR arfaa gom

afFa 9gf 7 ag 9 F@T § A@;T

TF OX A4 gATd & (% FET Trgan
g wg #1 fgadfea (Representa-
tive) # 5@ gOO & § | AT Aqew
qgatar & A9 qEwTR TOTE B A
FT AT & 9 AL F@T | AT qF I
fa® & = ggifess a9 (Hydro-
lical survey) st a&i gair | fodt &t
Y wraw F agt feaar arAr fva 9g
€ | It ¥ oA dmAc A% e
WrardT AN WwEIH g 4R
qeF M aga s9 § | a¢ T&FT TET
FF I AT F NN G XY
ot wrE § wwegmA &1 faw frar
® |3FrT ArgT w AL § R 9efA
frgy wa ¥ Fg7 9T IMIAr A
Y F AR A ga59g fasr ¥ 1 &
ferm o7 ¥ @19 o FA1 qIREA
£ fF 9t wifegqay # aw ¢¢ § a8
Irzfagl & arex g sfea o & fafaes
(principle) == % fag

Qar wifgd | fdt ;vs TaddE A
Teryedar ar afzfedz 9T awe aff
rar wrfgd | g A A A g IR
# o1+t ey 31 o frgeam A
faad srrwigAe (unfortunate) Tomk
& 37 Y I1T FT ANITHT (open up)
AT W1fgd | W A WAgN & R

agrrat ot oF @7e¥ qX Ad At ®
w&T ff FIT 79 9T sq19 frfad A

Iy IWiR 7 @A wfegg GF gard

2 MARCH 1953

Demands for Grants 1199

qoTe TAHAE ¥ a1 7 #f fawrfom
FT | GATH TAAAE T TATH KT 4
qTATg A4 FCT § I T & I9 ;Y
fordedes gt | gafeq & =g
g frome 59 % #fgg (merits) #
fed s 7% Fifad fr afae @
gord &1 o FY 3y F 79 A9 g
=feq |

7 1w fowfas ¥ ag W 99 s g
g fo gt 333 ot 7 st fecra
T & Mexeq & foq aga sm fear
&1 gaf=g st fizw M(cattle shows)
T FQ &, i av e ¥fear afqw
9T, I § J1AAA & A A F7 agroay
o7 T @I A 37 & foq #7TA
(concession) srex fear w171 I®
wat gar 7 o feam o3 W@ At ®
vt (Russia) & fradt agfeas
aIF o w1 @A waq ¥ for A
FEAASI MO AT A AT
% FA qgA § e g agy @@
wagd g9 & foq fag 9w &)
9T Iy 37 93 (travel) w1 femr
# grgsazA  (popularise) AT
JEY ¢ ar g w1 3 77 ¥ foq soravdy
Y wifgd | T ST F FT AE A
fir waTe ¥ srxT waT AT A 1 qg
Bt By 1 & Fora a1 3@ o wfaes
ofrat & qATT fvar o g6 §, FT A
¥ ag wifay ardw § | g Gew A
£ ¢t i & o fF gfaar & ¥
Feed & o mfes § 1 IO F aUEe
1 e | Ay ¥ Femamr AwiEw W@
afed | wgr (wma) & wf=d e
ot %¢ Aad | qar A Ra 7 F
Frard | faedld s /4% q@m §
TR Af 2w, wew Al W
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T w1 AW fin ¥ e g &
3 #) feazarcde ar gad TRl 9T AT
o Fooem g ! W A 5
ST W QAT g g W9
g | ofew & sy ¥ Frgram wew ¥
st FTAT AR § FF 9 OF a0F &
g frmfed f& fom & ogr &
WA A IR AT ATT qTF F I
{tour) ¥ 3w W F IX H
WA, T ¥ S F A & O g1
grfr1 Bfew E{Hr\zf‘waﬁmﬁﬂﬂ
o5 g 9t feg & & sraem o7 TR
FLAE | Tow & gL TF ATGHT B
© Wy g wifgd o o o @

FEX TOTH a% O 7 qW 4% fF 99

Yfegmmdamarg | dima g
fiF agt a7 aga & O S 7 e
(industries) # o fr gt arfeariz
Fiad Mo AN AEw 1 oA
faaer &, 99 1 T T oid @ aTY
€ | gy qHAl mgE 79X wEw
¥raAr gae  (assembly plant)
FIoTaT § A & I¥ g F A AT
g fF gt wTedl Ay 7 e WY o
‘g A Aew fFag e d | fawdm
Fana faatm @t 8

4 P.M,

# 7 a1 w¢ faaom 2mr ok SR
@ T 3@ gt rfew g€ 1w A
wF 74 f5 qW wure qr fx dfaddw
(Independence) & fasd & @1¢ &
fer & a1 o aw W des qwrE (self
sufficient) & ar¥d | Bfew Qar
AT T ey fY | ww F awt
T T TGAT N AHTYN T gH K FASTAT
fe o g § oy 3f F @ ooy
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T8 T &, a7 fod & & ol & T
& o gw Fr g oo §few & fog

AIZT § TqF HATT TET | BH F oA AR

WY aga & oy A g o i fergmre
Faffavawr el Imeam i fF
THA g AT 7 ToRiT F1 4 R e@wew
frer & 73 <tw 3% & s &
wen § 5 fegem @ dr
(wagons) ¥ #r47 (coaches)
TE F AHS § 0% qRIN & I
TT a8 qoF 7 gt @ s fente
# agi aw@® (personnel) ®r
FHY §1 A AT ATTHATESTA (orga-
nisation) # & & TN
WET q® EY qF Wo& q Iex 9 AT &
TR & sren-frdT @Y wn wfgd . @
@ i § qrdw 78 § 5 g it aw
ﬁi“-‘l:'\soqf‘:#i’-'ﬂ'ﬂ"b& faatom &
TN AT IF R fF A ™
YT 97 g SuTaT TS 24T =wfed |
F3 I9F TAAT X, faaz s fom
# o wary; aF A8 ¥ar wrg wWifw
agT o ft fled ™ )

Shri Tek Chand (Ambaln-Simla):
I wish to invite the pointed attention
of the hon. Railway Minister to one
or two matters which I want him to
examine closely. In paragraph 36 of
the report by the Railway Board, (in
the First volume), there is one stag-
gering figure, and that figure is that
the railway had to pay on account of
goods lost or damaged, a sum of
Rs. 291,80.867. This figure is rather
an alarming one. Almost a =iver of
nearly Rs. 3 crores of India's wealth
is flowing into the ocean of waste,
without bheing chocked. Rs. 3 crores
to be paid for wastage and damage is
a colossal amount. This could have
been easily saved through the exer-
cise of vigilance on the part of the
Railway epartment. That such a
sum should be permitted to go waste
naturally calls for a very sifting
inquiry as to why and ®* how this
amount is permitted to be paid in the
form of damages



1198 Railway Budget—

[Shri Tek Chand]

The other matter to which I wish
to invite the attention of the Railway
Board through the Railway Minist r
is that according to this rerort, 27,952
suits of wvarious claimants were insti-
tuted. The number of claims rece ved
for compensation amounted to 3,89,428.
Ignoring for the time b-ing the figure
of 13,142 relating to the suits that
were pending. there were suits to the
tune of 14,810 disposed of. Out of
this figure, no less than 12.099 relate
to suits either decreed or settled. Why
I lump the two of them together Is that
in both cases, the amount of the
claim was admitted either wholly or
partially, either through the agency
of the court or as a result of settle-
ment. That 12,099 suils should Lte
deemed to be worthy of acceptance
either wholly or partially, out of
14,810 is something important, and its
Importance lies in the fact that so
many citizens were compelled to go
to courts of law, and incur heavy
expences, and correspondingly the
Railway Board. as a defendant, also
had to incur heavy exgenses, The
cases were fought out till it was
decided either by the railway that
there was force in the claims and the
claims were therefore settled, or by
the courts which decided that the
claims ought to be decreed. This
figure relating to cases where thousands
of people were compelled to have
resort to law - cour's could have been
reduced, if {he Legal Dcepartment of
the Railway examines the claims.
scrutinises themn and th.n decides that
those that are “worth =zcceptance ave
accepted, that in cases worth seitling,
compromises may be entered, and
that those cases only should be con-
tested. where according to the legal
advisers of the Railway Department,
the claims of the respective plaintifis
are unsound.

Regarding new lines. I have no
doubt that fresh lines have bheen
opened. Some progress has been
made,s but I fear that the rate of pro-
gress could well be increased. The
new lines in the year covered %429
miles, which is rather poor. having
regard to the length and breadth of
this country. To the share of Punjab
has fallen 26.87 miles on the Mukerian-
Pathankot line. No doubt, possibly,
it may be said that a certain part of
the lines which had been removed
has been re-installed. But so far os
the actual opening of the new lines
is concerned. Punjab's share is very
POOT.

L]
Regarding accidents, I wish to say
a word. According to the report, at
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page 59, we find a collossal fizure of
4,214 persons killed. as a result of
railway  acridents. This  includes
passengers, the personnc: of the rail-
way, and possihly trespassers too.
29,643 persons were injur-d, No
doubt, some of these fatal injuries as
well as the other injuries might have
neen contributed by the negligence of
the peuvple themselves, ‘but a close:
vigil deserves to be had, so far as
railway accidents are concerned.

The present site of the capilal of
the Punjab happens to be in an area
which is part of my cohstituency.
It is not that I am out to do
advocacy for my constituency, but
the fact is that when a capital is
being built. a lot of material and other
things have to be taken to the site,
It is a painful fact that up till
today, there is no rallway track, and
the Government—whether it is Ithe
Government of. Punjab or the
Central Government—the taxpayer,
or any other public agency, is made
to cart thes¢ sonds and materials to
the site at quite a considerable cost,
which might have bheen saved, if we
had a railway link between the
capital site and the nearest railway
line, which I know, hardly covers a
distance of a couple of miles,—may-
be four or five miles.

Regarding new c¢oaches, there is a
good . bit that has bzen c¢aid of rather
an unpalatable characler, in the Publie
Accounts Committee’s report. regard-
inﬁ the Swiss concern ‘Schlieren’.
All that I wish to say about that
matter is that a very short time
ago, I had .an occasion to travsl in
one of those coaches said@ to be
manufactured by the Swiss concern.
I will not be accused of being guilty
of exaggeration if I were to say that
that coach. the latest, seems to be the
last word in discomfort. If you kindly
compare the width of the berths, the
leg-room in the compartment, the
room for the baggage. I would much
rather have the commodious compart-
ments manufactured in m.n country to
which we sre used, where having
regard to the travelling conditions in
my country, we have to carry lots of
luggage, where baggage can be put
underneath the berths and where
there are as many tollet rooms as
there are compartments. Therefore
this new experiment—by all means
have the coaches manufactured by
anybody you like—must be to see
that the next steo that we have
taken is a step towards greater con-
venlence and c¢o :
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Then there were certain things
said about the tourist traffic. I regret
to say that so far as the tourist problem
-is concerned, not only it is not
encouraged, it is not even studied. A
responsible officer has to be sent
abroad to a country where they cater
to tourist traffic, conditions have to
be studied and then they will be in a
position by comparison to sav what
tourist traffic ought to be and to what
extent our .railways can contribute
towards encouragement of tourist traffic
whereby men of our country as much
as men from abroad can c¢ome and
see our country. It is for the Rail-
ways. and Railways are the principal
agents who can add to the tourist
trafic tremendously.

One side of the railways which does
not appear to have received any notice
from eny part of this House I may
with your kind permission allude to.
So far as our mountain rallways are
concerned. they are known in the
rest of the world; they are absolutely
unknown to our country. A small
country like Chile, a small country
like Bolivia can take its railway
track to a height of 15834 ft. A
small country like Peru can take its
4 83" pgauge track to a height of
15,644 ft. Then comes the Pilce's
Peak Railway of the United States of
America, same width of track gauge.
and taking passengers to a height of
14,147 {t. Switzerland comes next—
Gornergrat Railway takes the lines
to a height of 10,236 ft. whereas Jung-
frau Railway goes up to a height of
11,340 ft.

Here are numerous ranges of .the
Himalayas, Beauties are there, but
so far as those beautiful places in this
country are concerned, they are
absolutely inaccessible. So far as
mountain railways are concerned. I
am not considering the small railway
going up to Darjeeling or going up

from Kalka to Simla as mountain *

railways in the generally accepted
sense of the word. By ‘mountain
railway' I mean rack and pinion rail-
ways, sesselbahn and funiculaire
which go along the slope of the moun-
tains and make the most inaccessible
of places within very comforfable and
* easy reach.

Then again, so far as cable railways
are concerned,—it is hardly proper to
style them as railways, but that is
how they are styled—they would save
a tremendous lot of expense, By
cables and pulleys, the mineral wealth
ef the Himalayas and the timber
wealth of the Himalayas could easily
be transported without incurring
heavy expense in cutting the rocks, in

508 P.S.D,
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tunnelling and having a regular rail-
way track.- In other  parts of the
world, timber and other things are
carried that way for hundreds of miles
whereas the Himalayan wealth remains
absolutely unexplored because we
have not ye: thought of it. That
happens to be a long chain of moun-
tains from Kashmir right up to the
end of Assam. That is a great part
of the country but today inaccessible
for want of proper transport. This is
a matter to which attention ought to
be given and the earlier the better.

Shri Raghavaiah: In the course of
the speech delivered by the hon.
Minister for Railways, he has stated
that in the near future there is not
likely to be any retrenchment of
workers at any rate, but to my sur--
prise I have received a letter from the
workers of the collieries—it has  also
come in the newspapers—that as :nany
as 5,000 workers in the Railway col-
lieries are likely to be retrenched or it
has been proposed that as many as
5,000 workers in the Railway collieries
are going to be retrenched. This is
really a surprising news for me, having
gone through the speech of the Rail-
way Minister in which it has leen
clearly stated that there is not likely
to be any retrenchment of the workers,

Having promiséd an increase in the
number of passenger coaches and an
increase in the amenities that the
Railway Ministry is going to provide
for the travelling public—in spite of al}
these alluring promises made to the
passengers travelling in the railways.—
it is really a surprising feature that
on the one hand while promises goO
high, while promises look sweet, whilp
schemes after schemes are prepared
for betterment of travel facilities, o
the other hand we find a number gf
workers retrenched, the process of the
thousands of workers who have bee
discharged not being reinstated and
token fast to provide many number qf
railway workers - with cheap graim
shops. I received news from Poona
the other day that there was a tokem
fast undertaken by as meany as 20.000
workers for cheap grain shops. It i=
really a surprising feature to see tha®
while promises are being made like
this, the inconveniences or rather thg
grievances of the railway workers are
mounting up day by day to greater
and greater numbers. ‘

It has been represented to the Rail-
way Minister by many Members of thé
Opposition—representatives of all the
parties in the Opposition—that the rafl-
way workers in the Bezwada districh
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are discharged not for violating the
rules of national security, but on cases
velating to other sections—cases that
have been foisted on them by the
police for no fault of theirs. They
committed no violation of the rules.
Even such cases have been acquitted
by courts of law and justice. There
are also cases where even after the
acquitta] of these persons, the Pro-
vincial Government has recommended
for the consideration of the Railway
Ministry for immediate reinstatement.
It i{s really deplorable that even in
such cases recommended by the Pro-
vincial Government the Ministry
should delay indefinitely the reinstate-
ment of these railway employees.

I must also bring to the notice of the
Railway Minister the question of the
stoppage of the Grand Trunk Express
8! Singarayakonda between Nellore and
Ongole. Several of the people of the
4 talukas of Kandukur, Kanigiri and
Tanguturu which are  backward
talukas, and the travelling public of
all these talukas—and there is also
‘a R.D.O's office—the officials and
_others have all even personally asked
“me to just try and see that the express
and mail trains stop at Singaraya-
konda. The non-stoppage of the
express and mail trains at this station
is causing the officials and the travel-
ling public a lot of inconvenience.
hope the Railway Minister will cer-
tainly look into all this and see that
E &e express and mail trains are stopped

ere,

I may bring another point to the
notice of the Railway Ministry. In one
of the books supplied to us, it is stated
that there are several works in pro-

ess and the names of Nellore and

ngole are there in connection with
the works in progress, wherein con-
struction of over-bridges, repairing of

- platforms or raising the level of plat-
" forms etc. are mentioned. I have
toured the whole of my constituency
and also other constituencies in the
. Bezwada district of the railway region.
I have not seen in all these stations,
wherein it is mentioned that works are
+dn progress, just as Nellore and
Ongole, any work being undertaken
at all. There is not even any instru-
ment used for repairing or doing the

- work. People are constantly asking
‘me, ‘How 1s it that in spite of the
promises made last year in the Budget
speech of the Railway Minister, we
find even today. after the lapse of
* one year. nothing has been done?’ In
fact, at stations like Ongole and many

* other places an overbridge is badly
needed. In this booklet it is stated
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that works are in progress but we do
not find the beginnings of any work,
not to say of progress. That is how
facts are misrepresented to us. If we
are to follow these books and repre-
sent to people then it will be a very
sad plight. From the practical experi-
ence of what we have seen at these
stations, these facts are utterly false
and incorrect. I hope we will not bhe
provided with such wrong infaormatina
and the Railway Minister will see to
::tot:ﬁ:t we are not provided with such

I will also bring to the notice of the
Railway Minister the question of the
stoppage of thé Grand Trunk Express
at Ongole for five minutes more. The
necessity for increasing the stoppage
is this, Hundreds of packages of betel
leaves which are needed for the north,
like Itarsi, Nagpur and Bina and other
places are exported from this place,
and from Bitragunta between Nellore
and Ongole. In all these places the
betel leaves are exported. The betel
leaf merchants demand that unless
the train stops for at least a few
minutes more it will not be possible
for them to continue this trade.

There is a proposal and the hon.
Minister already said that it will be
given immediate effect to, namely the
question of the abolition of the first
class in these trains. While every
one of us welcomes this proposal of
the liquidation of the first class and
the artificial classes in the travelling
public, we certainly wish to bring to
the attention of the hon. Minister that
immediate effect ghould be given to
the increase in the number of third
class coaches before the question of
the liquidation of the first class is
taken up. Otherwise it will be caus-
ing a good deal of inconvenience to
the travelling public. We have already
seen to our utter dismay what happen-
ed a few years back when the inter
class was removed and again restored.
For that small thing something like
2 crores were spent from the exchequer
of the railways. I hope that such
schemes which are really sources of
expenditure on the revenues of the
railway will not be repeated. In this
case also, before liquidating this Arst
class, the number of third class coaches
should be increased and then only this
question of liquidation of first class
should be given effect to. Otherwise,
it you remove the first class carriages
and do not increase the third class
coaches it will cause the greatest in-
convenience to the travelling publie.
I hope such things will not be embarked
upon with audacity which the Railway
‘h;{mxtster is always possessing In

enty.
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Sardar Hukam BSingh: I wish to
divert the attention of the hon.
Minister towards a subject which I
feel has not been dealt with as it
ought to have been done. I refer to
the goods freight on our railways. I
realise that the fall in revenue on the
transport of goods is not so significant,
but I feel that that is a place where
we can find out avenues of increasing
the railway earnings.
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Figures speak for themselves., Out
of a total revenue of Rs. 272:52 crores
for 1953-54 a sum of Rs. 147°60 crores
has been put as the estimated income
from goods. While we have admitted
that the decrease in passenger traffic
is significant, and it is also said that
in 1950 and 1851 a saturation point
was reached—and even now there is
no prospect of leaving any big surplus
in that respect—there is scope where
we can find avenues and devise
methods by which our revenues can
be increased in this respect. It is
pitiable that no mention has been made
in the Budget speech of the hon.
Minister as to what improvement he
proposes to effect so far as trade and
industry are concerned, so that the
income from this source ; might
increase. 1 appreciate the suggestions
that have been made that there will
be greater amenities to passengers,
that certain concession tickets are
being restored, and so on. I welcome
that. And that shall have to Le
done. But I feel that these conces-
sions will be availed of only to a
limited extent. unless the standard of
living is raised.

So far as this side of the matter is
concerned, namely goods freight, for
the last, I should say, ten years the
traders have been feeling that no
attention has been paid to this side,
and they have been suffering under
certain. handicaps which have not
been remedied in spite of their com-
plaints. It is in this section that
bribery and*corruption are rampant
from top to bottom. I can say with-
out any fear of contradiction that no
parcel is accepted without the grati-
fication, and no wagon is allotted un-
less an additional premium is paid.
Sometimes the blackmail is out of all
proportion to the services that are
rendered to the trade.

The reason for this is that there are
certain restrictions on the movement
of goods, on the availability of wagons
and the way they are handled. Those
restrictions are so silly that it can be
80 manoceuvred that the clerk or the
officer can use his discretion to'refuse
the wagons to the public demanding
them unless he gets something. If we
can make the clerk obliging, then we
can have our work done. But if that
is not assured, there will be difficulties
created. The practice is so patent
and it is practised so unashamedly
that it does not require any officer or
any Enquiry Committee of the Parlia-
ment to go into it. Because, every-
body knows that it is done, at every
station, at every place.
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In so far as those restrictions that
I mentioned are concerned, I shall just
give one recent instance. In respect
of railway booking on the Northern
Railway, the wagon loading was closed
for a period, from 3rd November 1932
to 17th February 1853. Of course so
far as exports were concerned, there
were many applications. But the
traffic was closed. The ways that
were adopted to circumvent those res-
trictions this stoppage of loading, were
very queer. The Norfhern Rallway
has got a handicap which is peculiar
to itself. It has no sea port or outlet
for its exports. It has therefore to
depend upon the other Railways fcr
the despatch of its goods to the ports
that can send the goods outside. There
are certain products in North India
that earn a large amount of exchange.
But that is not coming to our coun-
try on account of these restrictions and
on account of there being no free move-
ment of the goods.

5 p.M.

So far as my information goes. a
restriction has been placed that the
Central Railway would accept only
sixty wagons a day from the Northern
Railway, though the Northern Rail-
way has got mamy more times demand
than this sixty wagons a day. The
further information that I have is—1I
believe it is credible, and I will be
glad to be corrected if it is wrong—
that this is on account of a bottleneck
that is created at Muttra where wagons
are assorted to be pushed on to the
Central Railway and there it iz believed
that there are difficulties so far
as space, shunting engines ond
the staff are concerned, Because of such
difficulties, very valuable productg like
wool, cotton, hides and skins, all the
Kashmir products such as carpets—all
these exchange earners cannot find
export and the traders are suffering in
one respect while the Railway is losing
in the other. These difficulties of
space in the railway yards, lack of
adequate supply of shunting engines
or any other handicap would have
been removed, I should say, if a little
attention had been paid in that respect.
This can be verified by the hon.
Minister—Mr. Anthony also referred to
this—if he pays a visit to Delhi station
where he will find wugons in units of
80 standing in queues awaiting accept-
ance by Muttra where they can he
pushed on to other rallways. These
difficulties create many complications
because the traders would have coms-
mitments made with the shipping com-
panies and when these wagons are
unduly delayed here, they are d ved
of chances and the are
left owt The result is that the trade
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is forced many a time to bring their
goods from Amritsar and Kashmir by
road transport and they get them
booked at Faridabad which is a
Central Railway station which is not
bound by the restrictions that are im-
posed on this Northern Railway. Then
the wagons are booked to Okhla first
and from there, they are rebooked to
Bombay. That could only be done if
the persons in charge—these railway
officers and baboos—are obliged and
paid that gratification which they
want. The traders do get their way
but they have to pay these additional
amounts that are not brought to the
coffers of the Rallways. The North-
ern Railway Is thus losing consider-
able revenue on considerable tonnage
which are being carried by road
transport on areas which are served
by it. T submit that any concern that
cannot offer service for the customers
for which it is meant is bound to go
out of business sooner or later. The
carrier companies. including railways
and steamships are meant to offer
freight when tonnages are .offered to
them. If they cannot carry the freight
when it is required, certainly, they are
not performing the task that is
entrusted to them. There are today
lots of wallnuts at ‘Pathankot, dry
fruits at Amritsar, wool ‘at Panipat,
cotton at Bnatinda, and hides and skins
at Delhi, Amritsar and even at
Lucknow without provision to move
them. The Transport Minister assured
here that there would be no opera-
tional difficulties and brighter pros-
ects in the co-ordination of railways
Ead been brought about. I make bold
to say that the railways, so far as
carrlage of freight is concerned, are
existing only on monopoly rights. The
competition with the road transport
was killed in the early thirties ‘l’?
means of legislation and other provi-
sions like trucks to be registered in
particular Provinces and areas. They
have been thrown out and now it is
the monopoly and they enjoy it. It
it were thrown open certainly we
~would not be able to take any pride
in the services that we have rendered
and in the income that we have got
because I am sure if that competition
were there, the raflways would not be
able to exist so far as this goods traffic
is concerned.

Then a new rule has been brought
about that the traders shall have to
register themselves by paying a fee of
Rs. 35 to show their earnestness,
They have paid it but they cannot
walt for a very long time. I now
Jearn that another new rule is being
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brought about that the actual gocds
should be brought up and put at the
railway station so that there might be
evidence that the traders are earnest
and sincere in the booking of their
freight. I am afraid this would not
do. This had startled the traders be-
cause this shows that practical experi~
ence is wanting in officers who are
handling this business. Goods which
are not perishable can be stacked hut
who would think of stacking perish-
able goods such as wallnuts, etc., In
the railway yards? Who would expose
these perishable goods to the mercy

.of the weather, risk of infestation and

depredation by rats besides the greedy
eyes of the travellers including the
railway staff. This Is impossible. This
rather shows that persons who are in
tharge of these things have not thought
over the practical aspect whether it
is possible at all to bring these goods
and put them there and wait for days
together to get wagons. It might have
been done with very noble motives
that it would improve perhaps the
honesty of those officers but what I
have to say is that even honesty in
public services has little value if it is
ignorant, vindictive and devoid of
commonsense. But God help the
customers if all three are combined in
the public servants on our Railways.

Shri A. C. Guha: First of all, I
should like to refer to the working of
the Railway collieries. In the budget
for the next year also, we flnd a loss
in the working of State Railways’
collieries—Rs.  7,20.000. You may
remember that in this House, a supple-
mentary demand for railway collieries
was withheld for some days and the
whole matter was referred 1o the
Estimates Committee. The Estimates
Committee submitted report to this
House on 24th March, 1951 and the
then Minister for Production. Mr.
Gadgil gave this assurance on behalf
of Government:

“I promise that what we propose
to do will be duly placed before
the Estimates Committee and such
recommendations as the Estimates
Committee may be pleased to make
with respect to our scheme will be
duly considered.” '

I have no knowledge whether the
Government have placed anything be-
fore the Estimates Committee after
our recommendations were made. This
House is familiar with the workings
of the railway collieries. The main
causes of the Joss were enumerated by
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the Chairman of the Estimates Com-
mittee, the Deputy-Speaker himself,
One of the causes was the cost of
removal of overburden by IMCC. I
would like to know how the contract
with the IMCC is still working or
whether it has been terminated. Then
the cost of production of coal in Gov-
ernment Railway collieries was about
100 per cent. higher than the cost of
production in private collieries. The
average raising cost is Rs. 13 to 14 in
a private colliery. In the case of
Kargali—it is Rs. 25-3-2 and in the
case of Sawang etc.,¢it is Rs. 28-4-9 and
so on. That was the state of affairs
two years ago. I would like to know
what the state of affairs is now. I
do not know whether the loss shown
here is only a way of accounting or
whether there is a real loss still now.

On page 35, we find it said:

“The credits exhibited above
relate to gain in the working cf
railway collieries and other credits
in respect of coal issued to out-
side bodies, etc.”

I do not know how much of these
credits is from gain in the working of
the Railway colberies. The hon.
Minister for Railways has practically
made no mention of the working of
Railway collieries. He has simply
informed the House that these will be
transferred to the Production Ministry.
Thal was also one of the recommenda-
tions made by the Estimates Com-
mittee that these Railway collieries
should be placed under one Ministry.
From the boint of view of budgeting,
even for the coming year, it is shown
under the Railway Ministry, Its
management and working are under
another Ministry., Why should that
state of affairs continue after the
recommendation of the Estimates Com=
mitiee and the acceptance of this
recommendation by the Government
over two years ago? When is niflat
recommendation going to he imple-
mented? This House should be in-
formed about that. In the coming
year also, loss in working of State
collieries is shown. We would like to
know whether the hon. Minister has
the idea that-this will continue to be
under dual control even for the com-
ing wvear or whether he will change.
the position before the end of the com-
ing year or in the near future.

" As regards use and consumption of
coal, we have been recelving some
reports that the new locomotives are
not suitable for the use of low grade
coal. So, it is said, that the Govern-
ment or the Railway Board have
decided that only high grade coal will
be consumed in the new locomotives.
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Apart from the point of view of the
preservation of our high grade coal
which is of the utmost national im-
portance, we should also consider the
position of the collieries producing low
grade coal. If the Government insist
on using only high grade coal for the
new locomotives, I think most of these
small collieries or collieries producing
low grade coal will have to be close
resulting -in the unemployment of so
many workers and complete dislocation
in the entire mechanism of the indus-
try. It would be something similar
to the position created in the tea indus~
try, and to a certain extent also in
the jute industry.

We have also received certain reports
that the Government has made or that
the Railway Board have made some
changes in the procedure of purchasing
coal. It is said that they will now
purchase coal only through some group
leaders and not colliery-wise, and
that these group leaders only will be
entitled to submit bills for the coal
supplied to the Railway Board. The
effect of this will be that the colliery
industry will pass into the hands of
some big magnates, and something like
a ‘cartel’ will be formed. Apart from
the position of these smaller collieries.
why should banking facilities and
facilities of presentiing bills be res-
tricted only to a few big coal mine
owners and not as at present be open
to all coal mine owners, who would
be supplying coal to the Railway
Board?

Then I would like to refer to another
point in connection with Demand No.
10. There I find subsidy paid to the
different railways. These would refer
to the  private-owned rallways.
Repeatedly in this House., I have tried
to draw the attention of the Govern-
ment to the working conditions of
these Rallways, i{.e.,, conditions of
workers and passengers and everybody
concerned with these private-owned
railways. These are relics of mediae-
valism. By these subsidies, Govern-
ment is putting a premium on preserv-
ing mediaevalism. These can hardly
be called Railways. These are some-
thing worse than Delhi Trams,—not the
trams of Calcutta, but worse than Delhi
trams. Why should these subsidies be
given to these Railways instead of thelr
being taken over by the Government
and run in an up-to-date manner, so
that the passengers can get the ameni-
:iies which a way is expected to

ve,

The other day, it was stated In the
House that about 800 miles are covered
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these rivate railways—narrow
l:;:]:':ul;e—h—mm! l;'hat out of that, nearly
200 miles are being taken over by the
Government. It is therefore a ques-
tjon of the remaining 600 miles.
think it will not be very difficult for
the Government to take over that also.
“There are in all about 18 or 19 private
owned railways and my part of the
country has the misfortune of having
about half the number of these private=

owned Rallways: 1 mean Bengal-Bihar
mostly concemn-

side. It is a question
i engal and Bihar. Repeatedly, I
ing Bent nt. After some

have raised this poi
investigation, bargaining and haggling.
they decided to pass an Act year before
last and the Barasat-Basirhat Light
Railway has been transferred to the
management of a company @
whose efficiency in running tne rauway
1 am not so much enthused.

Again in Demand No. 3, there is a
reference to some payment being made
to another Light Railway for free
supply of land or something like that.
Of course, it is a_very small amount.
But, on principle I think this Railway
should be taken over by the Govern-
ment and they should not be subsidised
as relics of an
mediaevalism.

ould lik.a to

Before I conclude, I w
Particularly

refer to mnother matter. I
in Bengal, we have so many rehabili-
iation centres, urban colonles and
rural colonies. In some of these
colonies. 20,000 or 30,000 people
have been accommodated. Naturally
there should be a railway station near-
by, if any such colony can be econo-
mically self-supporting. The Railways
should work in consultation with the
Rehabilitation depariment or the
Rehabilitation department should work
in consultation with the Railways. 1
would like to cite one instance only:
the Tahirpur colony. It is supposed
to be an urban colony. Four thousand
families, that is, about 20.000 people
are accommodated there. There is no
railway nearby. How can you build
up an urban colony without a railway?
1 have referred the hon. Minister to
several cases of new Railway statlons
to be opened so that these refugee
colonies may have at least some means

of economilc L

There is another feature in my part
of the country, called the ‘halts’. They
are not stations. I think in Hooghly
district, which is a part of my consti-
tuency, there are about eight or nine
such halts I do no know how I am to

L
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explain these things to the Members
who are not conversant with that
thing. There is no offite, and practically
no 'o(ﬂqer is there in these halts, The
train simply stops there for a minute,
some passengers get down, and some
get in also; but they do not purchase
or surrender any tickets.
supposed that some checking officer or
some travelling checker would give
them tickets or check their tickets.
But that is not generally done. So,
those halts should be immediately con-
verted into stations, or the system of
stopping these trains in these halts
should be done away with altogeher.

Before I conclude. I must. put on
record my unstinted appreciation of
the progress that has been made by
the, Indian Railways during the lust
four or five years. We practically
started from scrap, and in spite of
handicaps and great difficulties, the
railways have made spectacular pro-
gress. I should also place on record
my appreciation of the work done at
the Chittaranjan factory and the way
it has been set up. I would like in
!;lns connection to refer to the practice
in the other countries, particularly in
the TU.SSR. When  Dnieprostroy.
Stalingrad. Gorky, or Magnitgorsk was
being constructed, each one of these
was hailed as the glory and great
achievement of the State, and I think
we should also hail the Chittaranjan

Factory or other similar factories as.

our achievement. I do not claim that
there have not been any mistakes.
Man has been defined as the only
aqin'llal. which has the privilege of com-
mitting mistakes. That is one of the
definitions that man has got. So mis-
takes there have been and mistakes
there must be. But the question is
that the factory has started working.
and I hope the Perambur Coach
Factory also will be set up in time,
and will be able to produce coaches
in our own country. I would like to
join my hon. friend Mr. Tek Chand
and say that the coaches should be
prepared according to the customs and
habits of Indian travellers, and not on
the basis of the customs and habits
of European travellers,

- With these few words, I conclude.

Shri V. B. Gandhi (Bombay City—
North): While opposing t%e ycut
motions, I do not think we are called
upon to make any serious answer to
the speeches and criticlams which we
have heard in this House in the past
few days. The speeches have been
mostly partisan and critielsms point-
less, I shall only” content myseclf by

But it is
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saying that our railways are one of
the few services of which we in this
countiry can be justly proud.

Now I shall turn to a point which
1 have uppermost in my mind today,
and it is about the proposed forma-
tion of Railway Users’ Consultative
Committees. The way these committees
are proposed to be constituted has
caused already some dissatisfaction
and even some indignation. in some
quarters. I shall try fo illustrate what
I mean, by my experience in the city
of Bombay. In Bombay, some respon-
sible associations like the Passengers
and Traffic Relief Association, and the
Indian Merchants Chamber have pro-
tested. and in fact, have shown un-
willingness to co-operate fully with
the scheme of representation as devised
in these committees.

Now let us examine what are the
facts. It is proposed that in place ol
the old Advisory Committees. there
shall be constituted new Railway
Users’ Consultative Committees, and
that these committees will be formed
at three levels, at the regional or
divisional level, then at the onal
level, and also 4t the top, there is to
be a Railway Users’ National Council.
There is one particularly commend-
able step that is being proposed in the
constitution of these Committees, and
it is that for the first time representa-
tion is being given to agricultural
interests. Of course, that is a very
welcome step. With the regrouping of
the railways into various zones, some
kind of a re-constitution of the oid
Advisory Commitjces was Inevitable,
and so far as that is concerned, I am
quite sure that we all support this
measure or this action on the pmart of
the Railway administration. But the
rub comes where a new way of repre-
seniation is proposed to be inaugurated.
In the old days, institutions like the
two I have just mentioned, the Pas-
sengers and Traffic Relief Associaiion
or the Indian Merchants Chamber in
Bombay, used to have the right to
choose their representatives, on these
advisory boards. Now under the new

o Stheme, I understand these institutions
are asked not to choose their repre-
sentatives, directly, but to submit a
panel of names to the Railway adminis-
tration, who, I understand, is going to
select the man who should represent
these institutions. I really cannot
understand why this kind of an un-
heard-of way of representation is being
newly introduced. ‘- If we really want
the co-operation of these associations,
it we are really serlous about con-
sultations with these institutions, then
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this certainly is not a very helpful
approach, This approach means almost
as much as to say that ‘We do not
think much of your ability to choose
your own representative’, and it means
also as much as to say ‘We do not trust
you very much either’.

Now it is not necessary for me to
say that this kind of. an approach fs
psychologically of doubtful value, and
democratically certainly it is half-
hearted. This House, in particular,
with its democratic instinct will cer-
tainly support the old method of direct
representation. And what are these
institutions, Sir? I can tell you that
this Association, which goes by the
name of ,the Passengers and Traffic
Relief Association, is an Association
that has been in existence for the last
38 years, conducted by responsible
people, public-spirited citizens at their
own cost. And here they are going to-
be invited to give consultation to these
Railway Users' Consultative Committees
in an honorary capacity and at the
same time, they are going to be tonld
that they shall not choose who shall
represent them! Therefore 1 think,
this is a matter which should be
seriously looked into. Just one
minute, Sir. There is not much harm
done yet and we can reconsider this
scheme. And I have no doubt that
the Railway Minister with his usual
tact will certainly be able to find some
way out which would be satisfactury
to this House as well as to the Associn-
tions  whose representation we
desire.

The Minister of #Production (Shrl
K. C., Reddy): I intervene in this
debate with a view to reply to certain
points made by my hon. friend, Mr.
Guha, in respect of the working of the
railway collieries. The railway collieries,
about 11 in number are owned by the
railways. but ther are under the
management of the Production Minis-
try. For a long time it is being urged
that there should be unification of
control 80 far as these railway
collieries are concerned; in other
words. that the ownership and the
management should both vest in the
same Ministry. I know that this
aspect of the question was emphasised
in the course of the debate on the
working of the Railway collieries in
March 1851, to which a reference has
been made by Mr Guha. Various
Committees also beginning from the
Railway Coalfields Committee of 1946
presided over by Mr. Mah a, the
Railway Collieries Inquiry ttee
of 1949 and the latest, the Coal Work-
ing Party presided over by Mr. B. Das,
have all recommended that these
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collieries should be owned and
managed by the same Ministry, I am
referring to this in the course of this
debate because Mr. Guha made a
pointed mention of that aspect of the
question again. I will content myself
by saying that this question is engag-
ing the very active consideration of the
Government at ‘the present moment
and it may not be long before a deci-
sion is taken vesting both the owner-"
ship and the management with the
same Ministry. I share the hope that
many others entertain that after the
change-over perhaps there might be
better scope for the working of the
railway collieries.

Several points have been made by
Mr. Guha, I would like—briefly to
refer to them. In the first place, he
referred to the Estimates Committee's
recommendations and asked what action
had been taken in respect of the same.
He referred to the IMCC and fhe con-
tract that the Government of India had
with them. I am glad to convey the
information to him that the contract
has since been cancelled and that com-
pany is no longer in the fleld. He
also mentioned that the railway col-
lieries are still working at a loss. I
am afraid the hon. Member is not
quite accurate. That is possibly be-
-cause of the way the accounts are pre-
sented in our Explanatory Memo-
randum.

Shri A. C. Guha: I also pointed out
that the accounts have not been

Shri K. C. Reddy: I am coming to
that. It is because of a change in the
accounting procedure that we had to

. present the Memorandum in the parti-
cular way in which we have done.
The working of the railway collieries
is reflected in two items in the Expla-
natory Memorandum. As he himself
pointed out, there is one item which
relates to losses in the working of the
railway collieries, {.e. for the next
year, they are about Rs. 57.20,000. He
also referred to the credits or recoveries
shown on the same page, No. 40.
With regard to that figure, given lower
down, Rs. 1,20,78,000; I might say that
almost the whole of the amount is due
to gains in the working of the railway
collieries. Except for Rs. 58,000 the
whole amount is covered by gains in
the working of the railway collieries.
So the real position is that both for
the currgnt year and for the next year,
it we.s€t off the losses against the
gains that we are going to realise in
the working of these rallway collieries
taken as a whole, we will have a profit
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of Rs. 63 lakhs In the working of the
railway collieries during 1953-54 and
during the current year the net result
will be a profit of about Rs. 34 lakhs.
So the real position is that we are now
working these railway collieries at a
profit. So on that point the hon.
Member need not have any apprehen-
sion or anxiety that the rallway
collieries- are still working at a loss,

The next point that he made was
about the cost of production. He said
that the cost of production in the rail-
way collieries was very high and he
quoted certain figures. He said that
the cost of production was about Rs. 14
or 50 in the private collieries, the cost
of production in Kargali was about
Rs.:25, in Sawang Rs. 28 and in
Kurkurbaree Rs. 27 and odd. May 1
quote from ihe speech of the same
hon. Member made in the year 1951
when a debate took place on the Rail-
way collieries, He said:—

“In the other collieries of Bokaro,
it is Rs. 11.........

Shri A. C. Guba: I know that,

Shri K, C. Reddy: “.....Rs. 13 in
the case of Argada and Rs. 11 in the
case of Kurasia”.

Shri A. C. Guha: I know that three
collieries were running at a profit ¢nd
the others at a loss.

Shrli K. C. Reddy: The real position
is this. The cost of production of coal
varies from mine to mine, depending
on the nature of the seams, the nature
of the particular colliery etc. There
are several factors that go into the
cost of production. It may be that in
certain collieries the cost of production
is higher; in other collieries it may be
lower. So comparison is not on all
fours and is not desirable. But I do
submit that there were some factors
which contributed to the increased cost
of production in the railway collieries.
We are taking steps to remedy the
situation in so far as the problem for
example, of surplus labour is concerned +
and some others.

I do not want to take up the time of
the House by detailing at length the
causes that have led to the higher cost
of production in the railway collieries
—lower output in the case of certain
collieries like, Giridih, Serampur etc,
~—]I do not remember the names quite
all right—surplus labour in these
collieries and several other reasons.
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But the Government are taking steps
to reduce the cost of production. 1
may mention three or four of them,
Sir. Recruitment of staff has been
practically stopped for the last three
or four years. It is proposed to reduce
surplus labour and staff which cost at
present more than 26 lakhs annually
in the case of one colliery alone i.e.
Giridih Group. Consumption of colliery
stores is being highly controlled and is
restricted and the working expenses
are highly controlled.

These are some of the steps Gov-
ernment have taken in order to reduce
the cost of production of coal. I may
also add that in the First Five Year
Plan a sum of Rs. 1-75 crores has heen
provided for a more efficient working
of the railway collieries. During this
period Government proposes to work
out planned items which will result
definitely in reducing the cost of pro-
duction of coal in the railway collieries.

The other point that was made by
the hon. Member is with regard to the
use of metallurgical coal or low grade
<oal for locomotive purposes. At the
very outset, I may say for the hon.
Member’s information that the view
that the new locomotives will consume
only high grade coal or metallurgical
coal is perhaps not quite correct. I
am given to understand that these new
engines are capable of taking lower
grade coal A and B. With regard to
the use of coal by the railways, I only
want to state this. It is the declared
policy of Government that to the
extent possible railways should use
lower grade coal and that they should
not use metallurgical coal if they ean
possibly avoid the use of that coal.
“This question is linked up, however,
with the major gquestion of the con-
servation of metallurgical coal, I do
not want to go into details of such a
large question as that on the present
occaslon. But there are certain diffi-
culties, While the railways are not
averse to the use of lower grade coal
in preference to metallurgical coal, it
is because of the dynamics of working
of the policy of the conservation of
metallurgical coal that we have to

roceed rather warily in this matter.

upposing we take a decision and
-want to implement it straightaway, to
limit the production of metallurgical
coal, say to reduce it from about 10
million tons to about 4 million tons,—
about the quantity that is required for
metallurgical purposes, supposing we
decide to do it. What happens? Many
of the mines should have to close down.
A lot of labour will be thrown out.
The whole of the coal industry will
be dislocated and you will be creating
more problems than you can solve.
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When I referred to dynamics of work-
ing, I meant you have to go slowly
and cautiously, not very slowly or
very cautiously either, but you have to
go looking to the pros and cons of the
steps that you are taking and in that
process it may be possible that you
are consuming otherwise some metal-
lurgical coal which should ordinarily
be reserved for metallurgical purposes,
I have already indicated that the Rall-
way Ministry is agreeable to work
out the policy to the extent possible.
There is no difference of opinion so far
as this is concerned belween the Rail-
way Ministry and the Production

‘Ministry and we will do everything

possible, take every step that may be
feasible, keeping in view all the
surrounding circumstances, to imple-
ment this policy. I can also assure the
hon. Member that there is no discri-
mination between the railway collieries
and private collieries and as between
those who produce high grade coal and
those who produce low grade coal.
Every effort will be made to help
those who produce high grade coal
and those who produce low grade coal

I think I have covered most bf the
points raised by my hon. friend.
Finally, I would like to say that every
possible endeavour is being made and
will be made in future also to make
the working of the collieries a satis-
factory show not only to those con-
cerned but also to the public at large.
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T FOW | F 7T HAY AT F A ow
AT FAMY Fo Agr § oS
TR Y A A TET a9 § HT AIA
WA H 9 A AN FTS | TG
Yau oifadl & @e ¥ & W
T g afers sfewr ox @F oA W
g & ot = G w7 aer @7 § )
smfias iz aTv 3 (commer-
cial point of view) @ =t
gfee ¥ ft, 37 @1 aga wgeE § AR
a7 STEA I | gqreT gy @, #
EF qmAT WA oot w1 fawrw
femrar § 1

AN AT K A% A | q
s 9ar g f§ ad fwd WA
(North Eastern Railway) az a#
TF FT UF 99§ 9 A 19 It ¥
gz gt & 1 ag fagre w1 o Yo FT 3T
qare ®) syrarfer gfee & sigar € 4
U T & T FUA W AT & W
T 9 §F IUT AW AE far A
g | # mmdrg T4 oft #7 ww IuL
Fafda ¥ "rar § T Rz ww
argar g fF casr /@ ( Survey )
AT GG AT 9 A AW FAE
g Ag F4t WF aF S A gfe
& @1 AT WTE, 99 9T qE AAW AW
& | ¥ ¥ q@WAT e § F IW @
¥ gz oq ¥ fage &7, g, @ w1 AR
AQE w7 A QAT FREY § ag T
gufer gfee & ok g a@w@ W
tf ¥ gz gon ¢ 1 @ am W o
W & qy AT A ST qFeeR
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fx g3 I AR qEw #7 anfes
gftz & F wrar gh

Y T § QT A oEA & A
# oA At e FY A ATEAT E 0w
FN STEAF A ® FEAeg § ARG
AAYST 7 93 FFT F STgavAd f2qv
g fFy & war ol g AR
a4z FH 9 9 ® @ AT £ A
fEs

" xp @wA W as N F I
o AT FTn oAgm g | A
fed WA 9v tHEer A qedET
F 9 7 50 BT FA90 A018q |
IHTFEN A 9g@ W § § WAy &
FEXAT F FETTA FIT ITHT 1T T
femrar qr | @@ OF sqion wEd )
N i & A ST A N IMT EE F
FH A §, qg AT 9% ®C AST
efear (Area) 3T @gi T aga g
et Emmagigl wWagd
gof A TwRd F a9 7 o W
S A ATAFAT § | TE A B
7t Al W) ® Al F A FOAE
fadga &ar 9t |

T F I [T HT A FYAT I1EAT
g | g AZA ¥ AAAIG gEedi J
wam feomr € 5 s 4 gAY
wifed, smar mfeat azrer arfed T
37 & fesd oft qod Wfegd | & 7 @,
ag Fww fF w3 &1 ¥eresd (Class-
less ) *H & AT T E ¢
wft FoTEl W AW AL AW THY
it 7 WX AR F A WA [0
¥ wordor €, WA T ag N fawrm
# ag Y wgy gerd o et



1227 Railway Budget— 2 MARCH 1053  Demands for Grants 1228
Fagm e d w1 oA @, S T IgHT A qTTHT T erar qv
arFE o Y woTE &), ¥fET aowre otk 3 ag a7 NeAqe FrEfor F e q |
wrE wfsart ), aY F arwerg wof oft & e & A1t feed X w7 AT g
a1 fewr srgar g i ag sy S At T AF fFar, Saat amat 1 5
afas & afis agrd AT dratas & agt Y wrefar gendt, gt & F-Feei

fewat v srfs & srfrs aard, @@ swan
T SATET FEATY EWTT | §A Fowd H1T
TAEFIATE Fagi ¥ adr A9
qTH AT §, IR F agg wHT ww
Tt ST FOFA T FH QA §, ITHT
AT AT AYAY @] ® A v
g, T8 dz e F foww dEw O ©F
4% FoT & feod @A & AW waAW 7
¥ foy marfer sfedt # aomw
oo 3 § W mA o s,
T F1 oA #r a@ ¥ fasfeal
g frm g or W @A EW
g g fF ag o way v & Ao
g ar arae & qve § Y fesd & o
W TRy e g w1 #
I F frdew w7ar sgar § fF s
g FC aFat AR wowd q
JT A qF AT F ywe q¥
o & fesdt wgred, W wmn
N 1 AR famr fifag, v
AR IFTET | ATIHT qoc T HY
o 7 g & AT AT giee ¥ A oA
a1 axdr § I qmaTor AT
o% I F AEL FW AT qAEA
¥ 9F qF roa e A g, aq W
W &1 S9aT IO qurg AE
AT, ATTRI Arefad A9 T
frw ot § AR ag sfaw € fr oo
Afg® SAaT Feawr gg @fEg

TF T FT ITH 7 31T SATIHT SqTY
HTHfT FAT AGATF, TS o g
508 P.S.D.

3 wfodi §1 9 gaTe F TUY 77 AR
¥ T fean, & ooy fadew v
& 9197 e ferdaee (postal de-
partment) ¥ wH=rfei & [TAT
AT & TWG T ¥aw fear g ag
AT a1 ERTT AT I AT IR
faume gag & FewT wrfgg @K SR
I9 Iafy #r g ¥ & ifgw )

g ama FoFw dwr (claims
section) ®rg, I AT FOER
Ay faar &, # v ¥ frde war
wraT § fir R Ao Y AT AT
ot fed, 78 a7 7 &, W A 7
freame & amomar fe AR q9r
T & BN T AT R HR HAR AG-
farerd & v AFAT ¥ TOwHT TS AT
¥ | Towd § A9 feed A v A
T ot A ot @ A Sfaw o
gr fr v dwW &Y T ME
arfeg sTfsg

el gEsT § S &k
wraw  ( Carriage foreman )
g, 9% gy § agr & wdwaie,
Forg Y 3T Ffeat 7 anarer FaTE o AT
T aF qguTdy Y f§ $ HroAT
AT g & S & g Fa §, FATT
Y avE ¥ W gaart T g,
I #t T ¥w o saww fean foaaer
ofcormr ag ga £ forer @it 7 aromasr
gF A AT smage sy fawaa A
oY, 9% S 9T ¥ qreg &, S &y
*r gfreg fomr mfr § & ffor
AT T A HTAT WG T AW
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[#fr =t 7R
g AR AT F< @rE | A
A IT TN T EEEd w5 AR
Sfwa #riarg &, W AW @ WY
T E R g 1w fgm

% www fag  (Foror smro—

ofeaw) . amArT sreaw wErEE, TR

fafrees arga & A% mww 7 W
qIfl W Yo A §, 9@ Feefed A A
frdea s mgm 5 W% w1 fow
T S wfy gam 3 F qrey agq
WA F E | gHTIT 3, WTIAAN, AT
IR 7 agg T & fme £ e
FERY FwAe Werd F ¥ay go o 19
®Y aeqT €, Ay gt a@iE wwgw
T FT I qTaEAwaT & 5 W wT
femme smd 2w & frr w1 T
fr 3% § f foodt werg & oo &
AT AW I AET I garT, IAX
TET AT A W AR W A oA oA
TgT FW e | ¥ &1 faww g
fora 3tz gam 3 & for arfer el
g T IEET AT w7 g TR
foq aga smawms € 1 R T sman
g fF o 9 F qu ¥ e
R aR fma a7 zart Yoy W §
&7 fear § aY g Fw w7 wiesy
wfr Ivorae § i qwy FTor Gffar
fadm

7 gq foofad Famt & fawg @
AAA WA St w1 g frenE o
AT OF qga 3T AT FRC T E
AR IAFT HIAT TF Faraiy S wEeAqe
Ufrgrfie weea § R s A |
fadw & arft ovr =gt A dferfaw

g et og @a W am & F§
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g AU H ow ¥ew ST o
# At aoE o, dfFw s
qTq FZAT q9aT § 6 A qror S
% w14 ®7 7 qfora &Y ravd §
ITR H 1T A9 § A §4 1 A
T FoGr T F @A & oy FTHr @
g 9 g1 fagqr oTg Y @ ot &
g araa S wgfeaa ot g st ame
€ am F A ofte arfo Fro A A
R AT FvE § a8 qoT gAT & W
o 7 9 & Few pfydi 1wt 7
JLEAH TgT APAE HT AHAT FTAT
g AT gy A i zfieey
( tourists ) s § offx w@ = T
oy §fF 2w R gead Ay
I 9T qGIA I FAWL TTAT § | TH
gra | 94 A% fAaga & & oar ar
I TG T A | F gy
& 2wE e Sewd & gu
A FE G 791 & AR e wseaT
it g & €, I qared
! AR = T oawfew T SER
fou afrr 2w Iz =fag |

# o) agem N g g fE
T 1@ FT qEE AT IR AW
qTaT AT FT fEaT §, I aXE F I
a1 7 frdew wo wEm fF oagr dro
#ro uwE Ho o T I (Broad
gauge) 8 ¥ ¥ ¥ A wqw
ErFT T9) A &, AT F S Ay Ty
frge § % o9 o1eF 1 F AH AT
A1 QHEEANE HY AT T AATT qT4T AR
F & @ T AR & wfl wY I



1231  Railway Budget—
WA qgAM ) Far FF gy A
fgw fomr Y w1 fawg s
AT § AT ITH FTEr A A
" Tmaw @ #i ag g anfEe o

@l a@ # &= ( wagons )
£ FHY ¥ a3 § Fga1 IgA, dT Ay
T Tt i ot , gt AR
AF T, JB, AT A qA F1 7S E
LU GRS B L
faeq & W&t ¥ TMA &Y FT AS
Qe et &, Bfe e 7 et & s
FHY R T AT A R o % o '
&Y et & forerd aga fera €Y 8, Yo
F&wr @ faea g F smowy
et {5 w1 § Frw 7 fao & ST
fre® @ R 7 T AW W
&t game FRT €21 T N @Y T AR
s 1 aga ferma o sgfasr &
ATHAT FTAT 9EAT | AT § HIS
at aga F1o du7 gra &, A dvw A
faod & oo sl gawr FA ogM
F FTOT AAAT FT LT qRATAT ISTAT 7T
g1 731 2re & fiy & #Y Y &, Sfeer
At E A o 7 @ efee e o
HTR & A &L o o & 77 foaf
# % qerad Gar & o) agRrs
fraga ®<ar @gw fF 5| wraew &
FTH dr=q faad Tifge arhe sarare WY
& ¥ =, JAar & azfeoa My s
W A R

8 -pMm.

¥ ¥ HSTAT AT F AYAT 7Y T
s e & forw ¥ 3w (traffic)
fagesar & ot Sa% 37 ¥ Hfew
(one way traffic) 87 ¥ zug
¥ Tl fawwa Y &1 wgw @
A T T ¥ avRE Wy F
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T agw & &7 AT T wATAl §
X E ) WA AT § 5T W
24,y fre wmd, e wer T AT
& ™ fod & argm e onp aT OF
WO W@ A W g e
(highway traffic) #r ¢ ®
forw & o agi ¥ ymEEr & A
TF AR I N gaur e 190

fre® et & sy & drew e
# aga sura faswa @ ff 3| qwa
AT gTA qET AR TG 4 A
IR aUTH suTAITEY ¥ agF AT FT AT
oF FHEr SqTfud FdY 9f | 99 HHEY
& wfeqd dre=r F1 faearaa gom a1
™ q TR T gAT a1, BfEH %W
AT a7 ag FRE AW AL T E
fe Wt wAY WERw A awe #
g wE & fw fear & 1 oK
AT A T AT A F AT HI@T
g f5 aga & saity fraed @ew @Y
FEA | HIT A EF g Aq WA H
FTOAA & A T qT &Y oA gwfog &
56 FRET  FT @AW KT E |

wr @afafta (Railway ame-
nities )& ak & ¥ fraza sem s
AR & &3t 9% qga o feawd & o
agi 9T gy 2o § H aga & a1
g ot aga wed & A qgh & A
w1fgd |

aq & 99 & uF w| o WA
WG & YA F @AT ATEar
g ax ag mg 2 fF Ao &
drw ¥ miEl FAS TT F1 ATE
A arar § A W od ¢ fow
& ®TC07 34 F1 3T AF A AT € )
wgi a% a0 ¥EeT & T N § g
arg dx a¥ (watch & ward)
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[§5 s9= fag]
S qfera F1 gra AT | T ATIATESA
| 2 ak ag wied &1 @@
AT FT T BT F G AT I E |
T JHT FTET TG 7 qTE QLY TS
g+ q® Farar T oA
¥ oW farew FT AR w1 W E AW
& arEr |E€ @ Ay g @ e aw
FAG IR ARFTIIITE F
wignt 5 @ fawg & Fr q=t A
a7 wifs FAN wWF F T
g & AT sar A WX fawnr &
FEATHY Y & A S g § 6 g
a® § mfgal & § wre fawe 9T § )
W way § §7 fred aw o A
fear a1 | Wy fawm § aga @
qfew 58 & foa dama & & dfew
3@ & #@ Fgm 9¥ar g f¥
I &1 FFAT AL T E I T ES |
fafreer aga ¥ frage w=sm P ww
A O & X y9d A oF AW
AT e ofow #) O 57 frw &
Nt F1 TFAC FH | A9 FJIG
F frdzq v&m fF qI & wrw |
stgara fzg g IF @ FA A
Fqr FLT | '

ot fegrem fag (Fror fraqR—
afior ) : AT wamafy Y, e & af
F wradrg A St 1, N [oGq qwe
Yo fFan s foa ¥ fog s w1 Ow
i g, 99 & fodt aaTE R E |
e W xw & 5§ A & §
¥ @ fawg ¥ =7 aml A1 a
# ITY FT AT HTHIGT F7AT ITEATE |
femrs 7 Qu ot f5 ¥aT ImwaT
( Labour welfare ) # fo? &
9 & fold W w0 ¥ FAC 6T 8
wE & e §@ ¥ fog wiw £ woft
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g 1| 3fFT 7% I FAT T 7 =&
¥ s & fod # v v § freer
T AT WA N F A9 aweq H
&g o &1 S o A v
T § FATITHTGATH G #1900
FE AT A QU A AT | AT &7
TR @ G g | g TR AT g
¥ ¥ o & B agh e ¥ A
wed WA § | gfew we F v 4%
TH R AT G%aT 41 fF amed AT
Tt # T WE AT @Y e ag
T A gX T A gfeT ¥ 7 dw A%
froge e frgfe ¥ T s @
Sffq T AT 7 F wogT AN
s fegead &1 qan g, wa &
T W T W o @ g, 9w
w1 aE ot g g ahrgw )
TgT ¥ 7AgT & AT A9 F FEr
AT TF 47 X T 7Y, a5 &Y R
7 g o , 3w agt 7o 91 @1
fod wrsfoat faeht g€ & sercga wyamy
¥ T A A e Ay agd @
| gl @t a3 ¢
AT WET TG OF fagy aF w7 8
AT FT FA T AT9AT g R 9T
FIGA FT AW FT T@T ITH @I
Famt ¥ | BT IT &7 QT T T
g g aft ¥ IT & A aA FT AT §
AT qYLT AT AR FT & I7 ¥ waraay
& §qrq a<eer & fomr wmg Y
qF qEAT @ | AT ITH Tg AN
AT AT AT &7 AT SFETSAT FT
ad § f5 37 1 fradfr fomer
gnfY | " S o WY A emae
7g 7 WA g e g S A wogd
T A @Y WA AR F
gt sEA w1 N Wy faer &, Sw
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TIgT A oY i S 7 @ g, AR
I & TN @y §, Wk qgEe
WA A g qF @1 g
T A E | Fer o aFan § fn gw
¥ aga &« g, e fedlt araEe
FIS A @R e fefr ¥ I
FAGHIE, N TH T QA FHL I X
FH FT & A 9 FT AT q971 F
T I F FWIF o aw § |
WY AT TR fedt e awd
o1 @Y &, 77 ¥ A faw fewrad e
@ & 6 g O & @ F1 a0 e
T g 1 W I R R
FATE T § | g g aw fawe
vEamiad g1 af ST F WA
wg faoel adf 1 o w1 gEew
TG WA E | TWA GEG-RE Y
T UF 2T (tap) ST EATE | A
fod amat Y g #Y oie fear 2t § 4
TEr F AT AR QA § fr agi a
FT O AT o awar € 1 &7 agr
¥ aHad § wg, e A aw I
Y qrt At ferrd i g€ &1 qrr
FT I Too A g £ | 1w fom
W gRfvET (amenities) v 7 vg-
&€ & 97 ¥ 57 A § oo FY wyAE
& § dfewr ava dr & wg e g
feagefaa s afi § 1 s oy
T a7 U § Y Ay growr Afwd |
N T T AT F 9
FU@ 9T ¥ a=T wwEdr £, w4 @
TR g ar T8 3w wrew
AT g ¥ a7 o FAdw A gy §
W gea ag € e o ow o
M A AT Y ardr drars frcomy |

7 g T odR ww @
FET 3R 1 g & fou agr wE

g Tl —dfe wag v 7
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fF Twa FIas elf & zTER
¥ wTOr @37 A g WY AE
oF drive ¥ aAr gEd Bfew @A
AR IT A q, &g Mg @
g YIEAF AR FT AT
THTT TE TE ATAT H FYAT AW FI
wr & w3l w1 gfawr & fod | few
TWASTEITARIAOFEE | 9T
gz el St fafeww s e §
I T IME | OF FAET T
¥ fod 3600 FIX A1 ¥ wugd
®T ATH @T TATE | Yoo &R
¥ qraz dor wET gw AT S 1 €2
A wre w, s g, SR wegd
3,900 T A7 T T AT WY 8,
TRFTEHE | TF JCHF 7 a9
¥ OF 7% F A A ¥@ WaAT 7 foar
qT IEHT W qTH AATT HTAT | FATL
7 uF ¥ &t gzFadr ff | HEc
HEF X OTEH qATga: 9 e gy
g ¥t ag oow Ao W F @ '
o WA ¥emr sy gand
frrcrdft aY aga e € 1 Swer
JFA A E 1 ST aras(T 7w frradft
* ag el @t W

T ATE EFA oY 7 FoTE &Y
a<s =qr faeran § fr rede ¥ 39
& AT TATHE FY F3FG AT TXAT £ |
T A9 farew & A & A AToES
¥ Aive 3G A A9 EXT 7 A7 G
72 ¥|@FL B w7 % T W o33
g ar gg v ar av gw S
wY oTycardy ¥ v @ a9 afuw
g =l g Wyt aw  NewA
( protection ) %1 Fars & IaWT
g A A & fod aga Ry
fear g 1 wgs fas o W qfew
gt vt O dfew ow SRwm &
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[= fagaa fag]
fod e fFemr MY qfom a1 @&
ﬁﬁ{ﬁﬂﬁ,wmolﬁ'Oﬁo (R.
P.P.)# stz et arw ge aré (Watch
and Ward) & 1 g [ awg *r
e e Fd F e d e A A Q)
Sfe T 917 17 73 WWE 1 AT
B ww W %% fF sesga @R S
STt ATE ST T AT FIGAT | AT AT
Ffr A0 wl a7 WY d ) AR e
-grm fF ToEe WY 274l W A
9T TEAT § AT F1E IAHY qBA AT
g & FM@ET &F I
'{iﬁ#mﬁiﬁrfﬁwwﬁﬁ
7 (Index) aamar smar & fF #1a
W FE HTAT AT FA F I gAT
g2 I=id sufe goadl A
T g g fF o g Woaw ¥ 9
Frfaedaai N agagsg R
g f& auar "o g7 i@ 1 W
wh Mg mywi an
aft fasar @t S ATeAg ¥ @ FT
NI P s s IS E
AT s § wa ag 4o foear§ ayqrw
99 | Aot g1 arg | g faefes
# § HIR! TF YESAT q6OTH | gHIR
agi freaz zw oF w1 I
mﬁq’j%ﬁsﬁfﬁ#w&&ﬂaat.
o oz ferr garr o frewe g W
Mg g fawo smsve (Unclaim-
ed) & rom wx fkd W AR
I ® qamAenr  fwer gremo) oATS
w1 ®rf gRfFen (indexing) &
£ 1 ¥« & wf woNEw & ]
2 few o= TRl § o ATeETg
#re w7 wrE foamar @ #@ I
qar A€ fF 9T wgr T E 1 W
firely 1 e A froan & ot ag wTe-
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aq%tmﬂﬁam%méam T

7w faw wnar € 1 wafeu 7 a@r

g £ | T AT arrwd AW A s
AW g 5 0y ¥ W 7 s
STE @ ag vavar Ao g §
wfedr W agw gn &)1 @
T T ATIRY = A[T AR )

g8t @ At A wr WAt ami
T FEY IAHYT AT F ATy A fewTT
ARAT § | GATX WA HAT S
Farm Faw Fg & fF go fro &
FEAE Wl v g1 F N 2@
w § 5 Adfr o wf awwdy
ST E N AT g AT AF SF qar
T2 &0 gwar 5 B T &
AEAT & | IEHT AST AST qav
Hﬁmmlﬁsﬂ'mo fo T
= gt go o, fagr M e &
ot gf & TEW AT FrE TE @rE AGY
@ @ g1 w B Tt w
FadY @ W FT FeTT Frav | TF
&g TeF T fag A g fte ¥ A1
qg SIL & AR § a9 AT07 9T Afee
g} AT A AT TF AL AT § 1 A
qg T 3T ATG AV 2| FT AT FA™
& s

TALCF T # oA & feofed &
oY 3T TR 27 § I A A WA
argaT £ | Ag A SR de
¥ qarfas 1 wifgr 1 G
% § g8 oy g ¢ fr o SR
t9e Gl § o T § ag WY
# ot a1 e wfege | ¥few # A
2 & s Yo sfwTdr A agi Sl
o & warfas w9 ) w3 & | el
v § foar § fs ogl a% oA
¥ wrar AR § Agt T fog st
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(canteen) &= =rfgw 1 Sfew
#4 o fo¥@¥ (N.E.Railway)
& gzFare A% | F@v & fF A€ FEw
HT T T § AT g F A A
§f ) ¥7 oF wAw o ar
f& 770 o oA § frAv  dwRAT
FifraT § 99 q¢ wrg Sewe A
Ty faan Wfﬁ@eﬁomﬁﬂ
w3 AifwaT § | ofea F s
Z & agf oF ot dovuw wifeaw TE
g1 oA s qTATew g i arg
go ro Yo 9o ASFHAT &1 FMW
I ¥ dodAR, TR §
e s daed OFe ¥ qofas
I @ dERAT ATREE H dFw AT
fered oW g arfed 4
JAT TATE a9 aY ST WeTE g
FFY § | WG FA *r qw § T
wiE amw wrfer s gadr §fawm
2fr ;g | & o= far NI T=-
9 Z@F 747 97| Agi W A q@r  fF
HAGT ATAT HYAT ATAT &A1 @ &
AT A, FIEW AT a1 IR e
AT W fawar AT T TR T
Mt g AF far | dEd g &
qaifes fagaa: wow sidw FEw
%@ =gy, dewa afewe &R
Fowax wiRy T wIfgy |

oo & u& ax fee @ o &
Tg ¥ T AEA g oag 9
T e ¥ fou mm fer
AT ¢ IEHT T aAF ¥ | FE@O
qifgy | @ AW 9 @ omar § A
Iq% faeg wrg org arfaat frar A
arg@gar

ot (qOT) - wEE
gamfy ot ¢« & Wowy sgAE [T
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g & s q| arew 1 At R
FEq §AE A gAY 9 awAT %
W®E

& qrATE WA of 7 @S gEraT
N a<F AT T ARG E 1
a% forad o ¥ 5@ g9z 7 g€ & 94
ft 7 &Zorag #t wiwew w1 %
gt frar & st fF ana fggeam &
J,30 A TT & | T AT F
fed st e S 7 Afed grox
s fer g ¢ | T A A
ol 7% i @ aRd gt 4,
ﬁtﬁmmﬁﬂ'oq‘ﬂoma‘ﬁw
FT dw X o fogr mar 1 wieg
¥ fafdeex arga & 93 v e ag
9 Y FIEA &, TqF 9 AT AKLAATHT
2o gt T qB FrE F qETRR B
FPFTE § IR AR Y AT I FAT
wTfEgg | ¥t 99 ToF | QT fewel 9T
T fd qadie aE # omEr §
wafed gfeT ¥oF &1 a¢ &% a1
aar g B oag ex fewe & o s
N qAT JET B FATE | T w
I TAaT & &qgr WY faw wmar €
I 9 v foelt 7 @ #T ToE &
g 93 fod e as Qv vy g A Y
e gfoamer &3 a%d § AR T AE
meT Y Ew g | qger i faer
< IR g T ¥ A e ford
¥ aa® awdis @t & ) AW TF
T OFF F TWT AT TgT 947 &Y G WYET
gaTaT | Iud sarfees & 7 fafres
args * fammar #F gz qard e
¥t @ Ja Ffee wE & (step)
& foar mar | g & gw fawaar
a% AT ATATH qPAT X & feT W
7z Afererr § fs garQ s g
% 7§ qgwir | farer oA e
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[=fr ara=Te] )

R fed N fr aeiw § aga & wﬁi\'sﬂaw‘m e

& =g At sy AT 3 Y A A 0 § i Ta A qElE ®) fore A

& & zwr gfe Tt w1 f
%7 1 § | fzvar famwma # gt

¥ fFRmER & 69 A =€
gret § Y ey 7g § e @@ ad 2

AT A Q) 2 7 e e

qwmwﬁq.mm%ﬁﬁrﬁ
Tmis A @ g@u adwT § ag
& T g g &' qog § qe FT
AT TAFT §, A AT AT T TG GS
g, s amm g fF e WX
ﬁ’wm:wﬁwﬁﬁg. T®
a1 fege TR 0 A § T adw
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AT I 1 I e ¥ s
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& ot vk oy Y & | o A
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TEY TFT TG AWAT | AW AT HATH
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a # T qug oF 9T CHE IR
wF OH OFCBTE | T A G
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FAE A EmM s gz A oo
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Fwh aff vt O a7 oy abF &
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A ¥ fod wrar aff o ¢, 3w
# 39 I #7 awAr wEM 5 oAy
e A FAT Y e i e
T AT qAT F AN T ¥ foq
TET WE AR O] Wy ®oar
T # S9E ¥ F9 T IwT
Wy feor &1 Tw & @ awy @A

&Y AT =g

Dr. Natabar Pandey: I thank you,
Sir, very much for the opportunity you
have given me, after my having
waited for a period of ten months
with anxiety. I regret to bring to the
notice of the hon. Railway Minister,
the grievances of Orissa. You know
that Orissa is full of minerals, forests
and forest produce, and it is the long-
<herished desire of Orissa that a new
line from Sambalpur to Titllagarh and
Sambalpur to Talcher should be con-
structed as soon as possible. With the
increased demand in traMic hoth
bassenger and goods. due to the

irakud Dam Project, the people of
Orissa have represented to the hon.
Minister of Railways, to do it as
quickly as possible. But I regret to
say that at a time when the people of
Orissa_have sent representations 1o the
hon. Minister to have a divisional head-
quarters at Tharsuguda, the district
headquarters at Cuttack and Titllagarh
@nd Khurdharoad are being shifted to
some other place, and the shifting is
now in operation,

[MER. DEPUTY-SPEAKER in the Chair]

I would request the hon. Minister not
to take away whatever we have got,
and in addition, we request the hon.
Minister that at least one divisional
headquarters should be there in the
whole State of Orissa. If his anxiety
js about the construction of new
bungalows or buildings where the new
offices could be housed, I may suggest
to him that a good many houses are
available at Kolanga because the sub-
divisional headquarters from there has
been shifted to some other place, and
the buildings where the offices were
housed are now vacant. So they could
easily run a good office at Kolanga.
Then. a representation was sent to the
hon. Minister to open booking offices
in two of the railway stations Kandel-
road and Narla in the ling from Raipur
to Vizagapatam, and the Minister gave
an assurance that it would he done
within a month or so. But I am sorry
to say that more than ten months

2 MARCH 1953

Demands for Grants 1252

have passed and no action has yet
.been taken.

As regards the medical facilities to
the employees of the railway depart-
ment, and also the status of the
medical officer, I beg to submit to the
House that within a distance of some
40 to 50 miles, there is a small dis-
pensary, covering an area of about 15
to 20 small stations. There is only
one assistant surgeon, with one com-

under. After attending to patients
or about four to flve hours, the
assistant surgeon goes away, on lines.
The employees get no chance to go
to the Railway Doctor and take
medicines. So I think the medical
facilities which are given to the em-
ploi;;ees of the Rallways are not at all
satisfactory.

Then as regards the grievances of
the Medical officers, I may bring to
your notite, Sir, that the scale of pay
fixed for Assistant Surgeon Grade II
is Rs. 100—170 with efficiency bar and
yearly increment of Rs. 10 up to a
maxmium of Rs. 300. This takes 22
years to reach the maximum grade,
provided he passes the efficiency test
in a single chance. Secondly, I beg
to say that this scale of pay that had
been given to this class is not at sll
satisfactory and the Medical Officer
has got no chance for private practice,
because he has got no time and no
scope. This scale of pay is quite in-
consistent with those in other depart-
ments. You will note, Sir, that the
maximum requisite qualification for
the post is Matriculation Standard with
four years hard, expensive, protracted
study and one year hospital experience
and to pass and undergo several
recognised test examinations under any
Government Educational Board during
all this period. If you compare this
with other posts in the Railways, you-
will find that people with far less
educational qualification and recognised
technical training are given higher
scales than that for the post of Medical
Officer. You know, Sir, that the
A SP.W.I gets a scale of Rs. 150—500
with chance of promotion to the cadre
of PW.I. Staff promoted from P.W.L
get a maximum of Rs, 500. A shed
cooly or Khalasi passing departmental
test starting from Rs. 65 reaches a
maximum of Rs. 400. A Section Con-
troller with six months' railway train-
ing gets a maximum of Rs. 300. A
Guard with minimum qualification of
Matriculation also reaches the maxi-
mum of Rs. 250 with extra allowance.
Ultimately a Sanitary Inspector having
educational standard upto Matricula-
tion and technical training of 6 months
starts from Rs. 80 and reaches Rs. 300.
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This matter, if once enquired into, can-
not be revealed in detail within a short
period of time.

Then again the Assistant Surgeon
Grade II is not only a 24 hours servant
on paper, but he is actually a 24 hours
servant, because he has to attend dis-
pensary from 8 to 12 and from 4 to 8.
Besides, every day he goes on tour
covering a distance of some 100 milds
and after 10 to 12 hours returns to
headquarters. After that if there is
any serious case, then he has to attend.
If he attends to any of the railway
employees, those within Rs. 100 cannot
pay anything as visiting fee, and
those who get more than Rs. 100 paw
only 8 annas per visit. Just consider
the case of these poor medical officers.

So, in conclusion I would suggest to
the hon. the Railway Minister that an
Assistant Surgeon, Grade II, has practi-
cally no chance of promotion. He ioins
and retires in the same post and some
scale, barely hoping in his lifetime to
reach the maximum. He has no scope
dnd no time for private practice, as
all staff are to be treated free. So I
request that proper consideration
should be given by our Railway
Minister and the scale of pay should at
least be fixed from Rs. 200 to Rs. 450.

The Deputy Minister of Radways and
Transport (Shri Alagesan): I am grate-
ful to all the hon. Members who made
very useful suggestions during the
course of the discussion today. I can
pssure all hon. Members who took part
in the debate that the suggestions they
made will be Jooked into very care-
fully and we shall try to take action on
them. They have also brought to our
notice and ventilated various griev-
ances. I can assure them that we shall
try to look into every one of them and
try to remove them.

I shall now, Sir, with your permis-
slon be very brief and answer some of
the peints that have been raised in the
course of today’s discussion. My friend,
Mr. Punnoose again raised the ques-
tion of broad-gauge versus metre-gauge
with reference to the new line that is
being constructed in the State of
Travancore-Cochin. There is no charm
in the mere name. When you call it a
B.G. it does not become by mere gauge
a more welcome thing than the metre
gauge. Because it is metre-gauge it is
not to be despised also. The other day,
1 had occasion to refer to this question

-and told the House why we took the
declsion to construet it to metre-gauge,
I feel my hon. friend was not satisfled
and Shri Velayudhan, who comes {rom
the same State and who also spoke
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today answered some of the points
raised by Mr. Punnoose. (Interruption).
I do not know why it should cause
laughter among thes opposition benches.
He was after all their ex-colleague a2nd
he was sitting with them.

An Hon. Member: With you also.

Shri Alagesan: It was prior to that.
In the most recent past he was with
you. Talk of the immediate past.

Mr. Deputy-Speaker: ‘With them and
not with me. :

Shri Alagesan: I stand corrected.

This question of metre-gauge versus
brpad-gauge was thoroughly gone into
and I told the House that there were
various considerations why the deci-
sion was taken to construct it metre-
gauge. Initially the cost is much less.
when you construct it to metre-gauge.
It is less approximately by two crores
of rupees. Again the working expenses
are bound to be considerably less. The
point of transhipment difficulty was
already referred to and it is good to
avoid such a difficulty apart from the
fact that it connects the entire metre-
gauge system of the South. Also, a
careful traffic survey was made, and it
was thought that a metre gauge would
be able to cope with all the traffic that
will be offering in that region. When
a metre gauge is sufficient to do the
job, it is not necessary to incur more
expenditure and construet a broad
gauge. My hon. friend referred to
various ports. Of course. the example
of the Madras port is there. You have
both metre gauge and broad gauge
there, but that is the only such port.
There is no other port where you have
two lines. The Cochin port authorities
themselves told us that from the point
of view of the development of the port
itself, a metre gauge would be pre-
ferable to broad gauge. It was because
of all these advantages that it was
decided to construct a metre gauge. My
hon. friend almost seemed to be sorry
why this line was constructed there,
(Shri Punnoose: No. no.) I should like
to tell my hon. friends on the other side
that it is good that they concede when
a thing is done, so thdt they may not
weaken or lessen the effect of their
opposition when they criticise us on
other matters, I hope they will take
this lesson to heart.

Shri Punnoose: What a teacher!

Shri Alagesan: Many hon. Members
spoke about various new lines that
ould be constructed. My hon. friend
Mr, Kakkan spoke of a line and said
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that I knew the'place well. Other hon.
friends also spoke of various new lines.
Mr. Punnoose referred to one or two
new lines, and Mr. Velayudhan also
referred to one or two. It is good that
hon. Members should want a very guick
development of the railway system and
want new lines, but the hon. Minister
in his speeches has made it clear
several times that the utmost is being
done in this direction consisient with
the requirements of the Five Year Plan,
and also of course the avallability of
finance. These new lines have been
referred to in the Budget itself and
what action is proposed to be taken
thereon has also been indicated. With
the question of new lines the question
of restoring dismantled lines is very
closely’ connected. When hon. Members
want new lines to be opened, they
speak with hope, but when hon. Mem-
bers voice their views about the res-
toration of dismantled lines, they
actually speak with a broken heart. The
lines were there once and they have
been dismantled; naturally, they should
be restored. We propose to go into
;)ha: question also and try to do our
est.

Shri Tek Chand made several useful
suggestions in the course of his speech.
He referred to the claims, and the huge
amounts involved in their payment. I
may tell the House that we ourselves
are very sore about it. To lose crores
and crores of rupees caninct be a wel-
tome thing to anybody. This matter is
under constant examination. We have
brought the various State Governmentis
also into the picture, because they are
primarily concerned. The Home Ministry
here is also having various proposals
and they are under examination. We
propose to take this question up in right
earnest with a view to minimising the
claims thefts and pilferages. I can
cite some figures which will show that
there is a steady improvement in this
direction, though I would like to have
them minimised still f{urther. The
figures that are with me go to show
that there has been considerable im-
provement. For instance the outstand-
ing compensation claims on hand at
the end of 1948-49 were 1.55.338. In
the year 1052-53, that is current year,
up to 31st December 1952 the number
of outstanding claims is 72,307. This
is not for full year and so may not
give a correct indication of the posi-
tion. The number of claims outstand-
ing at the end of the previous year
was 82,558.

Again my hon, friend referred to the
litigation aspect of it, and said that
we go to courts and incur unnecessary
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expenditure. Here also the flgures
show that these cases have been dimi-
nishing in number over a period of
years. In the year 1948-49, the num~
ber of cases flled was 62.258. In the
year 1951-52 which is a full year the
number of cases flled was only 27.952.
It happens that parties want to inflate:
their claims and they do not agree tor
any reasonable compromise. They go
to court themselves and then try to
settle cases out of court. In this way
also the number of cases is going up.
But here also I can tell the House that
there has been steady improvement.

My hon. friend from Hyderabad was
speaking about the works programme,
the works in progress, etc. He said it is
misleading; things are entered in the
books but no work is visible at the
various stations. Here I may tell the
House that when a work is included in
a particular year, irrespective of the
quantum of work done it is taken over
to the next vear and shown as work in
progress. After the work is included.
then the work of preparing plans and
estimates. collection of materials, etc.
begin. All these take time. This is
the reason why my friend is no! able
to sce any visible work in the stations.
which he mentioned. I made enquiries
and found thal in some of the stations

there has been progress in work. I

think my hon. friend read from this
book which gives the Works, Machi-
nery and Rollingstock programme of
the Railways during 1053-5¢. In-
Bezwada, to which he referred, I under-
stand work is proceeding; materials
have been collected. Again at Anaka-
palee station, improvements to station
building, etc. are going on, work is in
progress and it is making satisfactory
progress. It may be that in some of
the slations the progress may be a

. little slow. but that does not mean that

no work is done and the information.
given in the book is misleading.

Mr. Deputy-Speaker: I am afraid I
have to apply the guillotine.

Shrl Alagesam: I will' take only a

minute.

Mr. Hukam Singh also made various
suggestions—he referred to bottlenecks
at Muttra Station,

7 p.M.

8hri A. C. Guha: The procedure fol-
lowed in the last two years was that
the Members used to get replies from
the Ministry on the remaining points.

Shri Alagesam: The hon. Minister has
already given an assurance on the floor
of the House and said that it will be
done. Sir, I shall finisn if it is time.
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Mr. Deputy-Speaker: It is flnished.
If the hon. Minister had expressed that
he wanted more time I would have
«alled him earlier. I thought that
fifteen minutes would be emough.

I will now put all the cut motions to
ithe vote of the House.

Shri Vittal Rao (Khammam): 8ir,
«me suggestion regarding accounts.

Mr. Deputy-Speaker: I am sorry, I
'raust apply guillotine now. '

The cut motiong were negatived.

Mr. Deputy-Speaker: All the eut
‘motions are lost. I will now put all
the demands, except Demands 1, 4 and
6 which have already been passed by
‘the House. The question is:

That the respective sums not exceed-
ing the amounts shown in the third
column of the Order Paver be granted
to the President to defray the charges
which will come in course of payment
-during the year ending the 31st day of
March, 1954, in respect of the corres-
ponding heads of demands entered in
the second column thereof, against
.Demands Nos. 3. 7, 9, 8A, 10. 13, 18, 20,
5,8, 11 ,12A, 12B, 13, 18. 17 and 19.

The motion was adopted.

[As directed by the Deputy-Speaker
'the motions for demands for grants
which were adopted by the House are
-reprodyced below.—Ed. of P.P.]

DemaND No. 3—MISCELLANEOUS
EXPENDITURE

“That a sum not exceeding
Rs. 1,26,95,000 be granted to the
President, out of the Consolidated
‘Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of “‘Miscéllaneous Expenditure’.”

DeMAND No. 5—ORrRDINARY WORKING
EXPENSES—REPAIRS AND MAINTENANCE

“That a sum not exceeding
Rs. 66,13,74,000 be granted to the
President, out of the Consolidated
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1854, in respect
of ‘Ordinary Working Expenses—

Repairs and Maintenance’.

DEMAND No. T—ORDINARY WORKING
EXPENSES—OPERATION (FUEL)

“That a sum not exceeding
Rs. 22,78,37,000 be granted fo the
‘President, out of the Consolidated
JFund of India to defray the charges
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which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Ordinary Working Expenses--
Operation (Fuel).”

DEMAND No. 8—ORDINARY WORKING
ExXPENSES—OPERATION OTHER THAN
StAFr anD FUEL

“That a sum not exceeding '
Rs. 14,35,13,000 be granted to. the
President, out of the Consolidated
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954. in respect
of ‘Ordinary Working Expenses—
?pe;g}ion other than Staff and

uel’.

DeEMAND No, 9—ORDINARY WORKING
EXPENSES—MISCELLANEOUS EXPENSES

“That a sum not exceeding
Rs. 40,60,65,000 be granted to the
President, out of the Consolidated
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of *‘Ordinary Working Expenses—
Miscellaneous Expenses’.”

DeEmaND No. 9A—ORDINARY WORKING
EXPENSES—LABOUR WELFARE

“That a sum not exceeding
Rs. 4.39,48,000 be granted to the
‘President, out of the Congolidated
Fund of India to defray the charges
which will come in course of pay- *
ment during the year ending the
31st day of March, 1954, in respect
of ‘Ordinary Working Expenscs—
‘Labour Welfare'.”

‘DEMAND No. 10—PAYMENTS TO INDIAN
STATES AND COMPANIES

“That a sum nat exceeding
Rs. 31,79,000 be granted to the
‘President, out of the Consolidated
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Payments to Indian States and
Companjes'.”

DeEmanp No. 11—APPROPRIATION TO
DEPRECIATION RESERVE FUND

“That a sum not exceeding
Rs. 30,00,00.000 be granted to the
President, out of the Consplidated
Fund of India to defray the charges
whi¢h will come in course of pay-
ment during the year ending the
31st ‘day of March, 1954, in respect
-of ‘Appropriation to Depreciation
Reserve Fund'.”
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DPmaxd No. 12A—=Orzx Line WoRKS=
(REVENUET)—LABOUR WELFARE

“That a sum not exceeding
Rs. 1,23,68,000 be granted to the
President, out of the Consolidated
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
.of ‘Open Line Works—(Revenue)—
Labour Welfare'."”

Desawp No. 12B—O0ren Ling WoORKS—
(REVENUE)—OTHER THAN LABOUR
WELFARE

“That a sum not exceeding
Rs. 4,45,03,000 be granted to the
President, out of the Consolidated
Fund of India to defray the charges
which will come [n course of pay-
ment during the year ending the
31st day of March, 1954, In respect
of ‘Open Line Works—(Revenue)—
Other than Labour Welfare'”

DeEMAND NO. 13—AFPPROPRIATION TO
DEVELOPMENT

“That a sum not exceeding
Rs. 9,31,00,000 be granted to the
President, out of the Consolidated
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Approprinl.inn to Development
Fund'.'

DeMaAND No. 15—CONSTRUCTION OoF NEw
LiNe§=—CAPITAL AND DEPRECIATION FunD

“That a sum not exceeding
Rs. 1,68,23,000 be granted to the
President, out of the Consolidated
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Construction of New Lines—

* Capital and Depreciation Fund'.”

dDEMAND NoO. 16—OPEN LINE WORKS—
ADDITIONS

“That a sum not exceeding
Rs. 1,88,54,44,000 be granted to the
President, out of the Consolidated
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Open Line Works—Additions'.”

‘Denanp No. 17—Orex Line Worxs—
REPLACEMENTS

“That & sum not exceeding
Rs. 43,45,36,000 be granted to the
President, out of the Conso!idated
Fund of India to defray the charges
which will come in course of pay-
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ment during the year ending the
31st day of March, 1854, in respect
of ‘Open Line Works—Replace-
mants".”
DemManp No. 18—OreN Link WORKS—
DEVELOPMENT FUND

“That a sum not exceeding
Rs. 13,78,27,000 be granted to the
President, out of the Consolida‘ed
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of * n Line Works—Development
Fund'.”

DrManp No. 19—Carrtal OuTray ow
VIZAGAPATAM PORT

“That a sum not exceeding
Rs. 43,62,000 be granted to the
President, out of the Consolidated
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1854, in respect
gfo ;t(:‘.l:pltal Outlay on Vizagapatam

Dmanp No. 20—DIVIDEND PAYABLE TO
GENERAL REVENULS

“That a sum not exceeding
Rs. 34,76,94,000 be granted to the
President, out of the Consolidated
Fund of India to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1054, in mespect
of ‘Dividend payable to General
Revenues'.”

APPROPRIATION (RAILWAYS) BILL

The Minister of Railways and Trams-
port (Shri L. B. Shastri): I beg to
move for leave to introduce a Bill* to
authorise payment and appropriation of
certain sums from and out of the Con-
solidated Fund of India for the service
of the financial year 1953-54 for the
purposes of Rallways.

mm- Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
‘from and out of the Consolidated
Fund of India for the service of
the financial year 1953-54 for the
purposes of Railways.”

The motion was adopted

Shri B.
- L, Shastri: I introduce the

The House then adjourned MO
% at;u Clock on Tuemﬂhc rd Haao

®Introduced with the previous sanction of the President,

i
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